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LOK- SABHA
Tuesday, 11th Sepiember, 1956

The Lok Sabha met at Half Past Ten
of the Clock.
[ MR. SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS
Bomb Explosion in Delhi

+
[ Shri Krishnacharya Joshi:
Shri N. C. Kasliwal:
*1990.{ Shri Bhakt Darshan:
Shri H. G. Vaishnav :
Dr. Ram Subhag Singh:

Will the Minister of Home Affairs b=
pleased to state:

(a) whether ther: was an explosion
of a Bomb in Jama Masjid area on the
night of 24th August, 1956;

(b) if so, the number of persons
injured and killed; .
(c) the causes of the explosion;

(d) whether any investigation has been
made into the incident; and

(e) the result of investigation ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Y.s.

(b) Injured 27 ; killed 6.

. (€), (d)and (). Th: marter is being
investigated.

Shri Krishnacharya Joshi : May I
know whether th: pombs exploded were
military bombs and not crude bombs
and may I know what is the result of
examination of these bombs,

. Shri Datar : In the earlier explo-
sions, there were country-made bombs
from crackers. In the others, the bombs
were of a more serions type,

Shri Krishnacharya Joshi : May
1 koow whether the attention of the Go-
vernment has been drawntoa news item
in Dawn dated 7-9-1956, that some Ka-
shmiri Editors have been arrested and, if
80, may I know how far this is correct P
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Shri Datar : Some persons have been
arrested.

Shri Krishnacharya Joshi : May
I know whether foreign agents have
their hand in these activities ?

Shri Datar: Itis very difficult, at this
stage of the investigations, to say anything
about it, much less to disclose.

Several Hon, Members rose—

Mr. Speaker: Ishall give preference
to those hon. Members whose names are
associated with this question. Shri Vaish-
nav. °

Shri H.G. Vaishnav: May I know
whether the Government is suspecting the
presence of any gang in regard to these
activities ?

Shri Datar : The Government are
following up all clues.

st W T WA § o
# ug aw i€ 5 o= feeeit 7 39
fet & a7 w2 @ &, 99 ouw § gy
T aga ¥ T F arferea e
F AR NG AR E, AT wY e
AT @ & AT T & g a9 w7
T MR AT v AT F
#E grary oqifaa g9 Sy w7
_ Shri Datar : Government are con-
sidering as to whether there is any cons-
piracy at the back of this ticular ex-
plosion. Government are also considering

whether such incidents have happened at
other places also.

Pandit D. N. Tiwary: May I know why,
when several bombs are exploded, no trace
has been found as yet # May I know
why the investigations are not placed in the
hands of more competent men instead of
placing them in the hands of those who are
not able to trace the people concerned ?

ShriDatar : I may point out to this
House that we have put the best officers
in charge of this work.

@3 nifaes T WT O TF TR
® forer Y AT @ § 99 & AT O
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MR | Y § a0 g
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WY Y I Y @ T F ooy
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T I THETS T & 9T, AR F
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ShriDatar: I may point out to the hon.
Members that Government have got cer-
tain clues or some threads in the clues,
but it would be very difficult, at this stage,
to disclose what they are specially if there
are persons other than Indians.

Shri Radha Raman: The investiga-
tors have announced a reward of Rs, 1,000
in the first instance, and the amount was
subsequently raised to Rs. 2,000 or 5,000.
May I know whether, in view of the se-
riousness of the bomb explosions in Delhi
and the possible reactions elsewhere,
as pointed out by my hon. friend just
now, if this amount is sufficient to give
incentive to the persons who may have
got any information, to supply that in-
formation ?

ShriDatar : Rs, 5,000, as now announ-
ced, is fairly a good amount.

Several Hon. Members rose—

Mr. Speaker : I have allowed a num-
ber of supplementary questions. I shall
proceed to the next question.

History of Freedom Movement

*1991. Shri S. C. Samanta : Will
the Minister of Education be pleased to
state whether somebody has been specially
put in charge of the History of Freedom
Movement  Branch of the National Ar-
chives of India to which the work of col-
lecting the material was entrusted on the
expir.;Y of the term of the Board of Edi-
tors

The Deputy ‘Minister of Education
(Dr. M. M. Das): The Director of
Archives is in charge of the History of
Freedom Movement Branch,

Shri S. C. Samanta : Though the
Director of Archives is in charge of the
work, may I know whether Dr. P. C.
Chakravarthy, the Deputy Director, and
Shri H. C. Bhattachari, the senior
Research Officer, were the persons who
were practically doing this thing ? May I
know whether these two gentlemen have
left the Archives and joined some colle,
in Calcutta, and if so, who is doing this
practical work now @
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Dr. M. M. Das : There was a talk
about it, and T heard from Dr. Chakravar-
thy that he is going to Calcutta on a very

appointment. So far as Mr.
Bhattachariis concerned, I have no informa-
tion. But, I may inform the hon. Member
that this work is being conducted by com-
petent hands. We have got a set of Ar-
chivists. Class II Gazetted Officers, with
the assistance of Assistant Archivists, Grade
II, underthestrict supervisionand cont-
rol of the Director of Archives. They
are carrying out this work,

Shri S§. C. Samanta: May I know
whether other agents have been employed
for collecting the materials in foreign count-
ries apart from our Embassies ?

Dr. M. M. Das : So far as foreign
countries are concerned, so far as my in-
formation goes, we have not employed any
agent,

National Discipline Scheme

*1992. Shri Ram Krishan : Will the
Minister of Ed ion be pleased to
state the action taken by Government
for setting up a Central Body for the
implementation of the National Dis-
cipline Scheme as suggested by the
two day conference of Rehabilitation
Secretaries and Heads of educational
institutions held as Simla during the
3rd week of June, 1956 ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): The Ministry
of Education are examining the recommen-
dations of the Rehabilitation Secretaries
and Heads of the Educational Institutions
regarding the National Discipline Scheme.

Shri Ram Krishan : May I know
by what time a final decision will be taken
in regard to this matter ?

Dr. K.L. Shrimali : A conference:
was recemntly held and the recommenda-
tions are under examination. I might,
however, inform the hon. Member that
the Ministry of Education has already set
apart Rs. s lakhs during the current year
for the development of this Scheme.

o W Tet ¢ SR St F e
fs ¥ 9@ T W A & fog fra
forar a @, w9 FF 7 feelt ae A
I ft i F awrr o7 e A
Ffama d Yo AT TAT 3T #Y fawrfar
N dY | F T e g 6w e
gEmel § ¥ #9 § gow % g W]
/T I FY G FT HE qTA AT
s ?
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Dr. K. L. Shrimali : In January,
1956, the Planning Commission suggested
to the Ministry that we might set apart
Rs. 50 lakhs for this Scheme, but by the
time that suggestion was made, the schemes
of the Ministry had been drawn up, and
there was also a drastic cut in all the schemes
of the Ministry of Education. Therefore,
we could find only Rs. s lakhs for this
purpose. The Plannig Commission could
not give any additional amount for this
purpose.

Shri B. S. Murthy : May I know
whether the State Governments are en-
thusiastic about this Scheme and, if so,
whether the Centre is giving them any
financial aid in this regard ?

Dr. K. L. Shrimali : The work in this
regard is being carried on in various dis-
placed persons’ colonies in various States
such as Delhi, Bombay, West Bengal,
Saurashtra, Punjab and PEPSU, and every
effort will be made to seek the co-opera-
tion of the State Governments.

Shri Mohiuddin: Has this fact been
considered by the Government, namely,
that the Boy Scouts  Organisation, the
NCC and the ACC movements are com-
peting with each other in the high schools,
as against this National Discipline Scheme,
and thus, instead of co-ordination, there is
competition ? In view of this, what do the
Government propose to do in the matter ?

Dr.K.L. Shrimali : The Ministry of
Education aims at making a multi-lateral
approach to the problem of discipline and
wishes to encourage  all move-
ments like Boy Scouts, N.C.C. and A.C.C.
Encouragement is also given to the National
Discipline Scheme. There is no question of
competition ; there is scope for all these
movements for developing the discipline of
youths,

Shri B. K. Das : May I know
through what agencies the funds have been
spent ? Do I understand that allotments
have been made to the Education Depart-
ments of the different States for spending
this amount ?

Dr.K.L. Shrimali : These funds will
be administered by the Ministry of Edu-

cation,
g
*!E&i.ﬁqy Fo @iy : T
AW WY ag q@E W oET
(%) =1 3w wx & ofm &
WA F W W ¥ g
TG-S Fymamms & 3 F09
T &1 Iyaw far §;
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aFaT § for wog 923w A AR T W
TR T 77 FE 7 FEG TER I N
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Shri Datar: Different Governments

have asked for different amounts ; the total
comes to Rs. 279.2 lakbs.

it go wo wifwar : 7 7y w=_W
FARAqEE

Shri Datar : They have asked for
Rs. 12-5 lakhs.

Shri U. M, Trivedi: May I know
if a portion of this money which is to be
allotted to the various States will also be
utilised for giving pmm clothing and food
to the police in Rajast ?

Shri Datar : This is for housing of
police constables, head constables and
lower police officials.

Shri Krishnacharya Joshi : May
I know the total amount given to Hy-
derabad State ?

Shri Datar: The'Hyderabad Govern-
ment have asked for Rs. 10 lakhs. ~‘

Shri Thimmaiah : May I know
whether the Government propose to prcvide
facilities for the free education of the child-
ren of constables and head constables 7

Shri Datar : This amount is for gi-
ving housing facilities for police.
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Relief Centres fm'Wo;nen in Tripura

*1996. Shrimati Renu Chakravar-
tty : Willthe Minister of Home Affairs
be pleased to state :

(a) whether any representation has
been received from the Tripura Gana

Tantric Samiti demanding the open- |

ing of test relief centres for women in
the State:

(b) the action taken by Govern-
ment ; and

(c¢) whether any portion of money
sancticned for test relief in Tripura has
been earmarked to set up such centres
for women ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) Yes.
A representation was received from the
samiti asking for centres to be opened to
provide work to women affected by the
floods in cottage industries such as Charkha
spinning, Weaving, Tailoring, Rope
and Soap making and Cane work etc.

(b) and (c). Asthese were long term pro-
posals requiring planning and examina-
tion as to their feasibility, no immediate

. action was taken by the State Administra-
tion. No funds have been earmarked to
set up such centres for women as the pro-
posals could hardly be considered as mea-
sures for flood relief.

Shrimati Renu Chakravartty : The
hon. Ministersaidthat because the schemes
submitted were of a long-term nature, they
were not very seriously taken up. May I
know whether the Government would pro-
vidé any short-term measures of relief
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departments which have been allotted large
amounts of money for doing welfare work,
such as the Central Social Welfare Board ?

Shri Datar : I am not aware of any
help having been given to this Samiti.

L A. S. Emergency Recruitment

*1997. ShriGidwani : Willthe Min-
ister of Home Affairs be pleased to refer
to the reply given to Unstarred Question
No. 650 onthe 13th August, 1956 re-
garding the postponement of I. A. S. Ex-
amination and state the reasons for post-
poning the same ?

The Minister in the Ministry of
Home Affairs (Shri Datar ) : The last
date for receipt of applications from can-
didates residing in India as originally fixed
was the 16th June of 1956 and for those
residing abroad 3oth of June 1956. On
account, however, of the decision to relax
the qualifications prescribed in the first
instance further time had to be given for
receipt of applications. The last date for
receipt of applications from candidates in
India was accordingly fixed as the 7th of
July 1956 and for candidates resident ab-
road 218t of July 1956. These changes
rendered a postponement of the examina-
tion necessary.

Another reason of the postponement
was the decision taken in July 1956 to con-
duct the examination at 21 centres abroad
apart from London which was the only
foreign centre originally planned. This
decision was taken to enable Indians resi-
ding in the various countries abroad,
particularly employees of our Missions
abroad, to appear at the examination. Ar-

lik> paddy husking etc. for giyingi di
relief to the women ?

Shri Datar : So far as immediate
relief measures are concerned, Govern-
ment have taken a numbver of steps and have

spent more than Rs. 5 lakhs from different
sources,

Shrimati Renu Chakeravartty [
‘What exactly are the schemes that have
been formulated and put into practice for
giving test relief to women in the State of
Tripura ?

Shri Datar : So far as test relief is
concerned, it iS common to men and
women sufferers. So far as women are
concerned, these are the proposals that
have been received and they would'be con-
sidered as long-term aid.

Shrimat Renu Chakravartty: The
hon. Minister just now said thatthey would
be considered as long-term measures. May
I know if the Government has done any-
thing to help the Gana Tantric Samitito get
help through Governmental institutions and

rang s had accordingly to be made to
conduct the examination at these centresand
sufficient time had to be given to local can-
didates to apply for appearance at these
centres.

Shri Gidwani : What is the total
number of applications received ?

Shri Datar: The total number of appli-
cations received is 23,030.

Shri Gidwani : -What are the centres
of the examination and how much will be
spent,if so many centres willbe opened
outside the country ?

Shri Datar : I cannot at present say
what amount will be spent. In addition
to London, there willbe 21 centres abroad.
There are also a number of centres in Indis.
The examination will be held on the 20th
December, 1956.

Shri Gidwani : May I know whe-
ther there will be any promotees also, apart
fromthese candidates, who will not under;
any test or examination ? What will be the
method of selection of the promotees ?
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Shri Datar : The question of pro-
motion is entirely different. In addition
to these whom we are going to take th-
rough the Emergency Recruitment Board,
we are also going to take a number of offi-
cers from the State services, especially
executive officers.

Shri Gidwani: What will be  the
method of selection of such officers ?

Shri Datar : We shall call for par-
ticulars from the various State Govern-
ments. The U. P. S. C. will examine them
and then we will appoint them.

Shri A. M. Thomas : The hon. Mi-
nister said that 23,030 applications have
been received. May I enquire whether
these applications have been scrutinised
and whether the list of candidates eligible
to sit for the examination has been prepa-
red?

Shri Datar : That work itself is going

o

Shri T. N. Singh : May I know
why the qualifications were relaxed ? Was
itf2u -1 that possibly a sufficient num-
ber of condidates would not be available ?

Shri Datar : The qualifications
were relaxed at the request of the hon.
Members of this House and the other
House.

Shri D. C. Sharma : In view of the
fact that there will be about 23,000 candi-
dates, has the U.P.S.C. evolved any sche-
me for ensuring uniformity in the matter
of valuation of the answer books of the can-
didates ?

ShriDatar :, The U. P. S. C. will be
holding examinations in two papers and
then they would make a selection of can-
didates for interview and personality test.
Then they would be making recommend-
ations to the Government of India.

Shri Jangde : Just now the hon.
Minister said that the officers of the State
Governments alsd will be taken on a pro-
motin basis in this emergency recruitment.
May I know whether the officers of the
Central Government will also be taken ?

Shri Datar : The officers of the
Central Government are also eligible th-
rough the normal channels,

Shri S.V.Ramaswamy: May I know
the number of posts that will be filled up
and out of that number, what proportion
will be given to promotees and what pro-
portion to the others ?

appfohx?nrxlnt?.“ﬁ' t I can only given the
I gures mow. About 12§
posts will be filled up om the basis of tne
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special Recruitment Board examination
and the recommendations of the U.P.S.C.
and about 230 to 250 would be taken from
the State services by way of promotion.

Folk-arts and Crafts

*1998. Shri Shree Narayan Daes :
Will the Minister of Education te pleased
to state: :

(a) whether any survey of folk-arts
and crafts has been taken up by the Lalit
Kala Akadami ; and

(b) if so, the progress made so far and
programme of. work chalked out in this
respect ?

The Deputy Minister of Educa-
tion (Dr. M. M. Das) : (a) Yes, Sir. The
work of survey of folk-arts and crafts has
been taken up in West Bengal.

(b) The work of suvey in West Bengal
is nearing completion. The question of
extension of similar work to other areas
will be taken up after considering the re-
port on the survey work done in West
Bengal.

Shri Shree Narayan Das : May I
know whether this work has been done by
any special organisation or only by the wor-
kers of the Akadami ?

Dr. M. M. Das : This is not being car-
ried' out through any special organisation.
An artist named Shri K. Mazumdar has
been appointed to carry out this investi-
gation and the Lalit Kala Akadami has
issued a questionnaire about it.

¥ Mg W o 95 o F
Fam fF 3w S F § a8 0 fear
T & 1 F ST AT g O s F
T FT4 T F9 T T § A9 I w0
T ST W T I T §oS)
fo Frw &1 7 g1 A g9 deam &,
9 § ¥ Fgrar fag o Y Ao

Dr. M. M. Das : I will draw the atten-
tion of the hon. Member to the reply that
has been given in reply to the original
question.  The question of extention of
similar work to other areas will be taken
up after considering the report on the sur-
vey work done in West Bengal,

Seth Govind Das : When?

be Dr. M. :ﬂi. liu :ti said tke work will
completed when the final report has
been submitted. We expect that the
final report will be submitted very soon
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and that report will be considered by the
Akadami and then this work in other arcas
will be taken up according to the experi-
ence gained by the first survey.

Shri H. G. Vaishnav : May I know
what are the crafts contemplated under this ?

Dr. M. M. Das : There are various
crafts. So far as Bengal is concerned,
I think there are some clay models, wood
models, models out of shells, toys etc,

Insurance Field Workers

*1999. Shri Sadhan Gupta : Will
the Minister of Finance be pleased to refer
to the reply given to Starred Question
No. 2258 on the 16th May, 1956, and
state:

(a) whether the appointmeat of Insu-
rance field staff dn the condition that their
salaries would be liable to be decreased
or withheld or that their services would
be liable to be terminated if a certain vo-
lume of business were not procured is con-
trary to the Code of Conduct laid down for
big insurers; and

(b) whether the withholding of salaries
and termination of services of field staff
made since the 19th January, 1956 will
be reviewed in the light of stipulations
in the Code of Conduct?

The Deputy Mini of Fi
(Shri B. R. Bhagat): (a) Any stipulation
that appointments would be terminated
or salaries revised if the business procured
was less than a stipulated figure would not
offend the Code of Conduct. Where,
however, the salary was really in the nature
of commission for business procured,
it was not in conformity with the Code.

(b) As regards the first category of
cases mentioned in (a) above, the action taken
by the Custodians was quite proper. In
regard to the second category, the Custo-
dians could have

(i) either terminated such appointments
as not conforming to the Code of
Conduct; or

(ii) allowed the field workers concerned
to continue in service with salaries
reduced in terms of their
contracts even though their services
could have been terminated on the’
grounds that their appointments
were not in conformity with the Code
of Conduct.

Government desired to be generous to
the employees and hence the custodians
were directedt o gbserve the latter course
Further since the management by the
custodians was to be only for & short
period and the corporation would, mo
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doubt, settl: the question of remuneration
to field stafl ona proper basis, it was
decided to follow the past practice of the
insurers. It is, therefore, not proposed
to review such cases.

Shri Sadhan Gu&n + May I know
whether a stipulation that the salary would
depend on a certain volume of business and
that the salary would be reduced in con-
formity with the reduction ofthe volume of
business does not amount to a salary in the
form of a commission ?

Shri B.R. Bhagat : As I sad, if the
reduction in emoluments is in direct pro-
portion and also retrospectively to the vol-
ume of business, well, it will amount to com-
mission and would be notin conformity
either with the Code or with the Insurance
Act. But certainly if a company changes or
redetermines the terms of employment,
well, that would not amount to emolu-
ments being changed on pro rata basis ;
it is usually a case of change in the terms of
employment according to the contracts
entered into between them.

Shri Sadhan Gupta : Regarding part
(b) of my question whether termination of
services and withholding of salaries were
proper and whether any review will be made
are the Government aware that the ter-
minations and withholdings in most cases
have been made on short term review of
the work of the field staff and that the field
staff were at a special disadvantage because
of the transition, the change of rate tables
and so forth, which greatly upset their
business procurement ?

The Minister of Finance and Iron
and Steel (ShriT. T. L& H
Government do appreciate that when the
whole business has changed its shape and
when it has become centralised, certain
difficulties do arise in what might be called
‘applying these rules’ rigidly or otherwise.
My hon. collcaque mentioned in reply to a
specific question whether a particular act
was legal or not, that it is certainly quite
legal and proper. Butif there have been cases
of hardship,they can be reviewed. But it
would not be a commitment.

Shri T. N. Singh : May I know
whether it is a fact that many of these field
workers did not get even the rates and other
necessary claims and that in arriving at the
assessment of the work only 1 or 2 or 3
months tﬁriod was taken and, as it was
usually case, a whole year’s survey
was not undertaken?

Shri T. T. Krishnamachari : The
hon. Member is lgoing into too many de-
\ails and unicss I have the case he has in
q:mdbefotemel would not be in a posi-
tion to give an answer. But what has beep
done, I think, is this. In the circumstan_
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ces ,investigations which have been made in
regard to certain number of cases indicate
that it is quite proper and that is the reply
given by my colleague to the hon. Mem-
ber opposite. But if it is a question of an
individual case where there seems to be a
hardship, well, it can be looked into. But
the point really is that in a matter like this
where you have no method of assessing the
work load of the staff who neither work
in a factory nor in an office but in the field,
some relation has to be made to the amount
of business that is being done to the remu-
neration. When there is noday to day
supervision over a vast field, the results
obtained must be taken into account.

Shri Thanu Pillai : May 1 know
whether in applying thissule the field work-
ers of particular insurance companies
have been shown preference and many other
companies have complained that their staff
are not treated properly ?

Shri T. T. Krishnamachari: If the
ton. Member thinks I am going?to accept
the charge, he is mistaken,

Shri Thanu Pillai : Will the Go-
ve;mnent go into the matter and examine
it

Shri T. T. Krishnamachari : If the
hon, Member would give me a specific case
T am quite prepared to go into it. But there
is no point in my making a roving enquiry
over 25,000 workers.,

Shri Thanu Pillai : If there are
several insurance companies and if the field
staff of one particular company have been
selected in more than the proportion in the
field officer’s selection by the Administra-
tor, is it not a matter for enquiry by the
Government ?

Shri T. T. Krishnamachari : As I
said, if there is a specific grievance, I am
prepared to enquire into that. But what
has now happened is this, There is a ge-
neral propaganda being done that employees
of one particular insurance company occupy
a dominating situation. Well, on the basis
of the factsthat are before me, I am not able
to confirm that impression. But it is true
that one insurance company has had a
dominating field in the insurance work and
you cannot make a firm of that nature be-
come a third-rate or fourth-rate company
merely because the Government has taken
it over. If there are specific grievances,
1 am quite. prepared to look into them.

At the same time, I would like to inform
my hon. friend that any person who feels
injured in a matter like this always tries to
rationalise the injustice done to him on the
basis of some other person getting preference
or there being some nepotism. These
things have to be gone into fairly carefully
before they can be made issues on the fieor
of the House,
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House of Mirza Ghalib

. _*2000. Shri K. K. Das: Will the Min-
ister of Education be pleased to state:

(a) whether it is a fact that the Govern-
ment of India has decided to acquire the
house, in which the Urdu and Persian Poet
Mirza Ghalib used to live, for preserving
it as a National Monument ; and

. (b) if so, the steps taken in this direc-
“tion ?

The Deputy Minister of Education
(Dr. M. M. Das). (a) and (b). The report
of the Department of Archaeology has
been received and Government is consider-
huzg how best to protect and preserve the

use,

Shri K. K. Das : May I know whether
it is a fact that a National Trust is going
to be established very soon which will be
taking over this house ?

b Some Hon. Members: He is not audi-
e.

er. Speaker: The reply will be audi-
ble.

Dr. M. M. Das: | may explain the
position with regard to the establishment of
the National Trust. At the State Educa-
tion Ministers’ Conference held on the
2nd and 3rd September, 1956, it Was de-
cided that a committee should be set up by
the Minister of Education to work out the
details of the National Trust whose func-
tion it would be to look after houses or
structures or gardens or sites which do not
come within the category of historical
and ancient monuments. The need for
such a Trust has also been accepted by the
Conference of State Education Ministers.
We hope that this Trust, when it comes
into existence, will take up this work of
preserving the house of our great poet
Ghalib,

Shri Nand Lal Sharma: May I know
whether the house of any other Indian
poet has also been considered worth while
for being acquired to be preserved as a
national monument ?

Dr. M. M. Das: For the present this
question has come to us, But when this
National Trust is established, if there is
any such case, that casg will also be taken
up.

Shri K. K. Das: May I know where this
house is situated, what is the surrounding
Jocality and also the price of the house ?

Dr. M. M. Das : The house is situated
near the corner of Bal]i;lm&mmd
Kasimjan opposite to the
Dawsakhana. The house consists of sn
arch, corridot,and the whole asea is octupied
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by a charcoal depot and workshop in some

portion of the south. So far as the price is

fonoemed ed, that information is being col-
ected.

Legal Aid to Scheduled Castes

*2001. Shri B. S. Murthy: Will the
Minister of Home Affairs be pleased to
state:

_(a) the amounts paid towards legal
aid to the Scheduled Castes during the
year. 1956-57; and

(b) the purpose for which the aid was
given?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) A sum of Rs.
8,300/~ has so far been sanctioned to State
Governments for giving legal aid to mem-
bers of the Scheduled Castes.

(b) These grants are not given as a
general rule but are restricted to legal aid
to members of the Scheduled Castes pri-
marily in cases of ejectment arising in some
States,

Shri B. S. Murthy: How are these funds
being distributed to theindividuals ? What
is the agency through which this money

-will go into their hands ?

Shri Datar: The agency is the State
Government.

Shri B. S. Murthy: May I know which
State Government has drawn the maxi-
mum amount of money out of this ?

ShriDatar: At present we have granted
;mounts to the following States as stated
ere:

Bihar Rs. 1,000
Rajasthan Rs. 5,300
Delhi§ Rs. 2,000.

In addition to this, Government are con-
sidering the request of the Orissa Govern-
ment for granting a sum of Rs. 2,000.

Shri B. S: Murthy: In view of the fact
that several State Governments have not
drawn money, is it a fact that there are no
ejectments and no legai aid was necessary
there ?

Shri Datar: We have no other proposai
from any other State in this respect,

Shri Thimmaiah: May I know whether
this legal aid will be extended to the cases
where the Government grants the land to
the Scheduled Caste people, but on_the
petition of some ryots the allotment of the
land is cancelled and then the Scheduled
Caste people have to go the court to
establish their rights on the land ?

11 SEPTEMBER 1956

Oral Answers 2518

AN

Shri Datar: As I have stated, this is

w proposal, and Government would

see how this experiment works. .The

principal object is that the rights of the

Scheduled Castes, so far as their possession

of lands or houses is yconcerned, should
be protected.

Flood Relief in Travancore-Cochin

*2002. Shri C. R. Iyyunni: Wiil the
Minister of Home Affairs be pleased
to state:

(a) the amount spent by the Travancore~-
Cochin Government for affording relief to
persons who have suffered as a result of
the flood and cyclone in the area round
about Cherpu in Trichur District; and

(b) the amount contributed by the Cen-
tral Government to meet this unexpected
expenditure ?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) Rs. 5,418/-.

(b) Norequest for financial assistance has
been received from the State Government
for this particular purpose but in accordance
with the formula prescribed regarding
Central assistance in case of natural cala-
mities, the State Government is eligible to
a grant of half the total expenditure on
gratuitous relief up to Rs. 2 crores and
3/4ths of the expenditure in excess thereof.

Shri C. R. Iyyunni: What is the total
loss incurred by the flood and cyclone?

Shri Datar: The loss is of different types.
The number of human lives lost is 4, cattle
lost 4, houses completely damaged 118,
houses partly damaged 394, loss of trees
27,833, and loss of crops 1,595 acres.

Shri C. R. Iyyunni: What will be the
total loss in terms of rupees ?

Shri Datar: I have not got the estimate
of the loss in terms of money.

Shri Achuthan: May I know what are
the main items of relief that were given to
the people who were affected by cyclone and
flood, and whether itis a fact that a non-
official agency led by the Congress Party
there, mainly by Mr. M. K. Menon, has
done splendid work there in collecting rice,
tiles and thatched material and distributing
them to the needy people?

Shri Datar: So far as the latter details
are concerned, I am not aware. But
I may point out to the House that Rs.
20,000 has been allotted out of the Prime
Minister’s Fund for cyclone relief and Rs.
10,000 for flood relief. In addition to
this, we are distributing rice also free to
the poor people. And a sum of Rs, 5,267
has been collected by the Belief Committee
from the public.
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Shri Velayudhan: May I know whether
the money distributed there is through
private agencies like the one mentioned
by Mr. Achuthan, and whether any money
is misused by these agencies ?

Shri Datar: I presume the amount is
mainly spent through the government
agency. In addition to this, it appears
that a Relief Committee has also been
formed there.

Shri Punnoose rose—

Mr. Speaker: I looked at the hon.
Member. He was sitting. I thought he
had no questions.

Shri Punnoose: I stood up, Sir.

Mr, Speaker: Very well. He may put
his question.

Shri Punnoose: May 1 know the total
number of families affected by this calamity
and the number of families that have re-
ceived some sort of help?

Shri Datar: I have given all the in-
formation that I had just now.

Malabar District Board

*2003. Shri 1. Eacharan: Will the
Minister of Home Affairs be pleased to
state:

(a) What will be the position of malabar
District Board when there is no District
Board in Travancore-Cochin State at pre-
sent when ‘“‘Kerala’ State is formed; and

(b) whether the Schools, Dispensary
and other establishments run by the District
Board will be taken over by “Kerala”
Government and phe present District Board
Employees will be taken as Government
Servants ?

The Minister in the Ministry of Home
Affairs (Shri Datar)? (a) and (b). The
question is for the new State of Kerala to
decide. The Government of India do not
anticipate that there will be any difficulty i,
continuing the Malabar District Board,
till a final decision has been taken:

Shri S. V. Ramaswamy: What will
be the administrative set-up ?

Shri Datar: In the administrative set-
up, until there has been a change the Mala-
bar District Board will continue, and I
would invite the hon. Member’s attention to

Xcﬁon 119 of the States Reorganisation
ct,

Shri Velayudhan rose—

Mr. Speaker: The hon, Member need
not stand up. I would not have called Mr.
g.o 1‘1,1 Ramgswamy cllm'c:l an)i{ hon. Bf\{leuﬂ:m-

Malabar stood up. 3
will hereafter be mol:e nle:t.n embers
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Hydro-Electric Project on Kundah
River

*2004. Shri Wodeyar: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that Canada
has agreed to contribute towards the
construction of a new hydro-electric
p;cc.liect on the Kundah river in Madras;
a

(b) if so, the nature of contribution:
and whether this is to be provided
under the Colombo Plan?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). Canada
has agreed to contribute $20 million in the
shape of equipment required for construc-
tion of the Kundah Hydro-Electric Pro-
ject in Madras, under the Colombo Plan.

Shri Wodeyar: May I know whether
this contribution has been accepted by
the Indian Government? What is the
total value of this contribution?

Shri B. R. Bhagat: Yes, Sir. The
value, I said, is 20 million dollars.

Shri K. S. Gounder: Would the equip-
ment include pen stock pipes?

Shri B. R. Bhagat: They are all con--
struction equipment : hydraulic, elec-
trical and mechanical equipment.

Shri S. V. Ramaswamy: It is said
that the original programmed time-schedule
is 7 years for completion of this con-
struction. Will there be delay in the flow
of funds or will it be ‘expedited?

The Minister of Finance and Iron and.
Steel (Shri T. T. Krishnamachari): I
do not know how this question arises. The
allotment has been made. So far as the
project itself is concerned, the State Govern-
ment and the - Central Government
are responsible to see it through. I cannot
ste any reason why there should be any
delay at all.

Merger of Defence Headquarters Staff

*2005. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state: :

() whether it is a Fact that
Defence Headquarters staff, under the
Ministry of Defence are joining the
Central Secretariat Service of the
Government of India;

(b) if so, what is the present posi.
tion; and

(c) whether all the implications of
such a have been examined
details worl out?
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The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) to (c)
The matter is under consideration.

Shri D. C. Sharma: May I know what
advantage the Government of India sees
in this integration of the various Central
Secretariat services ?

Shri Datar: So far as the Central
Secretariat services are concerned, they
are already reorganised under a number
of services. The question relates to the
civil employees of the Armed Forces Head-
quarters. This question is under consi-
deration and the matter is under discussion
between the Defence Ministry on the
one hand and the Ministries of Finance
and Home Affairs on the other.

Mr. Speaker: Next question.
Shri D. C. Sharma: At what level?

Mr. Speaker: what is the good of
this?. Next question.

WY AW WX ATE Y Ww

*00%. !ﬂ'ﬂ"li’ w7 fa WY
7 qa A T FGTF

(%) 7= S AT ww FHA
F woy qoTfEl saig A WK
AR F GHE AEAATAHT B
qfg & fad o fea facia g,
I B AR A AR E;

(&) ¥=g s frw shew
=g qgT FAN; A

() e =i AT  Fity
T T T ) Fa frqn a7 s
FET AT & ?

forer ST (st To o AMA) :
(%) W SR A ITTATE A T
3 AW A SR v § @
Al A TS @ & @ F g
T & F I AERE A LY
WA WK 3.4 AT TH # qgrar
wiefy ot |

(&) ® (7). Fha goFR 3
<% WA & fag T v & ¥ wAw
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FY oY T WY T TR T 3
s A 1 wn AR I qgEar
Fa LAl ammr g

Shri B. S. Murthy : The answer
may be given in English.

Mr. Speaker: Yes.

Shri B. R. Bhagat: (a) The Govern-
ment of Madyha Pradesh and Hyderabad
recently asked for Central assistance to
the extent of Rs. I-4 crores and Rs. 2-5
crores for meeting the expenditure on the

capitals of the new States at Bhopal and
Hyderabad respectively.

(b) and (c). The Central Government
have sanctioned ways and means loans
of Rs. 75 lakhs to each of the two Govern-
ments for this purpose. There is no
commitment for any further Central
assistance.

&5 Mtaz aw : Wi F T F
7g sa9maT f& weRy W) {FqETE
A GFT B vy, VY AT TG A5
ottt @ & fao fed @ & #
ag ST SR § R ouy, oy A,
oF @& W T w1 Foiw w6 e
T, W@ =T w1 AR g AR
EeTaTe # ot Y of Foe T § 7
W & srgh wft A At T w9 g
agt q wfas T 3 FTEUER F @3
& a7t 9T 37 #T ;1 A § %R g
vy e T fead fe ¥ wew R
fear s ?

St Fo To WA : AW qSH FT
a1 g (5 ag aw d diw ww
R T DY G AT I A I
AT AT AR, WA AFF
R S Ty wefaa &F § M
TR T g AR TT vy, oy 9=
Ty 1 w0 fear wv

Shri H. G. Vaishnav: When as has
been stated, Hyderabad is a fullfledged
capital, what are the new constructions
to be undertaken for the development of
chea?piulltmexpenditureo Rs. 75
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The Minister of Finance and Irom
and Steel: (Shri T. T. Krishnamachari):
‘The position is that both the cities haj
to be capitals now, Hyderabad as well as
Bhopal. So far as any additions are
concerned, the estimate that we have today
is that the assistance that we have promised
namely Rs. 75 lakhs to each Government
as ways and means advance would cover
the situation. There is no point in saying
it is a question of priority for Hyderabad
and a stepmotherly treatment to Bhopal.
If there is more money; we can give all
that they want. Some control has to be
exercised in regard to the amoumt of
money that would be spent on capitals.
It is not a matter of prestige.

Wz Mfaw ora - ST AR, AR
TF WA F1 IO A e ol ag ag
o a7 F fog dgTEe & it oft oot
W & 99 20" &1 T uy a
TYUT WK AT g U< FF WY 6
T 1 Y oy, W TGT 3 & Foig wT
w1 F g ?

Shri T. T. Krishnamachari: If the
hon, Member thinks that a matter like
this can be discussed on the basis of a ques-
tion and answer, 1 am afraid it is a little
difficult.  Maybe there are buildings in
Hyderabad; may be those buildings are
not suitable, It is not a matter in which,
here, in my capacity as Finance Minister,
I can go into the demils. All thar we
are giving is a ways and means advance.
‘We are not making any grant.

Shri Jangde: You gave a ruling a
few days ago that the Member who puts

_question will be given preference in
ssklalli supplementary questions. I want
to a question.

Mr. Speaker: I said I will give
priority to those hon. Members to put
down the questions. I think I have
given an opportunity to the hon. Member,

Shri Jangde: I was standing,

Mr, Speaker: I think he put s supple-
mentary question,

Shri Jangde: No.

Mr. Speaker: Then, he is too short
to oatch my eye.

Shri D. C. Sharma: On apoint of
information, what should short persons
do to protect their rights ?

Shri

ﬂnm:—uﬂds They should smand on
miﬂll?dm May 1 know what was
the share expenditure borne
Cmuﬂ(‘..',jn in b’m

ung
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capital at Chandigarh and Bhubaneshwar
in respect of Punjab and Orisza? May
I know whether the Jaipur style will be
adopted in constructing the capital at
Bhopal ?

Shri T. T. Krishnamachari : So
far as Bhubaneshwar and Chandigarh
are concerned, they were built from scrarch
and even for that martter, also Kurnool if
I can add to the list of cases which my
hon. friend has mentioned. Here, the
position is totally different, The two
capitals are functioning. So far as the
question, what has been given, is concerned,
my colleague has given the answer. The
Central Government has sanctioned a
ways and means loan of Rs. 75 lakhs. We
are not going into the details of how that
figure has been arrived at?

Shri B. S, Murthy: Arising out of
the ansm, is it only t._l;}cle qll:lestiop_of
finance [ was responsil or giving
only Rs. 75 lakhs as a loan or were the plans
submitted by the respective States not
considered necessary by the Centre?

Shri T. T. Krichnamachari: In a
matter like this, the question of finance is
paramount,

Shri Kamath: Has the Government
received reports that on the appointed date,
thatr is 1st of November, in Bhopal, the *
proposed capital new Madhya
Pradesh, there would not be enough
accommodation for Class IT and Class
employees and none at all for the Class IV
employees ?

Shri T. T. Krishnamachari: T would
very respectfully suggest that my hon.
friend put that question to my eague,
the Home Minister.

Dr. Juisoorya: If I remember, this
sum of Rs. 75 lakhs was earmarked for
buildings to accommodate the staff and
not for any new buildings: not for offices,
but only for living quarters for the staff,

is  all

Mr. Speaker: That is the information
that he is giving?

Dr, Jaisoorya: Yes,
Mr. Speaker: Very well,

Shri Kamath: On a point of order, the
other day you ruled here in this House that

ifan hon. Minister transfers directly or by
jon his questionr to
gg,md:fgtceothzr!\ﬂnimsthmm
might answer question.
The hon. Home Minister is present here
Mr, So far as the Quastion
¥y
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the other Ministers or their

D Depu-
ties concerned who

are present in the House
may, as far as possible, give the information
immediately If it is the original question,
it will be transferred. If it is a supple-
mentary question, it cannot be transferred.
The hon. Minister, if he knows, can give
the information.’, I have no object, Other-
wise, if he does not know, I will proceed
to the next question.

The Minister of Defence Organisa-
tion (Shri Tyagi): It is not like a volley
ball that it may be transferred. How

can I answer a question unless I am given
notice,

Mr. Speaker: The hon. Minister
may say: *“I have not got the information.”
Why should he say ‘volley ball’ ? It
isnot right. Itisnotasifit is a question

per that has to be answered. Hon.

inister who are in charge know from day
to da{' what is happening. They go
through the files and they must have infor-
mation at their finger tips except of parti-
cular types. It is not as if every detail
may be in their knowledge, and suddenly
they may not be able to give the answer,

but if they are able to give, why should
they not?

Shri T. T. Krishnamachari: May
I respectfully submit it was not my inten-
tion to stall the question, but as the Chair
will I‘pg)reciate the question of building
houses tor Class III and Class IV employees
is a matter of great detail. In my capmt{
as Commerce and Industry Minister
have made some sanction” for cement,
steel and sheets for that purpose, but I
do not think we will be able to give any
precise information about it unless we
call for the ‘information from the State
Government.

Mr. Speaker: I do not think any-
thing has been said against the Finance
Minister.

Shri T. T. Krishnamachari: I am
merely suggesting it is really my fault
that I am not able to answer a question
put to me and I think I should not have
referred it to the Home Minister at the
present moment, Therefore [ thought I
should intervene and explain my position
and that of the Government.

. Mr, Speaker: Very well. Next ques-
tion.

Shri Kamatht What is the effect
of your ruling. How does the ruling
apply to the case? He has said
the Home

inister may reply and
Home Minister is present here,

Mr. Speaker: There is no

of too strictly interpreting what 1 ~said,

Shri Kamath: Then it is all right,
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Mr. S s All that I say is for the
benefit of the Members in the Houss here
if any hon. Minister knows, he will cer-
tainly get up. There is no godd my insist-
ing upon every Minister. All hon. Minis-
ters are jointly interested in giving as
much information as possible, Let not
every small suggestion I make be treatsd
as 2 ruling and a point of order raised
on that matter. W want as far as possible
to give hon, Members any information
available. If the Minister does not give,
he need not do so,

g-arTdt wTCa

*Q000. SiwE FTEATATE AITHT
w1 sfercan Y 4 qATH FT FIT FOT
fF Ton W@ F e e ¥ st
T F searfaw gEEmnT wTeE™
T farer @ e T £ 2

sfeca et WA (s &mi)
e FYSAT F T HIT IS ATA
2 ¥ fafg Fary & afaw foa e
fod I F7 W & 1 ag Fotg g T@
oo At faT T wT f g Ao &
%% farar-wet wwet 9 frere e
ST SEEE 47 |

siwet SrpgarTd dreeT ¢ T d
o e g P 56 g FT AT &1 T
g?

&t vl ;59 S AT A e A
€ § AR Y A AT T, W

& f @

cﬂﬁﬁmm&: foma fa ¥ o
s faramreir & Wi feet foer o AR
famadr 7

ot mwht ;< 77 O A€ SR W
v F7 v & o) ol o ww &
T & T A H § SR P
7 iz Wy ¥ Faw et §, W
mn&imﬂhtﬁwﬂl
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oft oftE : FT & T wwar § B
T ANTETA FT FTCETAT @Y T ford T
FTHTLA g ¥ AT qoaT o Taeg
¥ wifear oF SET TIRT FT I9T FAAT
T AR T FE HEWEE AET 9
1 +fy o & 7

it el © AT AW T aTEd ar
R P I TG g, g S
wHawE 3 @ gam |
@ ¥ IR § | AfHT ag dwE w7
FTRET TG &, T TF T §AR T
FT FTCEET § |
Shri U. M. Trivedi: May I know if
those hands who are being retrenched from
Ichapur Rifle Factory will be absorbed

in this new ordnance factory which is
being opened in Madhya Pradesh ?

Shri Tyagi: This factory might take
a year or two or more, and therefore there
is’ no possibility of giving alternative
accommodation or employment to the sur-
plus personnel of Ichapur factory at present.

= Ao HTRA: FATH 1 qFel §
fir 9 T SR A7 S AT § IR
g ar w3 foar § f oy &Y e
fefigse & & it ar fdY SR oFg ?

st @wit ST @ Ay WerT &
qET @ g faur g, AR o &
qraeq F A9 T F AL G

Natural Gas in Assam

*2008. Shri K. P. Tripathi: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether natural gas has been found
in Assam; and

(b) whether a gas turbine gencrator
is likely to be set up there ?

‘The Minister of Natural Resources
S(_Slu-l K. D.. Malaviya) : (a) Yes,
1T,

(b) Various proposals for the utilisa-
tion of the surplus gas are being studied
and it is probable that a power plant will
be set up also.

Shri K. P. Tripathi: How much gas is
estimated to be available in the area and
how long is it likely to last?
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Shri K. D. Malaviya: According to
our present estimates, proven gas reserves
are about 30 million c. ft. per day, that is
the capacity of production is 30 million
c. ft. per day.

ShriK. P, Tripathi: Has any estimate
been made as to what will be the cost of electri=
city generated by this and how it compares
with the other type of electricity generated

in the area, namely the thermai one ?

Shri K. D. Malaviya: No, Sir. No.
such estimates have yet been made.

Shri K. P. Tripathi: When is this
plant likely to be set up? Is it to be set
;p d_:.lrmg the Second Five Year Plan or

ter? -

Shri K. D. Malaviya: All these
proposals are being examined. A meeting
of the representatives of the Assam Govern-
ment and connected Ministries was held
here in Delhi. All these proposals were
examined. There is more than one pro-
posal. As soon as some specific recommen-
dation is made by the Assam Government,
thlx:t will be again considered and a decision
taken.

Shri K. P. Tripathi: What would be
the company to which this would be given
—— the existing Burmah-Sheli company
or some other company would be entrusted
with this work ?

Shri K. D. Malaviya: The utilisation
of gas will be considered independently
of whichever party is exploiting the oil.
It has nothing to do with the utilisation
of the oil there. All that ' question stands
on a different footing.

Rehabilitation Finance Administration

*2009. Shri H, N. Mukerjee: Will
the Minister of Finance be pleased to
state:

(a) whether his attention has been
drawn towards representations, parti-
cularly from Assam, calling for relaxa-
tion of the terms and conditions as at

esent laid down for loans under the

chabilitation  Fi Administration
Act, 1948; and

(b) whether any steps are contem-
plated in the matter?

Minister of Revenue and Defence
diture (Shri A. C. Guha): (a)
and (b). Representations were received
from Assam requesting relaxation in terms
and conditions of loans etc., by the Rehabi-
litation Finance Administration. The
Administration has considered the rep-
resentation but no particular action was
considered necessary or possible.
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Shri H. N. Mukerjee: In view of
the long-standing complaint that loans
are given in driblets and that conditions
are not usually favourable for the proper
utilisation of these loans, is the Minister.
in a position to tell us that the other relevant
Ministries are consulted and some kind.
of a practicable scheme to help these people
is being evolved ?

Shri A. C. Guha: Loans are generally
given with Rs. 6,000 as the first instalment
and then as the loanee may proceed with
his work, the second instalment is given.
Generally, the average amount of loan is
near about Rs. 7,000 to Rs. 8,000. So
I do not think the first instalment of
Rs. 6,000 would be anything like an
inadequa'e amount. As for the other
conditions surely in certain cases the State
Government is coasulted before the sanction
of the loan as also the disbursement of
the loan in subsequent instalments.

Mr. Speaker: Shri Bibhuti Mishra,
Absent. Shri J. R, Mehta. Absent. Shri
Tulsidas.

ShriTulsidas: 2012.
Shri L. N. Mishra: 2012 and 2013

may be -answered together. They are
more or less the same.

Mr, Speaker:‘ Very well.

Foreign Exchange Reserves

*2012, Shri Tulsidas: Will the Min-
ister of Finance be pleased to lay a
statement showing:

(a) the drain on Foreign Exchange
Reserves during the First Five Year Plan
period;

(b) India’s Foreign Exchange Reserves
at the end of the First Five Year Plan;

(c) the anticipated reduction in the
same during the Second Five Year Plan
period;

(d) to what extent it has been re-
duced during the first four months of
the Second Five Year Plan;

(e) whether the pace of reduction is in
accordance with the reduction envisaged ;
and

() if not, the steps Government have
taken or propose to take to prevent the
reserves from going down at a faster rate
than what has been envisaged ?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishanmachari):
The position is as follows:

(a) During the First Five year Plan
period, the net fall in the foreign exchange
reserves of India was Rs, 7312 crores.
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(b) At the end of the First Plan
period, India’s net foreign exchange
reserves were Rs. 761-74 crores.

(c) Rs. 200 crores, provisionally.

(d) Figures are available only for the
first two months (April and May, 1956)
of the Second Plan period; during these
months the reserves fell by Rs. 26-06
crores. Figures of foreign exchange reserves
for subsequent months are not available
but sterling balances, which constitute
the major part of these reserves, fell by
Rs. 53-71 crores during the two months
June and July, 1956.

(e) The pace of reduction has been
more than anticipated.

_ (f) The matter is now under considera-
tion.

Sterling Balances

*201 Shrimati Tarkeshwari Sinha =
3¢9 Shri S. V. Ramaswamy:

Will the Minister of Finance be pleased
to state:

(a) whether our sterling balances have
muced rapidly during recent’ months;
5
(b) if so, the action Government propose
to take in immediate future to stop this
serious drain of our sterling reserve?

The Minister of Finance and Iron and
Steel (Shr T. T. Krishnamachari): (a)
There has been a reduction in our sterling
balance at a somewhat more rapid rate of
1ate than whart is normal.

(b) The matter is receiving Government’s
attention.

Shrimati Tarkeshwari Sinha: In
view of the fact that we require Rs. 400
crores as our currency reserve, may I know
the amount of withdrawal that has already
been taking place, and the amount left
with us as our sterling resources ?

Shri T. T. Krishnamachari: It will
be above Rs. 600 odd crores, on the basis.
of the figures that are now with me.

Shrimati Tarkeshwari Sinha: Rs.
600 crores is the total. But we require
Rs. 400 crores for the sterling reserve.
What is the amount that is available for
spending further?

/

Shri T. T. Krishnamachari: The

hon. Member, I am perfectly sure, has not

forgotten her arithmetic. That will be

the balance between Rs. 400 crores and
Rs. 630 crores or whatever it is.

Shri Tulsidas: May I know the volume
of the esti d foreign exchange aid from.
different countries during the Plan period,
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which may enable Government to payfin
rupees, and how far such transactions will
relieve the pressure on the foreign exchange
resources ?

Shri T. T. Krishnamachari: A precise
estimate is not yet available. But we are
proceeding in that direction, to try to save
as much as we can on foreign exchange.
I am afraid, at the present moment, until
all our trade arrang are complete,
we arc not in a position to give precise
estimates, :

Shrimati Tarkeshwari Sinha: Of the
sterling resoures that we have already spent
how much has been spent on the import of
foodgrains, and how much is being spent
on the import of capital goods and
machinery ?

Shri T. T. Krishnamachari: 1 re-
~quire notice.

Shri S. V. Ramaswamy: In order to
prevent this draw-down of the balances,
are any attempts being made to reduce im-
ports and to push up exports, and also to
enter into bilateral agreements with other
nations for payment in rupees ?

Shri T. T. Krishnamachari: Yes,
these suggestions for action are also being
considered.

SHORT NOTICE QUESTIONS AND ANSWERS

¢“Plying of Country-crafts on
West Coast.”

S. N. Q. No. 21. Shri Kajrolkar :
Will the Minister of Finance be pleased to
state:

(a) whether the Collector of Central
Excise, Bombay has issued notice on 9th
June, 1956 requiring the ns plying
country-crafts on the West Coast to execute
bond in the sum of Rs. 30,000 for obtaining
the licence to ply;

(b) the reasons therefor; and

(c) whether Government has considered
the ability of the persons concerned to fulfil
such an obligation ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): (a) It
is a fact that the Customs authorities on the
‘West Coast issued orders on the gth June,
1956 requiring the owners or the masters of
the country craft plying on the coast to sign
bonds undertaking to produce landing certi-
ficates for goods on board within a pres-
cribed period. If the bond was to be a
continuing bond, it was to be for Rs. 30,000

only. No security was to be furnished bug .

a solvent surety was required to countersign
the bond. The matter has, however, besn !
re-considered recently, and with a view to
giving relief to the country craft owners/
masters, it has been .decided to accept a

11 SEPTEMBER 1956

Oral Answers 2532

continuing bond for the entire West Coast
for an amount not exceeding Rs. 15,000
and fidelity policies as surety. Necessary
orders issued on the 3rd September, 1956.

(b) There was reason to believe that some
of the owners or masters of the country
craft plying on the west coast were engaged
in ing. Reports were received that
goods were being transhipped to Portuguese
boats on the high seas as also of actualland-
ing of the smuggled Indian goods on the
Goa coast.

(c) This step was taken in view of the
importance of anti-smuggling measures on
the Goa border being made more effective.
Subsequently on considering financial abi-
lity of the persons concerned, the original
order has been modified.

Shri Kajrolkar: Are Government aware
that the poor persons will suffer, because
they will not be able to execute a bond for
Rs. 15,000, as they do not possess any pro-
perty equivalent to the said amount ?

Shri A. C. Guha: As I have already
stated, the bond will be only for a maximum
amount of Rs. 15,000. That does not mean
that the persons concerned will have to
deposit that amount. He will only sign a
bond on a properly stamped paper. The
stamp cost would be nearabout, and not
more than, Rs. 10. For surety, he will
have to give some fidelity insurance policies;
some insurance companies may stand surety
for them.

Shri M. D. Joshi: Is it not a fact that it
was_represented recently to the Central
Board of Revenue authorities, that it was.
impossible for the country-craft owners or
tenderers to furnish security even to the
extent of Rs. 15,000? Is it not also a fact
that insurance companies have refused to
issue fidelity policies to the extent of Rs.
15,0007 As a result of this, is it not a fact
that trade is being strangled completely ?

Shri A. C. Guha: Our information is
that the country-crafts’ association of
Ratnagiri has more or less agreed to accept
these terms. If any further difficulties
arise, we are surely ready to reconsider the
whole question. But at the same time,
I should like to remind hon. Members that
this question is related with the question of
stopping smuggling on the Goa border.
I hope the House will recognise the im-
portance of that measure also.

Shri M. D. Joshi: May I suggest to
Government whether it will not be more

. Some Hon. Members: It is a sugges-
tion.
Shri M. D. Joshi: No. I am putting the
question. -Would it not be more effective
that the permits or the licences issued to the
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country-craft owners may be withdrawn if
they indulge:in smuggling, rather than
that securities may be taken from them ?

ShriA. C. Guha: Unless there is abond,
there is no measure with Government
which will enable them to enforce any
Ppunitive action. We have tried this, and
our experience is that we cannot do any-

h Sometimes, these country-crafts
simply go to the Portuguese territory and do
not return. Sometimes, they jettison also
the goods, and it is difficult for us in such
cases to take any measure against them.

Indo-US Agricultural Commodity
eement

f Shri U.M. Trivedi:
‘N-Q-No.22.9 ghri Bhagwat Jha Azad:

Will the Minister of Finance be pleased
10 state:

(a) whether it has come to the notice of
‘Government that the Indian agriculturists
have felt that the Agricultural Commodity

eement between U.S.A. and India
will hit them;

(b) whether it would result in a fall in the
prices of agricultural commodities to an
uneconomic level;

() the steps Government intend to take
to check the downward tendency, if noticed;

(d) whether any agreement has been signed
regarding the loan as referred in sub-para
(iii) of Para 1 of Article II of the Agree-
ment;

(e) for what purposes the U.S.A. Govern-
ment will utilize the money under the
Agricultural Trade Development and Ass-
istance Act, 1954, in case the two Govern-
ments fail to reach agreements on the use of
this money for grant or loan purposes;
and ;

() what would be the items of expendi-
ture for U.S.A. in India as referred to in
sub-para (i) of Para 1 of Article II of the

ent

The Minister of Finance and Iron and
Steel (Shri T. T. Krishnamachari): (2
o, Sir.

(b) No, Sir.
(c) The purpose of the agreement is,

inter alia, to enable Government to build
up adequate stocks of foodgrains so that
they may be in a position to take effective
steps to counter an undue rise in prices.
Government will take care in releasing
stocks to ensure that agricultural prices
do not fall to uneconomic levels.

(d) The Loan Agreement has not yet
been signed.

(e) In the event of failure of the two
governments to reach an agreement on the
use of the rupees for grant and loan purposes
or for any other purposes, the Govt. of the
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United States may use the rupees for any
other Furposcs authorized under Section
104 of the U.S. Agricultural Trade
Development and  Assistance Act. An
extract of this Section is placed on the Table
of the House. [See Appendix XII, an-
nexure No 38} .

(f) The information is contained in the
extract placed on the Table of the House.

Shri U. M. Trivedi : With reference
to the statement made by the hon. Min-
nister referring to section 104 of the agree-
ment, will be pleased to state if any
arrangement has been made about further
marketing of agricultural commodities
from the United States of America?

Shri T. T. Krishnamachari : I
am unable to understand the implication
of the question. If the hon. Member
will elucidate, I might attempt an answer.

Shri U. M. Trivedi : Section 104
of the agreement provides: (a) to help deve-
lop new markets for United States Agri-
cultural Commodities on a mutually bene-
fiting basis. My question is : has any ar-
arrangement been made about further mar-
keting of agricultural commodities ?

Shri T. T. Krishnamachari : Not
on the basis of this agreement. This re-
lates only to the commodities that would
be mentioned in the agreement.

Shri U. M. Trivedi : Have the Govern-
ment agreed to provide for stockpiling
of strategic materials purchased by the
United States of America in India?

Shri T. T. Krishnamachari : I do
not see how this question arises. It is
not part of the proposed agreement,

Shri Bhagwat Azad: With refe-
rence to part (d), how will this loan be
T lated, b no agr t has been
entered into? I want to know what is the
understanding between the two Govern-
ments regarding the loan referred to in
sub-para (iii).

ShriT. T. Krishnamachari : Broadly,
the understanding is covered by the
terms stated in the statement placed on
the Table of the House, that is, whatever
scheme on which they want to spend the
money which is mutually’ agreed upon,
The precise details of that will have to be
determined from time to time.

Shri B t Jha Azad : In case
the two Governments fail to reach agree-
ment on the use of the rupee loan or rupee
grant, would the Government of India
‘permit the Government of U.S,A. to
gurchase military equipment, materials,
acilities and startegic materials in this
country as stated in section 104 ?
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Shri T. T. Krishnamachari:
These are regulations which have been
framed by the United States Government
for the conduct of their own affairs. So
as far we are concerned, we ate acting
broadly on the understanding that we
shall be able to agree upon the utilisation
of these funds on purposes which are bene-
ficial to this country and which are mutu-
ally agreed upon. ‘I am notina position
to envisage a contingency where no agree-
ment would be possible and certain con-
scquences will ensue, which might have
serious repercussions either on our economy
or on our prestige.

Shri Bansal : May I know the number
of years over which this amount will be uti-
lised in our country?

Shri T. T. Krishnamachari : Five
years.

Shri U. M. Trivedi : Arising out of
this, will the hon. Minister refer to the
U.S. Agricultural Trade Development and
Assistance Act, section 104, a copy of which
he has been pleased to lay on the Table,
and ¥be pleased to state what are the heads
of common defence with the United States
of America which have been discussed ?

Shri T. T. Krishnamachari : They
would not be discussed because they do
not form part of the understanding behind
this scheme.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : We are not bound by the Acts
of the United States. We are only bound
by the agreement. It does not matter
what the other party say to their own
people. We arebound by theagreement.
That is all.

WRITTEN ANSWERS TO QUESTIONS
Survey of Sports Organisations

*y Shri Madiah Gowda : Will
the Minister of Education be pleased to
state whether it is a fact that the All India
Council of Sports has undertaken a survey
of Sports Organisations in India?

The Deputy Minister of Education
(Dr. M. M. Das) : No, Sir.

Administration of Scheduled Areas

*1995. Shri Bheekha Bhai : Will the

Minister of Home Affairs be pleased to
state:

(a) whether Government have received
reports from the Raj Pramukhs and Govern-

Dors in respect of the administration of
Scheduled areas ; and

(b) if so, the reasons why the annual
reports are regarded as secret docum-
ments ?
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The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) Yes,
Sir.  The Reports in respect of the years
1951 to 1954 have been received from all
the concerned States. The Report
pertaining to the year 1955 is, however,
still awaited from some States.

(b) The Constitution does not provide
for the laying of these reports before the
House. The main features of the reports
are, however, incorporated in the Anpual
Reports of the Commissioner for
Scheduled Castes and Scheduled Tribes,
which are placed before Parliament. Thus
the question of treating these Reports as
secret does not arise.
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Insurance Company Auditors

*20xr1. Shri J. R. Mehta : Will the
Minister of Finance be pleased to state:

(a) the steps Government propose to
take to ensure that none of the existing
auditors of Insurance Companies, recently
nationalised, are deprived of work and that
all ofthemare utilised as auditors, whether
as statutory auditors or as internal auditors,
even after nationalisation; and

(b) the criteria Government have pres-
cribed or propose to prescribe for the ap-
pointment of (1) statutory auditors and (2)
internal auditors ?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha) : (a) and (b) . Prior to the_ setting
up of the Life Insurance Corporation, each
o? the insurance companies had its own
auditors.  Consequent on the merging
of the units the Corporation would ob-
vously require only a small number of
auditors, It is, therefore, unlikely that
it would employ all the auditors of the formex_'_
insurance companies.
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Section 25(1) of the Corporation Act-
provides that the auditors shall be appoin-
ted by the Corporation with the previous
approval of the Central Government. The
Central Government will examine the re-
commendations of the Co ion when
received in the light, generally, of the stan-
ding, repute and integrity of the auditor
concerned.

Regarding internal audit, this is a matter
within the purview of the Corporation,
and is, no doubt, engaging its attention,
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Voters in Tripurs

*3015. Shri Dasaratha Deb: Will
the Minister of Law be pleased to state:

(a) whether it is a fact that registra-
tionas voters is being denied to those
displaced persons  residing in Tripura
who though possessing Sgdam card
bave not reccived rehabilitation loan as
yet;

(b) if so, the reasons thereof ; and

(c) what siep are bein taken to
register such categories of persons as
woters? !
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The Minister of Law and Minority
Affairs (Shri Biswas): The information
is being collected and will be laid on
the Table of the House when received.

Geological Survey of Minerals

*2017. Shri Lakshmayya: will
the Minister of Natural Resources and
Scientific Research be pleased to lay
a statement on the Table showing:

(a) whether a detailed geological
survey has been conducted in the districts
of Rayalaseema area Anantapur, Chittoor,
Cuddapah and Kurnool, in view of the
availability of large deposits of various
minerals particularly copper; and

(b} if so, the results thereof ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b). A
statement giving the required information
is laid on the Table of the House. [See
Appendix XII, annexure MNo. 40].

Indian Voters in Goa

*2018. Shri Kamath: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that represen-
wations have been made to Govern-
ment requesting that Indian nationals
detained or imprisoned in Goa be afforded
facilities for registering themselves -as
voters and offering themselves as candi-
dates in the next General Elections ;
and

(b) if so, the action taken thereon?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes.

(b) The matter is under consideration.
General Electiens

Shri Ramachandra Reddi:
*2019. {Shrl N. R. Muniswamy:

Will the Minister of Law be pleased
to state:

(a) whether all the preliminaries to
the next General Elections have been
considered and completed;

(b) whether the time schedu's for
the same has been finalised ; and

(c) if so, when it will be published ?

The Minister of Law and Minority
Affaire (Shri Biswas): (1) No.

(b) No.

(c) Itis expected that the time schedule
will be finalised and published s
in November next,

¥
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Claim Forms for Enlistment as
Voters

*2020. Shri Biren Dutt: Will the
Minister of Law be pleased to state:

(a) whether the form for claims printed
by political parties after copying it from
the Representation of the People (Prepara-

tion of Electoral Rolls) Rules 1956 to’

enlist as a primary voter is accepted;

(b) whether in Tripura a large number
of voters who voted in the last General
Elections, were left out and have now
filed claims through the forms printed by
the political parties;

(c) whether the claims on the above
printed forms are going to be refused;
and

(d) if so, the steps Government
propose to take to enlist such voters?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes.

(b) The information is being collected
and will be laid on the table of the
House when received.

(c) No.
«(d; Does not arise.
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Statistics on General Elections

*2021. Shri S. C. Samanta: Will

the  Minister of Law be pleased to
state:

(a) whether it is a fact that the Central
Institute of Statistics, Rome requested the
Government of India to supply a few
statistical tables relating to the last General
Elections in India;

(b) if so, whether their request has
been complied with;

(c) the main items on which informa-
tion has been sought; and

(d) whether a copy of the Tables sent
will be laid on theog"able?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes.

(b) Yes.

(c) The items on which information
was sought were:

(1) The number of electors and votes,
analcs and females, and their tota] nume-
T3

(2) results of the elections according
to political parties or political groups
showing valid votes and the number of
seats gained by each party.

(d) A copy each of two statements
sent to the Institute is laid on the table of
the House. [See Appendix XII, annexure
No. 41l.

Di d and Copper Mines

*2022. Shri Ram Krishna: Will
the Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether the scheme for exploita-
tion of the Diamond Mines and the es-
tablishment of a Copper Mine in
the public sector during the Second
Five Year Plan has been finalised;
and

(b) if so, the main features there of ?
The Minister of Natura!

al Resources
(SShri K. D. Malaviya): (a) andl (b). No,
ir.

Affilinted Colleges
*3024. Shri K. K. Das: Will the
Mini of Educati be pleased to

state:

(a) whether the scheme of the Ministry
of Education for giving financial help to
affiliated colleges apart from such help
given by University Grants Commission,
has been accepted by the Planning Com-
mission ;
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(b) if so, the amount of money that
has been earmarked for this purpose
dnnngd‘ the Second Five Year Plan period;
an

(c) whether any grants under this
eme have already been given by
the Central Government; and

(@) if so, the details thereof?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir.

(b) Approximately Rs. § crores as
grants and about Rs. I crore as loans.

(c¢) No, Sir.
(d) Does not arse.

Earthquake in Anjar

*2025. Shri Gidwani: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that a large
quantity of arms has been found burried
under some buildings which collapsed
during recent earthquakes in Anjar while
removing debris; and

(b) if so, whether these arms have
been claimed by any residents of
Anjar ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No,
Sir. Only one unserviceable M.L. Gun
was recovered from the debris of a house;

(b) The gun has not, so far, been
claimed by any one,

U.P.S.C.

*2026. Shri D. C. Sharma: Will
the Minister of Home Affairs be pleased
to state the special measures that are
being taken to avoid unduly long delay
in filling up of posts through the Union
Public Service Commission ?

The Minister in the Ministry of
Home Affairs (Shri Datar): There is
no unusual delay in filling posts on the
results of examinations conducted by the
Union Public Service Commission. Exami-
nations naturally take time, but they are
conducted as expeditiously as is possible.
The question of reducing delay in the
ad hoc recruitment based on interviews
by the Commission is, however, engaging
the attention of  Government. Such
delays have resulted from the considerable
increase in the numbers which the Com-
mission are called upon to select. Steps
are being taken to strengthen the Com-
mission adequately to cope with the in-
creased load of work and alsu to examine
the ways and means of simplifying, where
possible, the procedure of recruitmant.
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Settlement of Landless Persons

*2027. Shri C. R. Iyyunni: Will th
Minister of Home Affairs be please
to state whether there is a proposal under
the consideration of Government of Tra-
vancore-Cochin  to settle the landless
persons in other States with a view to
reduce the over-population in the State?

The Minister in the Ministry of
Home Affairs (Shri Datar): Yes.
Attention is invited to the answer given
to starred question No. 1886 on the 7th
September 1956.

Pul;lic Demonstrations

Shri Kamath:
*2029. { Shri Bibhuti Mishra:
Dr. Ram Subhag Singh:
Will the Minister of Home Affairs
be pleased to refer to the observations
made by him in his speech during the
course of the debate on the Home Ministry’s
Demand for Grants (in the last Budget
Session) regarding handling of crowds
by the police, particularly the right and
power of the police to open fire and
statc:

(a) whether the matter has been further
considered ;
(b) if so, whether any comprehensive

code of police behaviour in such situations
has been formulated; and

(c) if not, the reasons therefor ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes,
It is being further examined in consulia-
tion with the State Governments.

(b) Comprehensive rules relating to the
manner in which the Police should handle
crowds already exist in the Police Marvals
of the various States.

(c) Does not arise.
Contraband Gold

*2031. Dr. Ram Subhag Singht
Will the Minister of Finance be plcased
to state: t

a) whe.her it is a fact that a big
haul = of contraband gold was recenily
made at Tallath near Cannanore;

(b) if so, the quantity and value of
gold seized there;

(c) where and with whom this gold
was kept; and

(d) whether the person concerned has
been arrested
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The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
(a) to (c). On the 26th August, 1956,
the Madras Central Excise staff seized
32089} tolas of contraband gold, worth
 Rs. 29,47,200/- which were found buried
in the compound of the house df one Shri
Kombra Achuthan of Talap in Cannanore.

(d) K. Achuthan and his three sons
have been arrested.

Industrial Finance Corporation

*2032. Shrimati Tarkeshwari Sinha:
W'l the Minister of Finance be pleased to
state:

(a) whether any directive is being
jssucd or has been issued to the In-
dustrial Finance Corporation asking
it to obrain prior sanction of the Cen-
tral Government if the loan to be granted
to any industry is to exceed three crores
of rupees;

(b) whether the Corporation has been
asked to dis‘ribute the grant of loans in
such a way as to ensure that the loans
granted do not go to industries in allied
hands; and

c) whether Government will lay
a copy of the directive on the Table?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): (a) and (b). In 1954 a directive
was issued to the Corporation under
Section 6(3) of the Act to report to
Government with full particulars when-
ever loans in excess of Rs. 50 lakhs in
individual cases are to be granted by
the Corporation. Government are now
contemplating issuing further directives
to the Corporation to the effect (i) that
the Corporation should not grant loans to
any one party where the party concerned has
already received loans from it on three
previous occasions, or where the aggregate
Joans to the party will excced Rs. I crore
except with the prior approval of Go-
vernment; (ii) that the Corporation shall
not grant loans exceeding Rs. I erore in
the aggregate to concerns which are owned,
managed or controlled by a closely con-
nected group of industrialists except with
the prior approval of Government,

. {©) A copy of the directive, when
issued, will be laid on the Table of the
| Lok Sabha.

Special Bank Commission for
Travancore-Cochin

» Shri Krishnacharya Joshi :

2033. {slm C. R. Iyyunni: '

Will the Minister of Finance be
pleass d to lay a statement on the Table
showing:

() the main  recommendations of
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the Special Commission appointed to
conduct .a comprehensive inquiry into
the problems of the banks in Travancore-
Cochin State; and

(b) how far these recommendations
have been accepted by Government?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
(a) and (b). The Report of the Travancore-
Cochin Banking Enquiry Commission
has been submitted to Government only
very recently and the recommendations
are under examination. It will take some-
time before decisions are reached.

Scientific Man-p C i
*2034. Shri S. C. Samanta: Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether any steps have been taken to
establish an Employment Bureau to secure
Yjobs for the available scientific and techni-
cal manpower as recommended by the
Scientific Man-power Committee ?

The Mianister of Natural Resources
(Shri K. ‘D. Malaviya): The matter is
under consideration.

Draft Constitution of Jammu and
Kashmir

*2035. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether a copy of the Draft
Constitution of the State of Jammu and
Kashmir cannot be obtained before the
publication of the proceedings of the Cons-
tituent Assembly of that State; and

(b) if not, the reasons therefor?

The Minister in the Ministry of
Home Affairs (Shri Datar): The Jammu
and Kashmir State Government are being
requested to send a copy of rheir draft
constitution ‘as soon as it is published or
placed before their Constituent Assembly.
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SUNFED
Shri D.C. Sharma :
'”37‘{Shri S. V. Ramaswamy:’
Will the Minister of Fi be pleased to
state :

(a) whether a copy of the interim
report of Committee appointed
by the General Assembly in 1955 regard-
ing the structure of Special U.N. Fund
for Economic Development has been
received by the Government of India;
and

(b) if so, the reactions of Govern-
ment to it?

Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) The question of formulating the
reactions of Government to the interim
report of the ad hoc  Committee on
Sll.)JNFED does not arise as the report
in question merely summariges the replies
received from various member Govern-
ments of the United Nations to the ques-
tionnaire circulated by the U.N. Secretary
General. Besides, the report under con-
sideration is only an interim report. The
final report of the Committee will be
submitted to the 23rd Session of the
ECOSOC only in 1957.

Aero-Magnetic Survey of Oil
. Deposits
*2038. Dr. Ram Subhag Singh:
Will the Minister of Natural Resources
and Scientific Research be pleased to
state:

(a) whether the team of foreign oil
experts who carried out an aero-magnetic
survey of the Gangetic Valley in Uttar
Pradesh has submitted any report; and

(b) if so, what are the possibilities of:
oil deposits there?
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The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b). The
report is expected during December, 1956.

Assam OQil Company

1583. Shri Rishang Keishing: Wil
the ~ Minister of Natural Resources
and Scientific Research be pleased to
state

(n{,l how many Indians are employed
in the Assam Oil Company at present
in executive posts as against the total
number of Europeans in the same posts;

(b) whether it is a fact that 16 Europeans
have recently been appointed in the
A.O.C. at Digboi in the executive posts
superseding the claims of the Indian
employees; and

(c) if so, on what conditions ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Indians, 83;
Europeans, 66.

(b) No, Sir. Only nine Europeans
have been appointed in the Assam Oil
Company since the beginning of this
year and most of these employees are for
training and are earmarked for transfer
to Pakistan or Burma. One of them has
gone already.

(c) Appointments have been made
under normal  contract terms of the
Company.

Cotton College, Gauhati

1584. Shri Rishang Keishing: Will
the Minister of Education be pleased to
state :

(a) whether it is a fact that the Govern~
ment of India sanctioned a grant of Rs.
40,000 in 1953-54 with which the Assam
Government  constructed a_ hostel inside
the compound cf Cotton College, Gauhati;

(b) the amuont contributed by the
State, if any;

(c) whether the hostel is meant for
students belonging to all communities
or exclusively %or tribal stndents studying
in the Cotton College;

(d) the respective number of tribal
students and general students so far
accommodated in the hostel; and

(e)‘ whether preference is given to
the tribal students in the matter of allot-
ment of rooms in the hostel ¥

The Deputy Minister of Education
(Dr. M. M. Das): (a) to (¢). The infor-
mation i8 being collected and will be laid
on the table of the House, when ready.
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Forest Tribes in Travancore-Cochin

1585. Shri V. P. Nayar: Will the
Minister of Home Affairs be pleased to
state :

(a) the number of people belong-
ing to  Forest Tribes in Travancore-
Cochin State; and

(b) the amount spent, if any, on
their welfare during the First Five year
Plan?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and
(b). At the 1951 Census the numerical
strength of individual castes or tribes was
not ascertained. Only the group totals
of “Scheduled Castes’, ‘Schdeduled
Tribes’, and ‘Other Backward Classes’
were struck. In the absence of popula-
tion darta for individual Tribes, profes-
sion-wise it is not possibleto state the
number of whole belonging to the Forest
Tribes in the State of Travancore-Cochin
and the amount spent during the First
Plan period for their welfare.

Travancore Univeriity

1586. Shri V. P. Nayar: Will the
Minister of Education be pleased to
state:

(a) whether in recent years an in-
vestigation has been made into an allega-
tion of defalcation in the office of the
‘University of Travancore;

(b) if so, the amount involved; and
(c) the stage of the investigation?

The Deputy Minister of Education
(Dr. M. M. Das): (a) to (c). Yes, Sir,
The Government of Travancore Cochin
have intimated that approximately a sum
of Rs. 4,620 is involved. Two cases of
misappropriation have been registered
and the investigation is proceeding.

Vice Chancellor, Travancore
University

1587, Shri V. P. Nayar: {)Vill the

Minister of Education be pleased to
state g

(a) when the term of the present
Vice Chancellor of the Travancore Uni-
versity expires; and

(b) the steps, if any, Government
of India propose to take to the effect
that hereafter the Vice Chancellor shall
be a person with an intimate knowledge of
gi;ltw;lam, which is the language of the

e

The D« Mini Educati

eputy of
D;& M. M. )t (a) On 14th November
956.
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(b) No, Sir. The Government of
India are not concerned with the appoint-
ment of Vice Chancellor of the Travancorc
University. Under the Act, the Vice
Chancellor is appointed by the Chancellor
of the University. There is no provision
in the UniversityAct that the Vice Chancel-
lor should be a person with an intimate
knowledge of Malayalam.

Welfare Extension Projects in
West Bengal

1588, Shrimati Renu Chakravartty:
‘Will the Minister of Education be pleased
to state:

(a) the places where Welfare Ex-
tension Projects have been started by
the Central Social Wolfare Board in west
Bengal during 1955-56;

. (b) the amount spent on these pro-
jects in the State during the same period ;

(c) the main features of actual activities
and the welfare work carried out in these
Projects;

(d) the percentage of local contribution
required to entitle an area to have a Wel-
fare Extension Project; and

(e) the names of the Social Welfare
Organisations to whom grants. have been
made in 1955-56 and the amount thereof
in each case?

The Deputy Minister of Education
(Dr. M. M. Das): (a) 1. Burdwan

2. Cooch-Bihar.
(b) 1. Burdwan (Approx.) Rs. 15,580/-3
2. Cooch-Bihar (Approx.) Rs. 22,000/-.

(c) The information is being collected
gnd hwiu be laid on the Table of the Lok
abha.

(d) 25%.

.(e) A statement giving the requisite
information is lard on the Table [Placed
in Library. See Nos. 421/56])

Mineral Resources

1588-A. ShriRam Krishna: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the scheme of exploita-
tion of mineral resources of Mohindergarh
District in Pepsu during Second Five
Year Plan has been finalised; and

(b) if so, the main features thereof ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b).
The Second Five Year Plan for PEPSU
includes provision of Rs. 214 lakhs for
the development of mineral deposits of
Narnaul and Mohindergarh istricts,
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-This sum will be utilised for purchase of
equipment which will be hired to owners
of small mines and quarries on a no-profit
no-loss basis and for meeting recurring
expsaditure on the salary of Development
Officer (Minerals) who will be responsible
for promoting the development of mineral
and other allied industries.

Notation System for Indian Music

Shri Ram Krishna:
1589. {Shrl Wodeyar:

Will the Minister of Education be
pleased to state:

(a) whether the Committee of Ex-
perts set up by the Sangeet Natak Akadami
to consider the question of standardization
of the Notation system for Indian music
has submitted its report; and

(b) if so, whether a copy of the re-
port will be laid on the Table ?

‘The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir.

(b) A copy of the report will be sup-
plied to the library of  the Parliament
after the Sangeet Natak Akadami has con-
sidered it.
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Obsolete Laws

1591, Shri Hem Raj: Will the
Minister of Law be pleased to starte:

(a) whether Government propose to
prepare an inventory of the Central and
State Laws which have become obsolete
in theUnion and its States in consequence
ofd Article 13 (1) of the Constitution;
an

(b) if so, when?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) No. It may,
however, be stated that the Government
of India has appointed a Law Commission
which inter alia will examine the Central
Acts of general application and importance
and recommend the lines on which they
should be amended, revised, consolidated
or otherwise brought up-to-date. One
of the objectives of the Commission in the
revision of the existing legislation will be
to ascertain if any provisions are incon-
sistent with the Constitution and suggest
the necessary alterations and omissions.
As regards State Acts, it is for the State
Governments to take necessary action.

(b) Does not arise.
University Grants Commission

1592. Shri Ramachandra Reddi:
Willthe Minister of Education be pleased
to refer to the answer given to starred
question No. 1279 on 22nd August
1956 and state the designation and
academic qualifications of the officers
of the University Grants Commission
whose services have been extended beyond
their Sixtieth year?

The Deputy Minister of Education
(Dr. M. M. Das): Shri H.S. Verma,
Assistant Secretary, University Grants
Commission.

¥ He is a matriculate.

Ganja
1593. Shri N. B. Chowdhury: Will

the Minister of Finance be pleased to
state:

(a) whether it is a fact that illegal
possession of 25 seers of Ganja has
been detected recently in Central Calcutta
by the Central Excise Staff; and

(b) if so, the steps taken to bring the
offenders to book?

The Minister of Revenue and
Defence Expenditure (ShriA.C. Guha):
(a) and (b). No_ganja was seized by the
Central BExcise Staff, but about 24 ‘seers
ot non-duty paid ganja was seized on the
23rd August 1956 by the Excise staff of
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the West Bengal Government. Three
persons involved in the case have been
produced in Court and are being proceeded
with under the State Excise Law.

Housing Problems of Scheduled
Castes

1594. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to refer
to answer given to Unstarred Question
No. 2487 onthe 29th May, 1956 regarding

* housing problems of Scheduled Castes
and state:

(a) whether the requisite information
has been collected; and

(b) if so, when it will be‘laid on the
‘Table?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
Only a sum of Rs. 12,500/- was given
as grant-in-aid to the Government of
Madhya Pradesh towards the housing
scheme for scheduled castes. The
information so far available from the State
Government is that a sum of Rs. 4,891/~
(four thousand, eight hundred ninety-one)
‘was spent on the construction of 26 houses
for Scheduled Castes. Some further infor-
mation is awaited from the State Govern-
ment. It will be laid on the Table of the
House as soon as it is received from the
State Government.

Budget Leakage

. 1595. Shri Kamath: Will the
Minister of Home Affairs be pleased to
refer to the answer given to Unstarred
Question No. 69 on the 18th July, and
state the progress made so far in the
prosecution of the accused involved in
the leakage of Budget proposals for
1956-57?

The Minister in ‘the i Minis of
Home Affairs (Shri Datar) : Ti::ycase
is now in tb «Court.

Survey of India} Department
b ¢ Shri Kamath: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:
at (a) thct num}:eredof Itdhilitary Officers
present emplo; in Surv f
India Departmen);;v ¢ e
(b) whether  Government propose
:g:mcrem or decrease their number ;

() if so, the reasons therefor?

The Minister of N urces
(Shel K. D. Mataviyas (5 31

(d) and (o). i
; derlﬁun,(c) The Tmatter is under
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Estate Duty

1597. Shri Balwant Sinha Mehta:
Will the Minister of Finance be pleased
to state:

(a) the total number of estate duty
cases registered upto the 31st July, 1956
in Udaipur Division of Rajasthan;

(b) the number of cases disposed of
:.:g the amount expected therefrom;

(c) the highest amount realised from
any one individual ?

The Mini of R and
Defence Expenditure (Shri A. C.
Guhsa): (a) The total number of estate
duty cases registered up to the 31st July
1956 in Udaipur Division is 8.

(b) No case has yet been disposed of
but the amount of estate duty expected to
be realised from the cases registered
i‘aitl[l) the 31st July 1956 is about Rs. 13}

S5

(¢) The highest amount of duty realised
by way of provisional collection in any
one individual case is Rs.1 lakh.

Price Level in Tripura

1598. Shri Dasaratha Deb: Will
the Minister of Home Affairs be pleased
to state:

(a) what was the price of Kerosene,
Sugar, Mustard Oil, Betelnut and Dals in
the Sadar and Kamalpore sub-divisions
of Tripura during the 1st week of August,
19565

(b) whether these prices are much
higher than that at Calcutta and other
places of West Bengal; and

(c) whether Government propose to
supply these essential commodities through
fair price shops at all sub-divisions of
Tripura ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a)

Name of commodity Sadar Kamalpore
Per seer.

Kerosene Rs. As. P. Rs. As. P
inferior . . 080 100
superior . . o080 1 80

S . . 01§ 0 I 4 ©

Mustard Oil . 2 80 3 00

Betelnut . . 2 80 3 00

Dals . . 010 O 010 O

in it bPi25, i Sadr nd 35%

in Kamalpore, Prices in other parts of

West Bengal are not available.
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(¢) No Prices in Tripura are generally
higher than those in Calcutta by 12%
owing to transport and other factors.
High prices in Kamalpore prevailed for
a short time only due to dislocation of
communications on account of floods.
}’rio]es are now coming down to usual
evel.

n
National Archives Publications

1599. Shri H. N. Mukerjee: will
the Minister of Education be pleased to
state:

(a) whether  his attention has been
drawn to the errors of fact occurring
in the folders on (i) Progress of Edu-
cation (Higher), (i) Progress of Edu-
cation (Primary), (iii) India and South-
Eas. Asia (“Our Neighbours Series™),
published under the auspices of the ‘National
Archives of India; and

(b) if so, the steps, if any, that are
being taken to prevent such recur-
rences ?

The Deputy Minister of Edmﬂon
(Dr. M. M. Das): (a) No inaccuracy
has been pointed out in regard to the
folders on“Progress of Education(Higher)””
and “Progress of Education (Primary)”
there was some difference of opinion in
tegard to a passage in the folder ““India
and South-East Asia” and attention is
invited in this connection to the reply
given to Unstarred Question No. 1178

oD  29-4-55.

(b) Corrections will be made, if and
when necessary, in the revised editions.

Judiciary in Tripura

1600. Shri Biren Dutt: wWill the
Minister of Home Affairs be pleased
. to state:

(a) whether it is a fact that sub-
divisional  magistrates of Tripura are
recruited from the ordinary graduates
of Calcutta University;

(b) whether they fail to discharge
the judicial powers in a proper manner;
and

(c) if so, the steps Government pro-
pose to take in this matter ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) It is not
a fact as no sub-Divisional Magistrate has
been recruited recently. All the present
sub-Divisional Officers were officers
under pre-integration Tripura Govern-
ment and have been absorbed in Govern-
ment service after integration. Appoint-
ments of sub-Divisional Officers have
been made from amongst these officers.
“There are some Sub-Divisional Magis-
“trates who hold a higher degree than B.A.
and the rest are graduates.
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(b) and (c). Judicial powers are
exercised by the officers in their best
judgment and Government have not
received any complaint that they are being
utilised in any improper manner. However
for those aggrieved the remedy lies in
appeal to higher courts.

Q i Empl

L4 PLOY

1602. Shri D. C. Sharma: Will
the Minister of Home Affairs be pleased
to state:

(a) whether Governmem ot [ndia have
announced that a percentage of permanent
posts in egch grade should be filled from
amongst the quasi-permanent emplo-
yees;

(b) the total number of Assistants
who have been declared quasi-perma-
nent since 17th March, 1949;

(c) whether any quota of permanent
posts has been reserved for being filled
from among the quasi-permanent Assis-
tants;

(d) if not, the reasons therefor ; and

(e) whether future grant of quasi-
ent certificates in that grade has
been discontinued ?

The Minister in the Ministry of
Home Affairs (Shri Datar): a) The
Central Civil Service (Temporary Services)
Rules provide thata proportion of perma-
nent vacancies may be reserved for persons
who have been granted quasi-permenancy
certificates.

(b) The number is approximately 650.

(¢) No quota of permanent posts was
reserved for being filled from among quasi-
permanent Assistants as such at the initial
constitution of Grade IV of the Central
Secretariat Service or for the confirmation
of persons appointed to the Reguiar Tempo-
rary Establish t of Assi at the
initial constitution. An adequate number of
such Assistants has however been confirm-,
ed in Grade IV at the initial constitution
and later through the Regular Temporary
Establishment. In the new Regular Tem-

rary Establishment of Assistants which
is expected to be formed shortly, an ade-
quate proportion of vacancies are being
earmarked for the appointment of quasi-
permanent Assistants.

(d) The question does not arise.

(e) Declarations of quasi-permanency
have not been discontinued as such, but
no quasi-permanant certificates have been:
iqsued after 1st July, 1952 so far.
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Dearness Allowance

b { Shri T. B. Vittal Rao: Will
the Minister of Finapce be pleased to
state whether it is a fact that Govern-
ment propose to enhance the rate of dear-
ness allowance admissible to Central
Government Employvees in accordance
with the recomendations of the Central
Pay Commission as the cost of living index
has since risen over 20 points ?

The Mini of Revenue and Def

Expenditure (Shri A. C. Guha): No,

Sir.

In 1949, Government decided that this
particwar recemmendation of the Central
Pay Commission could not be adopted
as such increases in emoluments would
result in serious deficits in the General
and Railway Budgets and intensify the for-
ces of inflation, It is not proposed to alter
that policy.

Accounting Procedure

1603A. Shri Shree Narayan Das:
Will the Minister of Finance be pleased
to state:

(a) whether Government have since
examined the question of adequate and
proper accounting and financial report-
ing by all public undertakings and has
evolved suitable standard forms of account-
ing for different categories of public enter-

rises as recommended by the Taxation
quiry Commission ; and

(b) if so, the important features of such
standard forms ?

The Minister o Finance and Iren
and Steel (Shri T. T. Krishnams-
chari ; (a) and \b) The matter is stil
under consideration.

-Sahitya Akadami

_1604. Shri Shree Narayan Das:
Will the Minister of Education be pleased
to state:

{a) whether it is a fact that the Sahitya
Akadami’s scope of work is limited to only
such of the Indian languages as are mention-

ed in tne Eighth Schedule of the Consti-
tution ;

(b) if not, whether efforts are being
made to procure and publish critical
editions of important works of promi-
nent poets and writers of Indian

other than those mentioned in the said
schedule; and

dir\oaigz ;D, the progress made in this

.. The Deputy Minister of Education
(Dr. M. M. Das): (a) No, Sir.
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(b) There is at present no programme
of publishing critical editions of works in
anguages other than those mentioned in
the Constitution.

(c) Does not arise.

‘World Bank Mission

1605. Shri Sadhan - Gupta: Will
the Minister of Finance be pleased to-
state the decisions taken by Government
on the recommendations the informal
memorandum of the World Bank Mission 2

The Minister of Finance and Iron:
and Steel (Shri T. T. Krishnama-
chari): Recommendations of the kind
made in the Memorandum of the World
Bank Mission are continuously under the-
consideration of Government and decisions-
on individual points are taken from time to
time,
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Training in Mining Enginecring

1208. Shri Gidwani: Will the Minis-
ter of Education be pleased to state:

(a) whether the expert Committes of
:the All India Council for Technical Edu-
cation has made any recommendations
dor increase of facilities for training
students in Mining Engineering; and

(b) if so, what are those recommen-
dations ?

The Deputy Minister of Education
ADr. M. M. Das): (a) and (b). A state-
ment giving the required information is
laid on the table of theHuuse [See Appen-
dix XII, Annexure Ho. 42].

Removal of Untouchability
1609. Shri B. S. Mourthy : Will
the Minister of Home Affairs be pleased
to refer to the reply given to Unstarred
.Question No. 496 on the 8th August, 1956
and state:

\a) the total amounts spent by the
.leven non-official organisations recei
Government grants for the removal o
untouchability during 1955-56;

(b) their own contribution towards
it during this period ; and
(c) the period for which this programme
is expected to continue ?
The Minister in thzhﬂnhtrgnfﬂnm
Affairs (Shri Datar): (3) nly four
were given direct ;ranu—m-
:gforthzrmovul untouchability during
1955-56. Total amount spent by them
during that period is Rs. 5.92,385.
(b) Rs, 41,166.
(c) Till atleast the Second Plan Period.
Statuette of Buddha
1610. Shri Wodeyar: Will the
Minister of Education be pleased to state:
(n) whether the attention of Govern-

iment has been drawn to the recent mue
of India N ews of the Indian High Com

mission in g:vmgfurtherdcuﬂaof
thelndhnlmuel:neofﬂ:efmddha recently
found on an island near Stockholm have
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(b) if so, the details of this statuette?

The Deputy Minister of Education
(Dr. M. M., Da.) (a) and (b). Govern-
ment has no information in the matter
except what has appeared in the
Newspapers reports.

Rewards for Public Services

1611. Shri 8. C. Samanta: Will
the Minister of Home Affairs be pleased
to state, how highly conscientious officers
are suitably recognised for their good
works and sense of public duty ?

The Minister in the® Ministry of
Home Affairs (Shri Datar): So far as
good work and sense of public duty displayed
outside official duties are concerned, officers
are in the same position as any other citizen.
As regards normal duties all Government
servants are expected to be conscientious
and carry out their functions efficiently
with due sense of responsibility. Good
work is naturally mentioned in the Confi-
dential reports on the officials’ work and
conduct which form the basis for hisfur-
ther advancement. The pressnt procedure
of having periodical checks un the work
done at all ievels, the individual officer’s
ability and of preparation of annual confi-
dential reports of Government servants in
as objective and uniform a standard as
possible, provides sufficient oppormnity
for accelerated promotion to selection posts
of officers of outstanding ability irrespective
of their seniority.

For specially meritorious or gallant
service rendered by certain categories of
employees such as the Police and the Fire
Services provision exists for the grants of
Police and Fire Services Medals. In other
cases it is open to the Head of the Depart-
ment to issue l:tters of appreciation or
“ommendation.

Ghee Scandal Case

1612. Shri M. L. Agarwal: Wil
the Minister of Home Affairs be pleased
torefertothe reply given to Starred Question
No. 2628 on the 29th May, 1956 and state
the following about the Ghee Case
in which ShriB. P, Bhargava, Chief Direc-
tor of purchase and others were accused.

(a) (i) the number, names and in
case of Government Servants, their desig-
nation, of the aocusod, (ii) the names of

d and the passed

against rhcm (iii) the names of
acquitted, nnd(w)thcm.ma of Government
servants accused who have got clean acquit-
tal and of those who have been exonerated
on account of the benefit on doubt;

b) whether Government Servants
und(er) suspension have been reinstated
after their acquirtal;
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(c) if so, when;
(d) if not, why;

(e) whether any appeal against acquit-
tal has been preferred or is under contemp-
lation; and

() if so, against whom ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) The
necessary information is contained in the
statement laid on the Table [See Appendix
XII, Annexure No. 43]).

(b) to (f). The Government servants
under suspension have not yet been re-
instated as the question of filing an appeal
against the acquittal of the officers men-
tioned in part (a) in under consideration.

Study of Museology

1613. Shri K.K.Das: Willthe Minis~
ter of Education be pleased to state:

(a) whether facilities for studying
Museology are available in any of the
four Central Universities or in any of
the state Universities;

(b) if so, the names of such Universi-
ties;

(c) whether any Scholarships have
been given in the last 3 or 4 years or in

the current year studying Museology
in any foreign country or countries ; and

(d) whether any fellowship in Museo-
logy has been offered to Indians by UNESCO;
and

(e) if so, the details there?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir.

(b) Baroda University.

(c) None by the Government of India.
(d) Yes, Sir.

(e) A statement is laid on the Table

of the House. [See Appendix XII, Annexure
No. 44).

Delegations of Educationists

. 1614. Shri K. K. Das: Will the
Minister of Education be pleased to state:

(a) the number of Delegations of Edu-
“cationists that have been sent to foreign
countries during 1953-54, 1954-55, 1955-56
and 1956-57 so far, year-wise;
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(b) the purposes for which each dele-
gation was sent and the countries they
visited ; and

(c) the expenditure incurred by Govern—
ment on each such delegation ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) to (c). Necessary
information is being collected and will be:
laid on the Table of the House.

Delegation of Educationists
to U.S.S.R.

1615. Shri K. K. Das: Will the
Minister of Education be pleased tostate:

(a) whether it is a fact that arrange-
ments are being made to send a delegation
of dlndian Educationists to the U. S. S. R.3:
an

(b) if so, the details thereof ?

The Deputy Minister of Educati
(Dr. M. M. Das): (a) Yes.

(b) The delegation consists of 12 mem-
bers representing various stages of education
in the country viz. University, Secondary,
Primary, Rural, Physical, Teacher’s Train-
ing, Adult and Women’s Education. Shri
Humayun Kabir, M. P.. will be the leader
of the delegation. It will leave India on the*
12th September, 1956 on a three weeks
tour of that country. While in the U. S..
S. R. the delegates will acquaint themselves
with the Educational system in that country.

Technical Institutions

16x6. Shri D. C. Sharma: Wil
the Minister of Education be pleased to
lay on the Table a statement giving the
details of

(a) the number of techmical insti—
tutes under the Centre providing facilities.
for Degree and Diploma courses in the vari-
ous fields of Engineering;

(b) the number of seats available
per year;

(c) the total number of candidates-
who sought admission in the various
institutes during 1956 so far; and

(d) the ber of candid who-
have been admitted ?

The Deputy Minister of Education
e oo I OR
stitute ology, Kharagpur i
Delhi Polytechnic, Delhi. :

-
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®), (c) and (d)
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Number of

‘Total number of
Seats candidates who

Number of candidates
who have been

available sought admission admitted during
per year. in the various 1956.
institutes during ‘
1956 so far, :
Indian Insti- o7* 891 0.
tute of Tech- 407 i 404
nology, Kharagpur.
Delhi Polytechnic, 260* 251
Delhi. St #54

Electoral Rolls

_1617. Shri Hem Raj: Woill the
Minister of Law be pleased to state:

(a) the directions given for the publi-
jCation of the electoral rolls at¥the village
“ocal body, tehsil and district levels;

(b) whether it is a fact that under the
amended Act, multiples of the legislature
constituencies constitute one electoral roll
for the Parliamentary constituency;

(c) if so, whether it is a fact that at
the village, local body and tehsil level only
the electoral rolls of the Legislative Assemb-
ly of the area are exhibited and not the
full electoral roll of the Parliamentary
constituency of that area; and

(d) if so, the reasons therefor ?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Rules 10
and 11 of the Refmsmtation of the People,
(Preparation of Electoral Rolls) Rules, 1956
-lay down the manner in which draft electoral
rolls are to be published by the Electoral
Registration _ Officers. The  Electoral
Registration Officer of an assembly or electo-
ral college constituency is required to make
a copy of each separate part of the electoral
roll available for inspection at a specified
Place accessible to the public in or near the
area to which that part pelates. This is in
addition to making available for public
inspection the electoral roll for the assembly
or electoral college constituency as a whole
at a suitable place like the office of the Electo-
ral Registration Officer, both at the time of

aft publication as well as at the time of
final publications.

(b) Yes. Under section 13D of the
Representation of the people Act, 1950,
the electoral roll for every Parliamentary
~constituency shall consist of the electoral
aolls of so much of the Assembly consti-
tuencics as.are comprised within that Pas¥ia-
mentary comsituency and it shall mot l'lje
necessary to prepare or revise separately
the clectaral rr:ﬁ for any Parliamentary
<constituency.

() Yes, as stated against (a) above.

(d) As stated against (b) above, no rolls
are or have to be separately prepared for
Parliamentary constituencies;"consequently,
the question of exhibiting them does not
arise. Even in regard to the Assembly
roll, the roll of the entire constituency is
exhibited normally only at the Electoral
Registration Officer’s office. If, however,
his office is situated outside the consti-
tuency, it is exhibited at some suit-
able place within the constituency.
Separate parts of the roll are exhibited in
the areas, generally villages, to which they
relate. The intention is to enable the
eligible persons of each such area to satisfy
themselves they have been registered as
voters. If a copy of the entire roll of the
whole constituency is to be : .nibwed in each
such area, the number willb: 7ervia rge and
will considerably increase th® cost of pre-
paration of the rolls without any correspon-
ding advantage. The residents of one area
will not naturally be interested in the draft
electoral roll of other areas besides their
own.

Electoral Rolls

1618. Shri B. S. Murthy: Will the
Minister of Law be pleased to refer to
the reply given to Starred uestion
No. 1269 on 22nd August, 1956 and state:

(a) whether there were discepanceis
regarding the non-inclusion of Harjjans
in the Scheduled Castes voters lists because
of the word ‘“‘Harijan” not finding a place
in the list of names contained in the Presi-
dent’s Order; and

(b) if so the increase of such voters

* in the latest revision conducted ?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) There is one
common elestorsl roll for every territorial
constituency containing the names of every
person eligible to be registered therein
without reference to his religion, race or

*(includes scats available for courses in Architecture, Textile Techunology, Geology

G 1

physics, Chemi Technelogy and Metallurgy also.  All the scats shown are

for the first degree and Diploma/Natienal Certificate Courses.)
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caste. The fact that a certain caste has
or has not been mentioned as a scheduled
caste in the Constitution (Scheduled Castes)
Order, 1950, does not, therefore, make any
difference in regard to the enrolment of eligible
persons belonging to that caste as voters.

(b) In view of the facts stated above,
it is not possible to give any idea of the
number of voters of any particular scheduled
caste in the electoral roll of any territorial
constituency or to compare such number
in the electoral rolls revised from vear to
year.

Assam Oil Company

1619. Shri K. P. Tripathi: Will
the Minister of Natural Resources and
Scientific Research be pleasedt o state:

(a) whether it is a fact that there has
been an increase of 19 per cent in the emp-
loyment of Supervisory and Clerical Staff
in the Assam O11 Company. whereas the total
overall employment has remained almost
static since 1952;

(b) if so, the reasons therefor; and

(c) what has been the increase in
percentage of cost of production as a result
of this?

The Minister of Natural Resources

(Shri K. D. Malavia) : (a) to (). The

required information is being collected and
will be laid on the Table of the House as
soon as possible.

Delimitation of Constituencies

{ Thakur Jugal Kishore Sinha:
1620. { Shri Asthana:
| Babu Ramnarayan Singh:

Will the Minister of Law be pleased
to staie whether Government propose  to
make available circle-wise map of population
of new States for making suggestions to
the Delimitation Commission for delimiting
the constituencies after the new States
<come into existence ?

The Minister of Law and Minority
Affairs (Shri Biswas): The Governments
of the new States will certainly undertake
the preparation of “Circle-wise” and district-
wise maps of the new states. It is hardly
likely, however, that they will be available
for making suggestions to {)\: Delimitation

mission, which has already been set
up. The population figures are already
available from the 1951 census report.

Transfer of Officers

1621, Shri Thanu Pillai: Will the
i\:mns;:e‘r of Home Affairs be pleased
state:

(@) the number and cadre of officers
transferred  from various States to the
Centre  during the last three years;
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(b) the duration of their service at
the centre; and

(c) how many of them are still tempo-
rary ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (c).
Officers from State Governments are
seconded to the Centre on a deputation
basis and not on the basis of transfer.
-Hence the question of confirming such
officers in the Central posts does not normally
arise. Sometimes. however. with the
concurrence of the State Governments
concerned such confitmations are made.
The exact number of such cases in which
confirmations have been made is not readily
available.

Infiltration into Indian
Territories

1621-A. Sardar Igbal Singh: Will
the Minister of Home Affairs be pleased
to state:

(a) whether Government have received
any report of foreigners’ infiltration into
Indian territories of Lahaul, Spiti and
and Chini areas;

(b) if so, the nature of such reports;

(c) whether Government have taken
any steps in this regard; and

(d) if so, the nature thereof?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No.

(b) Does not arise.

(c) and (d). Adequate arrangements
exist for the control of entry into India
of foreigners. It would, however, not be
in the public interest to disclose details of
such arrangements.

Minor Ports in Andaman and
Nicobar Islands

1622, Shri S. C. Samanta: Wil
the Minister of Home Affairs be pleased to
state:

(a) whether any report has been
submitted by the retired Engineer ap-
pointed to survey the possibilities of
developing minor ports in the Anda-
man and Nicobar Islands; and

(t) if so, whether main recommenda-
tions of the report will te laid on the
Tatle?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) ch.o

(b) A statement giving the main
recommendations made in the report is
laid on the Table of the House. [See
Appendix XII. Annexuge No. 45). i
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Aravankadu Cordite Factory

1623, Shri H. N. Mukerjee. Will
the Minister of Defence be pleased to
state:

(a) the numter of workers employed
in the Aravanakadu Cordite Factory,
NMilgiris;

(b) the numbter among those who
have been provided with quarters; and

(c) the number of those who are
granted hill allowance or compensatory
allowance ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) 1224.

(b) 251.
(c) 1083 gening hill allowance.

141 gerting house rent and compensa-
tory allowances.
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Feg o &
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Nepalese Students
1625. Shri D. C. Sharma: Will the
ini of Ed i be pl d to
state the number of students from Nepal
holding Government Scholarships admitred

in the Indian Education Institutions
during 1955-56? .
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The ty Minister of Education
(Dr. M. M. Das): The information is
being collected and will be laid on the
Table of the House,

Autonomous Bodies

1626. Shri K. K. Basu: Will the
Minister of Finance be pleased to state
the number of organisations owned wholly
or with majority of shares by the Union
Government or autonomous corporations
whose accounts are not  audited by the
Compureller and Auditor General ?

The Minister of Finance and fron
and Steel (Shri Krishnamachari):
The information is being collected and
will be laid on the Table of the Lok Sabha.

Evasion of Excise Duty

1627. Shrimati Tarkeshwari Sinha:
Will the Minister of Finance be pleased
to stare the number of occasions on
which departmenral adjudication had
to be taken up in connection with attempts
at evasion of excise duty during 1954-55,
1955-56 and 1956-57 so far?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
The required information is being collected
and will be laid on the Table of the Sabha
in due course,

Insurance Agents etc.

1628. Shri R. N. S. Deo: Will the
Minister of Finamce be pleased to
state:

(a) whether the atténtion of Govern-
ment has been drawn to the resolurions
adopted ar a meering of insurance  agents,
glicy holders and prominent citizens of

ttack on 21st August, 1956,

(b) the main grievances voiced through *
the resolutions ; and

(c) the action taken or proposed 1o
be tken by Government on the same?

. The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes. Sir.

(b} The grievances made are:

(¢} that non-residents of the State of
Orissa  have been appointed to
senior posts at the Cuttack
Divisional  Office,

(i1).the neglect by the former In-
surance Companies in the matrer
of investment of the funds in
the State.

() The selection of officers to man
the posts under the Life Insurance Cor-
poration is the responsibility of the Cor-
poration itself. It may, however, be
emphasised that if the Corporation is 10
function”  successfully,  selections will
have to be made on the basis of merit
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and experience and should not be influenced
by mere i considerations such
as those contained in the resolutions under
reference.

In the matter wﬁf invemnh etli"ts 'ls:z;
the Corporation will regulate them
business principles, having regard to the
interests of the country a a_whole. and
not of any one State in particular.

“Onges” Tribes

1629, Shri Deogam: Will the Minis-
ter of Education be pleased to state:

(a) the amount of money spent on
rescarch work on the “Onges” tribes
and on filming their life by the Director
of Anthropology;

(b) the population of the onge-tribe;

(c) the recommendations of the Direc-
tor regarding schemes to improve their
conditions;

(d) when these schemes are proposed
to be launched; and

(¢) whether any special grant will be
given for their uplift?

The Deputy Minister of Education
(Dr. M. M. Das): (a) About Rs. 5,000
in 1956.

(b) It was previously estimated as about
s00. But recent investigations show that
the figure may not exceed 300.

(), (d) and (e). The information is
being collected and will be laid on the
Table of the House in due course.

All India Council for Technical
Education

1630. Shri D. C. Sharma : Will
the Minister of Education be pleased to
state:

(a) whether the All India Council
for Technical Education has submitted
some reports for the development of Tech_
nical Training facilities in the country
during 1955 and 1956 so far;

(b) whether most of their recommen-
dations have been accepted for implemen-
tation ; and

(©) if s0, whether any up-to-date publi-
cation has been brought forward to guide
the public on the development of ficilities
in Technical Bducation in India?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) Yes, sir.

(b) All ths recommendations of the All
India Council/its Co-ordinating Commit-
tee have been accepted by the Central
Govarnment in so far as they are concerned.
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() No publication has been brough
out for the guid of the ] public
but the recommendations, schemes, etc.,
of the All India Council and its Co-or-
dinating Committee have been sent to the
State Governments, University Grants
Oomxg.lssion and other authorities con-
cerned.

. The Ministry of Education and its Re-
gional Offices in Bombay, Calcutta, Mad-
ras and Kanpur give guidance/information
in respect of technical education to the pub-
lic whenever they are approached in this
connection.

Secretariat Assistants

1631. Shri D. C. Sharma : Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstarred
Question No. 850 on the 22nd August,
1956 and state:

(a) whether the persons who are pro-
posed to be appointed against permanent
posts will rank senior to a number of
existing Assistants working in temporary
capacity who have already put in fairly
long service ; and

(b) if so, the reasons there for?

The Minister in the Ministry of
?omz Affairs (Shri Datar) : (a)
es.

(b) Under existing rules a permanent
:mploycc ranks senior to a temporary emp-
oyee.

Assistant Snperi:i:undentf Examina-
tion

1632. Shri D. C. Sharma : Will the
Minister of Home Affairs be pleased to
state:

(a) the number of persons who were
successful at the Assistant Superintendents’
Examination held by the U.P.S.C. in May,
19553

(b) whether Government propose to
absorb all the successful candidates in
the Regular Team<orary Establishment;

(c) if not, how many are proposed to
be absorbed;

(d) how many are already officiating
in that post;

(¢) whether Government propose accor-
ding  priority to all the successful candi-
dates over those candidates who will be
eligible merely by virtue of their seniority
considering the fact that each candidate
is allowed not more than three chances to
appear at the examination; :

(f) if not, the reasons therefor; and
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(8) whether -Governmsnt propose to
do away with the viva voce at the future
examinations ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) 290.

(b) No.

(c) 194 ; including 12 members’ of the
Schaduled Castes and Scheduled Tribss
for whom vacancies havz bzen reserved.

(d) Out of 290 successful candidates
155 arz officiating as Assistant Superin-
tendents.

(e) to (g). The matter is under conside-
ration.

Chartered Accountants

1633. Shri D. C. Sharma : Will the
Minister of Finance bz pleased to state:

(a) whetheritis afact that alarge number
of Chartersd Accountants will be required
by the C:ntral Governm:nt during the Se-
cond Five Year Plan;

(b) if so, whether it is considered ne-
csssary to start Government Institutes
to provide adequate facilities to the pros-
pective candidates for these posts; and

(c) whather tharz ars any Institutes
at prasent run by Government?

The Deputy Minister of Finance
(Shri B. R. Bhagat) : (a) Yes, increased
opporiunities for employm-:nt will arise,
(b) and (c). No. The Institute of Char-
tered Accountants of India established
under the Chartered Accountants Act,
1949 , is already taking care of this matter.

Loans to Co-operative Banks

Thakar Jugal Kishore Sinha :
6 Shrimati Kamalendu Mat
1634 Shah:

{sbri N. B. Chowdhary :

Will the Minister of Finance be pleased
to lay a statement on the Table showing:

(a) the amount of loans that has been
sanctioned and advanced so far by the
Raserve Bank of India to the various State
‘Co-operative Banks in 1956-57;

(b) the number of applications with
the amount asked for pending before
the Reserve Bank of India; and

(c) the borrowing limits that have been
sanctioned for each of the State Co-ope-
rative Banks for each kind of lean and the
basis on which such limits have been fixed
for each State?

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guha) :
(@) to (¢) : Three statements furni-
shing the required information are placed

on the Table. [See Appendix XII, annexure
No. 46). '
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There cannot be any fixed credit limits
to State Co-operative Banks both for them-
selves and in respect of central banks affi-
liated to them, as these are determined by
the Reserve Bank after taking into consi-
deration the lending programme, the re-
serve borrowing power of the banks, the
position in regard to owned funds, deposits
and fluid resources and other relevan:
financial parricalars, the recommendations
of State Co-operative Bank in respect of
its affiliated central banks, the recommen-
dations of Registrar of Co-opera.ive So-
cieties and the guarantees given by the
State Governments concerned.

Pablic School Merit Scholarships

1635. Dr. Satyawadi: Will the Minis-
ter of Bducation be pleased to state the
total number of Public School Merit Scho-
larships allocated dur:ing 1955-56 for each
of the States of Punjab and PEPSU and
the number out of them reserved for Sche-
duled Castes candidates?

The Deputy Miuister of Edccation
(Dr. M. M. Das) : Scholarships under
the Scheme are awarded purely on merit
on an all-Indja basis. The question of
allocation for particular States and the
reservation of a quota there of for Schedul-
ed Caste candidates does not therefore
arise.

Army Officer’s Behaviour

1636. Shri Kamath : Will the Minis-
ter of Defence be pleased to refer to the
reply given to Starred Questinn No. 297
on the 26th July, 1956, regerding the be-
haviour of an Army Officer at Jabalpur
and state:

(a) whether the enquiry has been con-
cluded; and

(b) if so, with what result?
The DGD Mini of Def
(Sardar Majithia) : (a) Yes, Sir.

(b) The police authorities, who have
investigated the case. will now decide
whether to proceed further in the matter,

Purchase of Jeeps

1637. Shri Kamath: Will the Minis-
ter of Defence be pleased to refer to the
answer given to Starred Question No.
80 on the 18th July, 1956 and state what
further progress had been made in the
proceedings uia.inst the four defendants
connected with the purchase of jeeps?

The Minister of Defence (Dr. Katju):
The statement of claim as finalised by 03r
legal advisers in U.K. has since been deli-
vered to the Solicitors appearing for the
three defendants. Action has been taken
to strike out the name of the fourth defen-
dant, as already explained in answer to
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1956. Further action will proceed in accor-
dance with the processes of British law,

Military Engineering Service

. 1638. Shri R. P. Garg: Will the
I\t‘llntmster of Defence be pleased to
state :

. (a) whether it is a fact that there
is wasteful expenditure and inefficiency
in construction works in the Military
Engineering Service;

(b) whether the Review Committee
have been appointed to discover loop-
ho'es for such expenditure and bring
down cost of construction in the Military
Engineering Service;

(c¢) if so, whether the Committee
have submitted their reports; and

(d) the main details thereof?

The Deputy Minister of Defence
(Sardar Majithia): (a) This question,
along with other matters pertaining to the
M.E.S. is engaging the attention of a
Review Committee.

(b) Yes; an MES Review Committee
was appointed on 9-9-195s5 and an MES
Construction Committee to deal with the
question of cost of construction on 9-5-1956.

(¢) and (d). The MES Review Com-
mittee is still examining witnesses with a
view to formulating its recommendations.
It will take some more time before the Com-
mittee starts draftingits report. The work
of the MES Construction Committee is in
initial stages and the report is likely to be
ready by the end of the financial year.

Stud under Colombo Plan

1639. Dr. Ram Subhag Singh: Will
N?inistcr of Finance be pleased to

the
state:

(a) whether Indian educational institu-
tions have admitted foreign students under
the Colombo Plan;

\b) if so, how many institutions have
admitted such students; and

(c) the number of such students
study?ing in Indian jnstitutions at pre-
sent :

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnamachari):
\a) Yes, the Government of India
have arranged for admission of nominees
of Governments of South and South East
Asian Countries, in Indian Educational
Institutions under the Coiombo Plan.

(b) 8o.
(©) 253,
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Rehabilitation of ex-Servicemen

"“"{Sndu Al\qkbndrpusrl:! :

Will the Minister of Defence be pleased
to state:

(a) whether any representation  has
been received by Government in regard
to rehabilitation of ex-servicemen of
Punjab and PESPU; and

(b) if so, action taken thereon?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) The poiﬁfs contained intherepresen-

tations are being examined in consulta-
tion with the State Governments concerned.

Red Fort, Delhi
Sardar Igbal S H
'“"{S.rd-r Aq}.nrpnﬁm

Will the Minister of Education be
pleased to state the number of free passes
issued to the visitors for entry into the
Red Fort, Delhi during 1955-56 2

The Deputy Mini of Educat
(Dr. M. M. Das): 1000 approximately.

Sahitya Akadami

1642. Shri K.K. Das: Will the
Minister of Education be pieased to
state:

(a) whether it is a fact that the Sahitya
Akadami is giving grants to writers for the
publication of their works;

(b) if so, the details of the scheme;

(c) the number of writers to whom
such grants have been given uptil now;

\d) the total amount of such grants
and

(e) the names of the books that hav
been published with the help of these

grants ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir.

(b) There is no scheme for such gram..
Each application is referred to the respec-
tive Language Advisory Board and the
State Government where necessary. The
Executive Board of the Akadami thep
considers the case along with the recommen -
dations thus received and sanctions the
grant.

() Four,

(d) Rs. 23,000/~
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(e) The first volume of Poet Vallathol
Narayana Menon’s “Rig Veda” is published.
Other books are under publication.

Standard of Education

1643. Shri Dhusiya: Will the Minis-
ter of Education be pleased to refer
to the reply given to Starred Question
No. 519 on the 31st July, 1956 ‘and state:

(a) the gist of suggestions given by
the Government of India to various
State Governments to guard against
the lowering of the standard of education;
and

(b) the names of States which have
not put those suggestions into opera-
tion and the grounds therefor?

The Deputy Minister of Education
(Dr. M. M. Das): (a)and (b). A statement
is laid on the Table of the Lok Sabha.
[See Appendix XII, annexure No. 47].

All India Council for Technical
Education

1644. Shri T.B. Vittal Rao: Will the
Minister of Education be pleased to
state :

(a) the number of times the All
India Council of Technical Education met
during 1954 and 1955 ;

(b) the nature of the main recom-
mendations made; and

(c) the action taken by  Govern-
ment so far on those recommendations?

The Deputy Minister of Education
(Dr. M. M. Das): (a) The All India Coun-
cil for Technical Education met once
during 1954-55.

(b) The All India Council, at its
meeting held on 3oth October 1954 made
recommendations regarding the following
aspects of technical education :—

(i) Development of facilities for Mana-
gement Studies.

(#) Age limits to be prescribed for ad-
mission to technical institutions.

(#i7) Establishment  of  cngineering
colleges in the  States which
did not have any such institutions
at that time,

(iv) Setting up of suitable machinery in
each State for co-ordinated deve-
lopment and unified direction of
technical education.

(v) Expansion and improvement of
facilities for first degree courses,
post-graduate courses and research
and diploma courses in engineering
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and technology in the different
parts of the country with assistance
from the Central Government; and
construction of hostess for students
of  technical institutions with
interest-free loans given by the
Central Government.

(vi) Special schemes to be undertaken

er the Second Five Year Plan,

viz., Sandwich Courses, part-time

courses, training of technical

teachers, institution of scholarships

and free places and higher techno-
logical institutes.

In the absence of any meeting of the
All India Council during 1955, the Co-
ordinating Committee of the Council
held two meetings, viz., 9th June and
31st October, 1955 and made recommenda-
tions to the Government regarding techni
cal education. The recommendation™
related to the following aspects:

(i) Expansion and improvement of
facilities for technical education
at all levels in the different parts
of the country with assistance
from the Cenu-al Government,
includi establi of new
institutions wherever  necessary.
Sanction of interest-free loans
from the Central Government for
the construction of hostels for
students of technical institutions.

(#) All India pattern of courses in
Chemical Engineering and Chemi-
cal Technology.

(i1i) Popularisation of the schemes of
National Diploma and National
Certificate Courses in the different
branches of technical studies.

(iv) Practical training of graduates and
diploma holders in industry and
other establishments for condi-
tioning them for gainful employ-
ment.

(v) Representation of the All India
Council on the Governing Bodies
or Managing Committees of institu-
tions receiving grant-in-aid from
the Central Government.

(vi) Development of facilities for part-
time courses in selected institu-
tions.

(vis) Establishment of a Water Re-
sources Development Centre at
Roorkee University.

(visi) Establishment of Regioral Schools
of Printing and distribution of
the seats to the different States.

(ix) Improvement of pay sccales of
teachers of technical institutions,
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(x) Special courses for the training
ofezlverseers required for Com-
munity Projects development.

(xi) Aims and objections of the Second
Five Year Plan of  Technical
Education and the special schemes
which should be undertaken for
providing technical personnel for
industry and other technological
activities.

(c) The Government of India have
accepted all the recommendations of the
All India Council and its Co-ordinating
Committee in so far as they are concerned.
The rest of the recommendations have
been sent to the University Grants Com-
mission, State Governments and other
authorities concerned.

Superannuated LC.S. Officers

1645. Shri Raghubir Sahai: Willthe
Minister of Home Affairs be pleased
to state:

(a) the number of superannuated
I.C.S. Officers in the Central Govern-
me.at at present ;

(b) how many I.C.S. Officers serving
in the Central Government were granted
extension of service year-wise from 1949;
and

(c) how many such officers are in
the Home Ministry and how many are
assigned to different Ministries, Minis-
try-wise ?

The Minister in thc Miuistry of
Home Affairs (Shri Datar): (a) to (c).
Seven superannuated I1.C.S. officers are
holding the posts mentioned below on the
basis of re-employment :

1. Alviser, Planning Commission.
1. Caairman, ‘Tungabhadra Project.

1. Deputy Director, Council of Scienti-
fic and Industrial Research.

1. Chairman, Travancore-Cochin Bank-
ing Enquiry Commission.

1. Governor, Reserve Bank of India.

-

. Adviser, Rajpramukh Travancore-
Cochin.

1. Court-Liquidator, Calcutta High
Court.

Prospecting Licences

Shri Balwant Sinha Mechta:
1646. {sm Bheckha Bhai:

Will the Minister of Natural Re-
sources and Scientific Research be
pleased 10 state the number of prospecting
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licences so far issued for Iron Ore and
Manganese after the declaration of the
Industrial Policy of Government in the
country and particularly in Rajasthan ?

The Minister of Natural Resources
(Shri K. D. Malaviya): The required
information is being collected and will
be laid on the Table of the House as soon
as possible.

< pers in I

Punjab g

1647. Dr. Satyawadi: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that sweep-
ers working in the local offices of In-
come-Tax Department in Punjab are not
given uniforms; and

(b) if so the reasons thereof ?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
() Yes, it is a fact that th: sweepers
werking in the local offices of the Income-
Tax Department, Punjab, are not given
uniforms.

(b) Under the rules, the supply of
livery to class IV employees including
sweepers in the Central Government
offices situated in areas within the jurisdic-
tion of a Statc is regulated in accordance
with the rules prescribed by that State
for their own staff. As no uniform is
admissitle to sweepers under the Punjab
Government rules, it could not te allowed
to the sweepers in the local offices of the
Income-Tax Department in Punjab.

Seniority of State Officers in LA.S.
Cadre

1648. Shri J. R. Mehta: Will the
Ministesr of Home Affairs be pleased
to state:

(a) whethor the principles or formula
followed in Rajasthan for th: determina-
tion of seniority of State Officers selected
and promoted to the I.A.S. Cadre, have
been different from those applied to other
part B States; and

(b) if so, the reasons therefor ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
The principles adopted for determination
of the seniority of 1.A.S. officers followed
the same basic pattern in all Part B States,
but slight variations have teen made in the
specific formula applied to each State in

e light of the pxculiar conditions and
circumstances in that State. After the
initial constiiution of the Cadres, however,
the snter-se s:niority officers sutsequently
appointed follow the provisions of the I.A.S,
(Regulation of Seniority) Rules, 1954,
which apply uniformly to all States,



2577 Written Answers

Vigyan Mandirs

1650. Shri Deogam: Will the Minis-
ter of Natural Resources and Scieatific
Research be pleased to state:

(a) the number of Vigyen Mandirs
which are to be established during the
Second Five Year Plan in Bihar;

(b) the places where they will be
| ocated ;

(c) whether the subject matter  or
the syllabus will differ from locality to
locality; and

(d) the: number of staff of different
categories required for each Vigyan
Mandir with the qualifications and pay-
scales ?

The Minister of Natural Resources
(Shri K. D. Malaviya): A
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Technical Committee

1652. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state

(a) whether the Technical Com-
mittee deputed by the Central Govern-
ment to assess the requirements of the
technical personnel for the implementa-
tion of the Secord Five Year Plan in the
Himachal Pradesh has completed its tour
of that area;

(b) if =0, whether it has submited
its report; and

(c) whether a copy of the report will
te laid on the Table ?

= The Minister in the Ministry of

giving the required information is laid on
the Table of the House. [See Appendix
XI1I, annexure No. 48].

Multi-purpose Schools in Biber

1651. Shri Deogam: Will the Minis-
ter of Education be pleased to state:

(a) the number of Multi-purpose
Schools established during the First
Five Year Plan period in Bihar State;
and

(b) the amount of grant given to
Bihar during the First Five Year Plan
period and the amount to be given during
Second Five Year Plan period separately
for convertirg Seccrdery Schools into
multi-purpose  ¢chools?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Nil.

(b) A total grant of Rs. 37,02, 188
was sanctioned in favour of Bihar Govern-
ment during the Fir<t Five Year Plan
period. The amount to te provided during
the Second Five Year Plan period will
depend cn the derailed prcposals to be
received in this behalf.

Affairs (Shri Datar): (a) Yes.
(b) Not vet.
(¢) Does not arise at present.

India Code

1653. Shri S. C, Samanta: Will the
Minister of Law be pleased to state:

(a) when all the volumes of the pro-
posed ‘‘India Code’” are proposed to be
published ;

(b) whether any time limit  has been
fixed ;

(c) whether there is any proposal
10 sell them at a concessional rate ; and

(d) if so, who is going to be benefited
ky it ?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Duing
1957.

(t) No.

(c) No.

(d) Dces not arise.
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LOK SABHA DEBATES

(Part II—Proceedings other than Questions and Answers)

o611 |
LOK SABHA
Tuesday, 11th September, 1956

The Lok Sabha met at half Past Ten
of the Clock.

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)
11-40 AMm.
NETAJI INQUIRY COMMITTEE
REPORT

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): 1 beg to lay on the Table a
copy of the Netaji Inquiry Committee
Report [Placed in Library. See No.
5-378/561 :

Copies of this will be available to
Members in the Notice Office. They
can take them there. As the House

" will remember, three members were
appointed to this Committee. All the
three went to various places, and
more especially Japan and took the
evidence of a very large number of
persons, in fact, almost every person
who could be traced and who had
some relevant information. In this
matter, they were greatly helped by
the Japanese Government, and I
should like to express my gratitude
to the Japanese Government for all
the co-operation and assistance that
they gave to this Committee in this
business.

On their return, they prepared this
Report. Before the Report was pre-
pared, a certain list of agreed points
and conclusions was made and sign-
ed by the three members. 1 am men-
tjoning this because the whole Report
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now is a report of two members of
the Committee. The third member,
Shri Suresh Chandra Bose, when the
Report was under preparation but
after the points had been agreed to
and signed by the three members,
went away from Delhi and did not
come back here. In fact, the Report
was somewhat delayed by that fact.
When the Report was presented to
me, 1 think, about five weeks ago, it
was our intention to place it before
the House much sooner. But I
thought it desirable that if Shri
Suresh Chandra Bose wanted to write
any separate note or Minute, he
should be given time for that. I got
in touch with the Chief Minister of
West Bengal, who saw Shri Suresh
Chandra Bose and told him so. Shri
Suresh Chandra Bose said that he
would write such a note and it would
take him about a fortnight. We
waited for three weeks, more in fact.
Ultimately, we thought that we should
not delay this any further as the
House was going to adjourn soon.
Therefore, we decided to place this
Report . before the House and gene-
rally before the country.

In this Report, as hon. Members
will see, the conclusion has been
arrived at in the last chapter as
follows:

“The Commiitee has come to
the conclusion that Netaji
SBubhas Chandra Bose met his
death in an air crash, and that
the ashes now at Renkoji tem-
ple, Tokyo, are his ashes”.

This is their main conclusion. They
make a recommendation about these
ashes, that they should be brought to
India with due honour and a suitable
memorial erected. So far as the
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latter part is concerned, the Gov-
ernment do not propose, at this stage,
to take any action.  This is a matter
in which, primarily, the family of
Netaji is concerned, and it is with
their  consultation and goodwill
that any step should be taken. I am
not prepared say that it is entirely
a family or domestic matter. It is a
national matter. Nevertheless, the
family is concerned.

Anyhow Government do not in-
tend, at the present stage, to take
any action in this matter.

So far as the other matter is con-
cerned,—the conclusion arrived at
by the Committee—Government feel
that the evidence adduced in this Re-
port is practically overwhelming in
this matter, and should be accepted. 1
should like also to express my
gratitude to the Managing Com-
mittee of the Priests of the Renkoji
Temple who have looked after these
ashes during these many years with
great reverence and care.

Shri Kamath (Hoshangabad): On
a point of information. Is the House
to understand that Shri Suresh
Chandra Bose has not indicated by
letter or otherwise the exact date by
which he would be able to send his
note? Secondly, may I also know
whether the signature that is appended
to the document was to indicate his
agreement with the findings or was
merely in acknowledgment of the re-
ceipt of the draft report of the two
membezrs sent to him?

Shri Jawaharlal Nehru: The sig-
nature, dated 2nd July, is to the note
of principal points agreed to, that is
to say, before the whole Report was
written. The signature is not to the
Report. In fact, if I may say so, the
note of principal points agreed to is
in Shri Suresh Chandra Bose's hand-
writing. He has signed it and the
other members have signed it. After
that, the Report was written based on
those principal points. So, the signa-
ture is only in regard to those points
and not to the Report. Subsequently,
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he went away, and, as I said, I tried
to get in touch with him through
Dr. Bidhan Roy, who saw him and
discussed the matter with him, I
think, twicg. On the first occasion,
he said that he would like to have
two weeks. Dr. Roy reminded him
again and he said it will take some
time more. Then Dr. Roy told us
that it may not be worth while
waiting for that; ‘you go ahead with
the publication of the Report'.

Shri H. N. Mukerjee (Calcutta
North-East): May we take it that Shri
Suresh Chandra Bose, purported to
sign it subject to a note of dissent
which he would send later or do we
take it that he dissents from . the
major findings in regard to this Com-
mittee’s decision?

Shri Jawaharlal Nehrm: 1 really
cannot speak on his behalf. But it is
clear that he has not signed the re-
port as it is. He has signed, 1 repeat,
a note of agreement on major points
which is given there. The Report
was written after that or it was being
written. As a matter of fact, he was
not here when the Report was com-
pleted. He had gone to Calcutta and
he has not signed that Report. I
cannot say to what extent he agrees
with the Report and to what extent
he does not. All I can deduce from
his behaviour is that he does not
like the Report as a whole. What
part he likes and what part he dis-
likes, 1 cannot say.

Shri Kamath: Is it a fact that Shri
Suresh Chandra Bose, before he left
Delhi, contacted the Prime Minister
or his Secretary and said that he
was compelled to leave Deélhi be-
cause the Government did not give
him decent accommodation here?

Shri Jawaharlal Nehrn: I think he
was staying at Kotah House which is
normally the place where many of
our guests stay.

Shri Kamath: He was given a hut-
ment there.
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Report
Bhri Jawaharial Nehrn: Anyhow

the matter was not brought to my
notice at all.

Bhri U. M. Trivedi (Chittor): May
I make an observation? 1 gave
notice of an adjournment motion....

-Mr. Speaker: T have disposed of
it

Shri U. M. Trivedi: I have not re-
ceived any intimation that you have
disallowed the motion.

Mn Speaker;: I have disallowed it.

Shri U. ML Trivedi: May I add
that this matter arises out of the
Regional Formula as passed by this
House and the agitation ig entirely on
account of that. Whatever fearful re-
percussions that are taking place in
Amritsar are something in the nature
of this. It would be better if this
matter is discussed in this House
because I have received telegrams
after telegram from so many persons
and from Shri Keshub Chander Sen,
a man of very great standing. He
says that the situation is

Mr. Speaker: I will not allow him
1o go on.

The notice received from Shri
Trivedi is in such language and it
mekes a number of serious allegations
that I do not know one can vouchsafe
for the truth or otherwise of it. There-
fore, let him explain. At first sight
I thought it is purely a matter of law
and order and completely in the hands
of the State Government. He can
satisfy me today and if I am satisfled
that this adjournment motion ought
1o be allowed I will take it tomorrow.

In the meanwhile the Home Minis-
ter may also note it I give him suffi-
cient intimation about this matter. I
am not satisfied; I have already said
that it is purely a State matter, =a
matter relating to law and order. Fur-
ther the allegations are so  serious
that 1 was not prepared to give publi-
city to them on the floor of the
House, unless I had some more
material.

Sabha

The Minister of Home Affairs and
Heavy Industries (Pandit G. B. Pant):
It shall not be raised here; that ‘is
my regret. Otherwise, I would have
placed the facts before the House. It
cannot be raised here.

Mr. Speaker: I shall look into this
matter. If the hon. Member satisfies
me to how it can be raised here......

Pandit G. B. Pant: We have had
enough of hooliganism in certain parts
of the country and which should come
to an end now.

Mr. Speaker: The hon. Member
may come to me later and I shall look
into this.

The hon. Prime Minister wanted to
go to the other House. Therefore I
called him and passed over other
matters. Now, we will take up the
other matters before the House.

PAPER LAID ON THE TABLE

STATEMENT re RETRENCHMENT OF SUR-
PLUS WORKERS IN DEFENCE INSTALLA-
TIONS.

The Minister of Defence (Dr.
Katju): Sir, I beg to lay on the Table
a copy of the statement regarding the
retrenchment of surplus workers in
the Defence Installation. [See
Appendix XII, annexure, No. 49.]

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received from
the Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Indian Post
Office (Amendment) Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on  the
1st September, 1956, and trans-
mitted to the Rajya Sabha for its
recommendations and to state
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of members from the
Sittings of the House

[Secretary]

that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill’
(ii) ‘In accordancé with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 8th September,
1956, agreed without any amend-
" ment to the Public Debt (Amend-
ment) Bill, 1956, which was
passed by the Lok Sabha at its

sitting held on the 1st September,
1956.

PRESIDENT'S ASSENT TO BILLS
Secretary: Sir, I have to inform the
House that the following Bills, which
were passed by the Houses of Parlia-
ment during the current Session, were
assented to by the President during
the last week:
1. The Industrial Disputes
(Amendment and Miscellane-
ous Provisions) Bill, 1956.
2. The Industrial Disputes
(Amendment) Bill, 1956.
3. The Reserve Bank of India
{Amendment) Bill, 1956.
4. The Code of Criminal Pro-
cedure (Amendment) Bill,
1956.

5. The Securities Contracts (Re-
gulation) Bill, 1956.

6. The Appropriation (No. 3) Bill,
1856.

7. The Appropriation (No. 4) Bill,
1956.

8. The Newspaper
Page) Bill, 1956.

(Price and

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE
SEVENTEENTH REPORT

Shri Altekar (North Satara): Sir, 1
beg to present the Seventeenth Re-

matter of urgent
public import-
ance
port of the Committee on Absence of

Members from the sittings of the
House.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FLooDs IN ASSAM AND RELIEF
RENDERED

Bhri Dasaratha Deb (Tripura East):
Sir, under Rule 216, I beg to call the
attenton of the Minister of Home
Affairs to the following matter of
urgent public importance and I  re-
quest that he may make a statement
thereon—

“The situation arising out of
recent floods and scarcity con-
ditions in Assam and relief ren-
dered’.

The Minister in the Ministry eof
Home Affairs (Shri Datar): Sir, I
have to make a statement. Shall I
make it er place it on the Table?

Mr. Speaker: How long is it?

Shri Datar: It is about two pages of
cyclostyled matter. The hon. Mem-
ber wanted certain information.

Mr. Speaker: It may be laid on the
Table.

Sardar A. 8. Baigal (Bilaspur): Sir,
it should be circulated to the Mem-
bers.

Statement

Since May, 1956, Assam has been
visited by several floods at short in-
tervals. The area affected were
Cachar, Lakhimpur, Sibsagar, Now-
gong, Kamrup and Goalparzs dis-
tricts. The flood waters started re-
ceding in every district but following
the heavy rains in the Garo Hills
during the third week of August, last,
the rivers Jinari and Jinjiram over-
flowed their banks and into neigh-
bouring areas in the Garo Hills and
-Goalpara districts, Vehicular traffic
on the National Highway had to be
suspended as one bridge had been
washed away and other damaged.
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2. Details of the actual damage
caused by the floods have not yet

been received from Jorhat, Gauhati
and Dhubri sub-divisions as the
local officers have not been able to
complete their surveys. The position
in other sub-divisions is as stated
below:—

(a) 19 human lives were lost; 14 in
Dibrugarh Sub-Division; 2 in Haila-
kandi; 1 in Sibsagar: and 2 in Now-
gong district.

(b) 774 heads of cattle were lost:
500 in North Lakhimpur; 90 in Haila-
kandi; 156 in Dibrugarh and 28 in
Sibsagar sub-divisions. The total
value of cattle lost is estimated at
Rs. 73,730/-.

{c) The total crop area affected is
1,87,292 acres containing abu and bao
paddy, sali seedlings, jute, sugarcane
and other crops. The estimated value
of the damage to crops is
Rs. 1,60,61,844/-,

(d) The area  affected by flood
waters is 1,447 square miles, in-
volving 2,660 villages with a  popu-
lation of 448,382,

(e) The number of houses damaged

or destroyed is 6,702 and the value of

other properties lost due to floods is
Rs. 1,51,800/-.

3. Erosion has also affected certain
parts of the State and it is reported
that a total area of 8,569 acres in 119
villages had suffered. 1,282 families
have been affected by the erosion and
the wvalue of properties lost is
Re. 4,32,265/-.

4 Ag regards relief measures
undertaken by the State Government,
a sum of Rs. 3,75,000/- has so far been
sanctioned by them towards house
building-cum-rehabilitation loans.
Besides this, the State Government
have sanctioned Rs. 3,00,000/- as
agricultural loans; Rs. 2,98,000/- as
gratuitous relief and Rs. 30,000/~ for
test relief works. For the purchase
and maintenance of relief boatg in
different areas of the State, another
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sum of Hs. 1,50,000/- has been sanc-
tioned by the State Government as
gratuitous relief.

5. 294 fair price shops have so far
been opened in several affected areas
and more will be opened soon. In
these shops paddy is being sold as
reduced rates of Rs. 7/- to 8/- per
maund and rice at Rs. 15/- +to
Rs. 18/8/- per maund. 1,320 tons of
gift rice and 425 tons of gift wheat
have been allotted to the six-flood-
affected distrigts ‘mentioned above,
and are being distributed free. One
bale of donated cloth received from
the YMCA, Bombay, has been allot-
ted to Cachar, Lakhimpur, Nowgong,
and Kamrup districts for free dis-
tribution. As regards medical stores,
the State Government have so far
ordered free distribution of medicines
worth Rs. 41,182,

6. A sum of Rs. 37,000 from the
Chief Minister’s Fund has been allot-
ted to Cachar, Lakhimpur, Goalpara,
Sibsagar and Kamrup districts. This
sum includes Rs. 25,000 received from
the Prime Minister’s Relief Fund
and credited to the Chief Minister's
Fund. A sum of Rs. 4,000 has been
allotted from the Governor's Fund
to Hailakandi sub-division.

7. As regards assistance from the
Central Government, the State Gov-
ernment is eligible to a grant from
the Centre of half the total expendi-
ture on gratuitous relief up to Rs. 2
crores and 3/4th of the expenditure
in excess thereof.

8. A sum of Rs. 35000 has been

given to the State from the Prime
Minister's National Relief Fund.

RESOLUTION RE SECOND FIVE
YEAR PLAN

Mr. Speaker: Now, the House will
take up the further discussion of the
following Resolution moved by Shri
Jawaharlal Nehru on the 23rd May, -
19586:

“Thig House records its general

approval of the principles, ob-
jectives and  programmes of
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[Mr. Speaker]

development contained in the
Second Five Year Plan as pre-
pared by the Planning Commis-
sian“Q

Shri 8. C. Samanta (Tamluk): Mr.
Speaker, 1 am thankful to you for
giving me a chance to speak on the
Second Five Year Plan. We have com-
pleted the First Five Year Plan and
we are on the threshold of the Second
Five Year Plan. Now is the time
when, from the experience of our
First Five Year Plan, we should re-
model the next Plan or Plans, if I
may say So.

About the First Plan, people from
outside have eulogised but we are to
see from within what we have ddne,
what are our difficulties and what
good we have been able to do. On
the whole, we may take pride that
in spite of our faults, in spite of our
defects, in spite of corruption, we
have done wonders. We have done
wonders. . ..

Shri Chattopadhyaya (Vijayavada):
Wonders or blunders?

12 Noonw.

Shri 8. C. Samanta: We have done
wonders even with corruption, when
men are not Gods and they have
defects. On the face of it, I may
place before the House the fact that
we were slaves for so many years and
we were financially and morally kept
down. After Independence if we can
move on with the quick pace that we
are taking, shall we not be proud
of it? My friends opposite are laugh-
ing at me....

Some Hon. Members: No, no.

Shri §. C. Samanta; I am not speak-
ing as a party member. As you know
every Member of the House has taken
it up as a national question; this is
not a party question. You, Sir, have
given privilege to all parties of the
House to co-operate in the present
and future planning of this country.

© My friends have joined and eco-
operated. Now we are wanting to
see that these Plans, which have to
be implemented with the co-operation
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of all parties, will be accepted in
future by all parties. It is not a
Congre:s Party thing, it is not a Gov-
ernment party thing; it is a thing
which is being evolved, which is be-
ing corrected, which iz being taken
up by all section of the House, There
are defects we admit, and those de-
fects ought to be corrected by our-
selves. Nobody else will come and
teach us. I hope that the co-operation
that is needed both from the public
and from other parties will not be
wanting in future and that we will be
able to get along more swiftly with
the Second Five Year Plan.

Shri U. M. Trivedi (Chittor): On a
point of order, Sir. If the hon. Mem-
ber speaks without so much heat, we

may be able to appreciate him better.

Dr. Suresh Chandra (Aurangabad):
What is the point of order there?

Shri Chattopadhyaya: We admire
him so much because we once again
see the great lion of Surendra Nath
Banerjee having come back in our
midst.

Shri Nand Lal Sharma (Sikar): It
is a point of pacification rather than a
point of order.

Mr. Speaker: The hon. Member
need not speak at the top of his voice.

Shri Bansal (Jhajjar-Rewari): He
is feeling so exhilerated.

Shri S. C. Samanta: After we fram-
ed our Constitution, people withun
India and outside could not believe
that India would be able to make
progress with the power that has
been given to the masses in general
The duty and responsibility for the
advancement of India rest not on
Parliament but on the masses at
large. That responsibility has been
transferred from the higher authority
to the masses by the Constitution. If
the masses are powerful, whatever
party may be in power cannot run
on and make progress as long as
there are facilities for other parties to
go against it. India is a land which
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has proved that even though there
are parties or people who are against
the Government, they are all for the
country, and they cannot forget their
motherland. They express their views
thinking that they would be for the
good of their motherland. I think
our Plans, present and future, will
be successful and that India will
go forward along with other develop-
ed countries in the world if all of us
stand united and co-operate.

In the circumstances I think the co-
operation that is coming forward is
not un-encouraging; it is very much
encouraging though it is true that
by the First Five Year Plan
we have not been able to raise the
status of the masses in general to the
extent we should. But we have to
move on with the circumstances that
confront us.

Speaking for myself, though I am a
Member of Parliament, I feel I am
not able to change myself in the cir-
cumstanceg as I should. Most of us
were fighting for freedom and we
were for destruction. Sometimes we
have found that habit in us going
against us in construction. For that
thing to be forgotten it will take
time. If every man analyses him-
self, he will see that in spite of his,
good wishes, he is not able to go on as
he should, We cannot blame the
public. We, who are framing the
Five Year Plans, we who framed the
Constitution, must first of all correct
ourselves and then hope that more
co-operation from the public will
come. In the First Five Year Plan
we had public co-operation, and I
believe that there will be no want
of public co-operation in the Second
Five Year Plan.

We must see how we can raise the
standard of the peasants who are
living in villages. We want pro-
duction. Without production =~ mno
country can prosper, and our country-
men, especially agriculturists, have
responded so much that in the First
Five Year Plan we have been aliz to
achieve our target, nay, we have
gone ahead. By achieving this tarpet,

"hastened. Though it is a
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we have won something, but we must
see whether we have in any  wey
raised the standard of those people
who are helping us in  production,
The question is whether by the pro-
duce and production those people
are able to earn that much which is
sufficient for the everyday running of
their lives. Government should cal-
culate the value of expenditure for
the production of different thinzs kv
the agriculturists. Cereals and :-ott:n
for cloth are two things which are
the bare necessiiies of life, !f we
calculate the expenditure that a
person incurs for cultivating cereals,
we find that the price of the produce
is not equal to the expenditure incur-
red. How can he live? He was liv-
ing by borrowing from zamindarg and
money-lenders. That source is not
available now. The Agriculture Min-
ister will say that hig income has
increased due to the high production.
He has got some money. I admit. But
he has to spend more on agriculture
and that income will not enter the
expenditure on his family. I would
ask the Government to see whether
any price can be fixed for the agricul-
tural produce. Government should
also fix another target for the Second
Five Year Plan.

If we do not fix the minimum price
of agricultural products in India,
the incentive for pm.ductinn, which
Government wants to increase, may
not be there. So, I would again re-
quest the Government to look into
the price of agricultural products.

Government is going to fix a ceil-
ing on land. The decision should be
State sub-
ject, the Central Government should
take the initiative. We are going
to take up land reforms and ceiling
on individual incomes. When we are
going to put a ceiling on land we must
also think of a ceiling on individual
incomes. The agriculturists and
farmers are doing their best. You
gave them hope that, by the abolition
of zamindary, they will get pro-
prietary rights over the lands. There
gre a large number of landless agri-
cultural labourers and even by the
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abolition of zamindary, they could
not be given land to the required ex-
tent in the least. Even if they get,
they have to bear the burden of
taxes and other things in the same
way as others. How can the Govern-
ment accommodate them? I feel that,
if the Government is going to put a
ceiling on land holdings, the time has
come to put a ceiling on personal in-
dividual incomes also.

The other day, our venerable friend
Acharya Kripalani was asking: what
is your Plan. Are you going to have
cottage industries or heavy industries:
he asked. He wants to know de-
finitely whether we are not for cot-
tage industries. That is not so. If
we see the First Plan, we will find
that we took to the cottage industries.
This time, we have taken to the heavy
industries.

In this connection, I wish to say
with all emphasis, that India is
following a socialist pattern, a com-
munistic pattern of India—not
socialism of the other countries,
not communism of other coun-
tries. We have every right to follow
a thing which is good. Other socia-
lism may not be good; communism
may not be good. Our Indian socia-
lism and communism is the best and
it is being followed by our leaders
and also by this‘Parliament and so
these discrepancies are being re-
moved. We must create our own
things.

Socialist pattern? What is this?
People ask. Is this socialism? Let
us sit together and see. Let us con-
sult each other and find out a plan.
But, it should be suited to the condi-
tion of the general mass of India. It
is only that which will carry usahead
and which will improve our lot.

Mr. Speaker: There are a number
of hon. Members to speak and I will
allow fifteen minutes to each.

ghri 8§, C. Samamwm: [ will cot
clude. The question of unemploy-
ment should be given the highest
priority. There is the educated un-

11 SEPTEMBER 1956 Second Five Year Plan 6636

employed. 1 understand that the Edu-
cation Ministry is going to start a pilot
scheme. I do not know how many
people can be accommodated there.
This thing has to be looked into. I
wish to put forward one suggestion.
We are going to have these heavy
industries, iron and steel, etc. I would
request them to see whether the
villages around the places where
these heavy industries are to be esta-
blished could be utilised for the
preparation of small parts that are
required for a big factory, steel fac-
tories, etc.

it -sitwex faem (o weive) -
weOe WEIRd, 99 ¥ 9g & W9 we
gt § fF A Fims 1 e
7 e aur § 5 99 %1 wow o a4y
o, qed gE ) owmar ] ot ¥ &
¥ T fefm o9 adfg green Y 9=
¥ STET Wy 4g & A% g ) o
qar= w4 7 gF a7 sam 7 G
g qfa G A gARCH ag A=,
Awii 7 3 ¥ 99 W wfwt Aww g
o foat off, ool o= 7 2 &,

. sy St aga Savar 3w & A R, o

i gr e g® g g ft W
¥ gat 2y A Forx 3T A 1 A
whee & 9 ¥ §, 7 aga fifwar
& swdt &) 3= 7 agy Hfvard
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g fom &1 gfa F1 & 1 g wom T
&Y arEft grEm o deET @ 9 A
Td A1 ag & Ay 6y g7 7€ wray
1 §9 A%E ¥ FLATT FIA § X 9T
# " 9ga F9 , 39 H SwRET
o o o #1 s ST 8, 9
st ww faw | AfEw g owEw 3
A ¢ ® @ 99 iy g |
1§ G a9 T Ty 0 @ R wzar
fow o & & T fawfas S99
Aty groET faege 49 | W0 A
g o g i ¥ aw a5 W § W7
9 &7 AW § W § T W
T W7 F9E F | 47 AT F9El
oft 9 § 9 & g o wrwiw
ATEAT GEAT & | 99 I AT H a8
o w1 T & fF agt v we vl
ot oy § fow & AT 13 %o
TET & AT @ ¥ w9 oW s
f& 93 wq@ F7 WA F FE ARHT
A TETT FT FHAr & | qw AT A
Nwa ag awr &, 3ars g Iy & ar
39 & fad o7 it qefes g i d
I AERAT & AAAT AT & @A
2 W &% 77 9T § A1 ag 7 A
¥ ggmvfa AT & ! oW A A
TF T F g aga A g, 9w
¥ T T F9T AT T T, TG
A T FT TFA FT FIEW T | WA
agl @ & | Y SN AR § W
&y T § 7 o of dm w W
@ &1 & v w1 faw miewt wTH
FRIEGEO TAT ATEAT § | TR mwAy aga
woraT a3 7% § | & wwwan g fF e
# wqar @0 F a1 I @ oqed
¥fes ot foaer arfew 8 €9 #) w9
T # #vE T A o W | @
& I B g 9T A% FAH Ay
wifen # § FFw Jw @ At
¢ o A agr R fF ag oenw
g Il are sw A i & g
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# g¥ a1 &1 AAr § 6 A A
AnEAr gRft 9E a1 s & 9
BT ITEfT FAET A T srEe § 99
# w o wET W 97 FaeT &dE
qEm & | 3 ¥ T A w7 A
TEd TE M | G # =9 Tied
ag Fra @7 Y A FT AR
JfF ThE &Y gt 3T & $1T 39
#t Ao & wfa g wErfa & A
3 § I Gar €

@ ¥ weEEAT AT WA A R
¢ fr fedig 9= adfa amr & SR
F 3y Y w1 HrEdY &g I
9% 9 THfT G § g A 10
Ed aF JHEAT qE w7 aEg @0
o7 ¥ qEEe WY smrAr ad
ag o wEEr oy & oA 9
# g wg oFa1 g & g T 20 B
T T THT AT & 7 AT AT AT FT
feran s H1R AT Yo TR A%
g w1 W F e e

On Economic Theory and Socialism

F or Ry o7 fomr & ¢

“Characteristic of (a) was
Tsarist Russia between 1885 and
1913, with an annual (compound)
growth-rate of 5.7 per cent. (or a
doubling every 12} years),”

T A ¥ g AW & wiwe
fed gu & | F @ & fad gu @
aut ga A & g gu € ) €@ A
e # F0w FhHa g wmeAr @
qr @ ' § 1 xw Ay wwy fam
fr gAY wrAA Y 4 ¥ @ FT W
¥ FW Yo NWE ww qgw w1
I ATHEAT qG0 AV T FT AGEd I
& fF g swwE A & R
w9 Fuwg 13T ot gk ol ag
ufd §r 6 gw 9 ¥ I
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[ =i fawa)

B @ | W AR ¥ W §ER
q I g NI T oEAE G
T At agd o feed W) qxnfaat
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fe S & W G SmEd 0 F Fmar
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e qowa s\ F fad o fafne
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=19 F 39 & form @ & feda d= affa
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FHY B AGYT F O AT § | WX
TG FA @ A A AT Al A ATy
Z41T foRaT favre ol &, 58 &7 siETT
T T GHT § | TF qEY FOFg
& g wEw g 5 O A 1
sEraT T @ R e 9w gt §

¥ W AR Y FEE a@r ooy

1 fauae € fr 9 @ & o wfuw
a7 AR AT A Afed R
AT F 4%9 § 9T AT 43, 9N
Wt @ @ ¥ fad sfam wriarg
w2 | off Tar 7 fear aor a9l
F AAF & TWEN W FHS 49
s fow & f @ @ ot ag
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wM W e 9w qdfy deen
TheaT § feawa 9% S o
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“On the other hand, apart from
the shortfalls in respect of iron
and steel, aluminium, machine
tools and fertilizers due to failure
to instal the necessary capacity
the expected levels of production
have not been reached in the case
of diesel engines and pumps, auto-
mobiles, radios, batteries, electric
motors, electric lamps, -electric
fans, jute textiles, paints and. var-
nishes, plywood or tea-chests,
superphosphate, power alcohol
and glass"”.

famr fomr feefiw &1 5w & fo=
t @ F A T oY SERE IR
™ F F oy T T o v AR
I H FE g 0| W W g
F¢ forar ST |y 3 F I § Ay A
darT gt § 99 Y FHY AgHE 7 g
T H U GO 4g WY g R g
FIF CFAR A a9 raT WK g &
TG Y AW FY FH §F G TF W
T AET q | T A qvEre F g
ST § |
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W FECT TG E | A AW 7 aqs
fr gaTe SR # greve wga frd g€ 2
ofe & 03 ¥ & 9@ A gw T
g NN I AT I aw Y
T @ g ¢ fw gue 9w ¥ A
w1 #rf FErpafa W ¥ 9T w9 9w
Fras gt frmed WIE saar
7g waw ¥ 5 IR R vs ag A
g & 9T T A A 93 e
w R

o GIW WX : T FT TIT INT
g

ot oty foewm : z@ &+
% 7 § fr ov 7 aga ¥ fefefigy

11 SEPTEMBER 1956 Second Five Year Plan 6632

dar fed & YT aga ¥ afgwe Snr
qar f&E € 1 o @ & fpdr 7 9= WY
VAT & a7 I FY HTHIAT Tal 7% qhdT
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# yowaT g fF wgR a1 A # S
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& I ¥ wiws SUEr I & | 4@ 9%
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o FT F#Y T AT WG AT QAT FoT
f& @@l 9T TrUT uwE He @ wefw
FR o K o v a ¥ e
W OUFET Y SURT TG R | AW AT A
at A AT § Wi T & frreew @
T@r W ga T £ 6 oe 1 ®
3,34,000 SN F@MEI § FF T
w1 gu 4 IfeT IR wa qRE "
FT Q84,000 FF AT GEET 7 | A
T SO Todft 91 @ & TR

- & g A A ) A w g o

T & g um F TR I |
#r aw g & FT @ & Sue
o § F1E $9 o 7@ awrar mr

Faw wF s—fk dwW— & A=
Tt T &, 3T aget g9-adiy atemr
¥ & ffo-rr a8 fen mm sfs
FWTO SRW H9E ¥ *gd 3T &, Wi
S N ag Wod §, F agawgEh

gt & | ot g oY fiF AT ¥

qret §, F o aga wEt o wndr &)
TR el fger O fER & 9a

2, fom qv gw T vRA oI g ¥
T {
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wfw sft (¥Me do mo Tmvgw) :
A T T g 2 4

st sty faem : og SF &
X FHTA q2W Afaq 2, a7 98 Faw
= F smwm ¥ & fam A
at a8 = g o | ST vy a3
o #77T 9@ W ¢ oA F qEes
# #Ar3g 4T F Iaw Wk ¥ fA/a
AT I9AT &, Wi ST 9y T
F w0 @ & gy oedA SO
T &, 5 3w # ¥ sawey 4 et
AT g & 1 ag WY femra o T
¥ f oY Y aferor & dar &Y wmady,
ag AT 5T F A F a1y F A
i 5f7 7 a= o o oA av
A w1 gamm A afEwr F qgw
ST WX AT WIS AT W |

fed ¥ cifm e &
!TE'TFIT%__F-FQO dre #, wifE ga=m
W AW AT AV FEAT G R, oA A
¥ A/ W FY F@ATR FIAT @R
A< AT w7, @t 39 A { s5@0
W@}, T A A A @ A | 9
# A 3T =|E TS G | 3 AW
*1 wae foan s f agl sy w7 #rd
AT G AT AT TF F AGEE
spgAamai AT FAE #1 H Siermed
fam s

ﬂo!ﬁ!!ﬂ:ﬂ'lﬁ'ﬁé'm
;2

st witwsy Tower : F A7 92y &
48 I § 5 7wl gl &
g *ffw o ted § oo W@
Har agi ¥ g W oA 2,9 &9
AT AT 1 F A WA G ww
w2 AT ww A § A go o
¥ gwras § gad 939 #7 A qEw
TR I AT agn g &
‘Ag Fo dTe FT qTH WT A1 FAvUR
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F o ww #1 ff 37 s o 1 wfaw
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9 Fo7 A1fgd | & a8 7 s@an e
W #t &0 F faur o, A6 am
e § fF o9 F g0 7 ST A
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& &, s wzi ¥ qAT AT 1 A@
AR E

Mr. Speaker: ] am afraid the hon.

Member has taken enough time. He
must resume his seat.

Shri Tulsidas (Mehsana West): It
is hardly nécessary to thank you for
giving me the opportunity to speak
on this important subject. As the
House knows, the second Plan embo-
dies the great urges and aspirations
of the people of Indll fur rapld eco-
nomic advanc
on the second Plan is nnth.tng else
but a supreme endeavour on the part
of the people to work out rapid solu-
tions for the removal of their age-old
poverty, unemployment, ignorance
and disease. Like the White Paper
on full employment prepared by Lord
Beveridge in the United Kingdom
some years back, the second Plan
embodies the great spirit of adven-
ture and determination of the Indian
nation, to take up courage in its
hands and march ahead towards in-
creasing the living standards during
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the coming years and liberating the
people from  economic and social
stagnation. The Plan thus happens
to be exciting and it is bound to
provide to all citizens of this country
a spur for making the necessary
«efforts and sacrifices towards this ful-
filment.

The second Plan has given the
-objectives and a number of points on
which we wish to have our Plan im-
plemented in the second five years.
"When we read this document and
when we hear the speeches of
different Ministers and the different
spokesmen of the Government, I find
that there is a certain amount of con-
fusion in thinking and in the process
by which this Plan is to be im-
plemented. For example, we all know
that the end of the Plan is to increase
social welfare. Yet, it is surprising
to find that the Government and even
the Planning Commission are commit-
ting an error regarding the estab-
lishment of a socialist pattern of
society as the social goal. I repeat
that social welfare alone is the end
of the policy and that a soci-
-alist or any other pattern of society
can be only the means of achieving
this end. This shows; to my mind, a
clear confusion on the part of the
Government of means with ends.
“There is no use having a socialist pat-
tern as an end in itself, specially if
t does not lead to the attainment of
maximum possible social welfare. As
a matter of fact, any measure which
‘helps the establishment of a socialist
‘pattern as understood by the Gov-
-ernment, but does not conduce to
‘public welfare is inconsistent with the
-ends of planning. Merely to follow
‘the path that leads to socialism with-
-out increasing welfare would be
‘parochial and dogmatic to my mind.
“The approach to planning should not
‘be dogmatic, but should be func-
tional; that is to say it should lead to
the goal of maximising social welfare.
“We should be clear about this. Other-
wise, we are likely tb be misled by
‘the propaganda of my friends on the
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right and other elements who advo-
cate measures such as indiscriminate
nationalisation,. irrespective of wel-
fare consideratipns, merely on the
ground of expediting the establish-
ment of a socialist pattern of society.
There is no quarrel with regard to
the objectives and ends of this
Plan. I am sure no one in this coun-

try has any reason to quarrel about
that.

Let us now consider the approach
to this Plan. We have ended our First
Five Year Plan with a tremendous
success and that has given us a back-
ground of looking forward to a much
greater and a much bigger and bold
plan. But, let us also consider the
conditions under which the first Plan
was envisaged from the very begin-
ning. The circumstances in which
the first Plan was envisaged were
very much favourable. As you know
very well, a number of schemes which
had fructified in the first Plan were
started before the Plan came into
operation. We had two or three very
good monsoons and thereby agricul-
tural production increased to a consi-
derable extent. To that extent Nature
has been with us in the first Five
Year Plan. We have to  consider
whether we have schemes in the
second Plan similar to the schemes
which were being envisaged before
the first Plan came into operation and
whether it is possible to implement
such schemes. These are the main
points on which the first Plan was
brought out and was implemented in
a very successful way. We have the
admiration of almost all the countries
in the world for the way in which
we have been able to implement the
first Plan. )

Let me be clear; I am not pessi-
mistic or cynical about the Second
Five Year Plan. I desire that our
efforts should be much more, perhaps
double or three times what we are
envisaging in the Second Plan. In
order that we may achieve a certain
end, we have got to consider the cir-
cumstances under which we have to
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function in the next Plan period. It
is this point that I would like the
Planning Commission and the Minis-
ter-in-charge to look into. After all,
the Planning Commission is a body
which weighs the pros and cons of
the policies of the Government and
thereby gives directives about the
way in which the Second Five Year
Plan has to be implemented. As I
said, we should have a functional
approach. I am not here to find out
which particular sectors in the First
Plan have been responsible for
achieving the different targets. But,
I do feel that if you call it a prag-
matic approach, as the Prime Minis-
ter has been saying on a number  of
occasions, that pragmatic approach
must be a functional one; a functional
approach means that those who func-
tion in the proper way have to be
encouraged. When you have the
functional approach, it also presup-
poses that the different sections and
communities, who work for the good
of the country have to be encouraged
in all possible ways.

When I read the Prime Minister's
speech on the Second Five Year Plan
in the Rajya Sabha, I was very much
enthused, because he has given a
very realistic picture of the country
and has told us in so many ways that
though we may make mistakes here
or there, we have a desire to see that
our country progresses in as short a
time as possible He has also said
that he is not going to be very rigid
in regard to some of the objectives;
as long as  different sectors in the
country function in a proper way,
he is all for encouraging those parti-
cular sectors.

Having said that, I want to make
one or two very important points. I
am very optimistic that the country
will make progress and must make
progress in the Second Five Year
Plan. But, while implementing it, we
have to consider whether our ap-
proach is in the right direction or not.
From a close study of the policies and
programmes of the Government for-
mulated in the recent period, I am
afraid, there is not only confusion in
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Government, but there exists a clear-
cut absence of a synthetic policy to-
wards various problems of economic
planning. The ex-Commerce and In-
dustry Minister during his last Budget
speech has drawn the attention of the
House to the need for injecting large
dose of realism in our ° economic
thinking and the shaping of our eco-
nomic policy and the need for a more
since reeffort and synthesis. These are
his own words. He also warns that
the country has twice been almost at
the edge of a precipice. According
to him, unless we choose the right
set of principles and proceed in the
right path, we are likely to fail in
becoming an  economically prosper-
ous nation in ten years. If we pro-
ceed in a haphazard manner, as we
so often do—I agree with him there
—only God will help us. He has now
taken over the strategic Finance
Portfolio, it is up to him to correct
the shortcomings in the policies of the
Government. It will not be too much
to expect from Him, with his deep
insight of economic magters, that he
will introduce consisteney, coherence
and harmony in Government’s poli-
cies and, actions, the real synthesis to
which he has pointed out earlier. I
feel that there are not only defi-
ciencies in approach, but there does
exist some inconsistent and raiher
dangerous trend which will ultimate-
ly result in self-defeating the object-
ives of establishing a social demo-
cracy in the country. To my rmind
these trends would continue further
and would accelerate and build up a
monolingual State, Socialism started
by joint State monopoly without en-
suring proper machinery for the pub-
lic accountability.

We had discussion yesterday about
public accounting. I am not pguing
into it because we have already dis-
cussed it. When the State takes over
and nationalizes a particular industry
or a particular section, they naturally
take responsibility because they are
taken on the basis of monopoly and
the country naturally looks to the
State to receive cheap serviceg or
goods which the State monopoly pro-
duces.
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It has been said several times that
private enterprise makes mistakes.
Some of the companies do make mis-
takes and do misbehave, if I may
use the word. But let us take the ex-
ample of the Life Insurance Cor-
poration. There are about 160 com-
panies and if one or two or three
companies do misbehave, which is
unfortunate and which is not pro-
per for the implementation of the
work of the company, it only localises
the effect in the particular place while
in a huge monopolistic corporation, as
it is now, it will affect the whole
country; it will affect everyone
because everyone has to rely merely
on one corporation which is a mono-
poly of the country.

Therefore, naturally the Mcmbers
of this House are very anxious to
see whether the different enterprises
which are run by the Government are
run efficiently and whether they
will deliver the goods as the
goods as the people would like them
do. Therefore, to that extent the
responsibility of the different enter-
prises is much bigger and to that ex-
tent the public enterprises have to
be much more efficient.

I would now come to the question
of public co-operation. We in this
country now rely very much on the
government machinery. If at any
time any question crops up the peo-
ple are saying: the Government must
do this. Let us consider this ques-
tion. The hon. Minister of Planning
has stated: we want public co-opera-
tion and we want to enthuse the peo-
ple. I fully agree with him that un-
less there is public co-operation and
unless the public is enthused, it will
not be easy for us to implement the
plan. But what is our approach now?
If at any time anything has to be
done, we rely on the Government
machinery. Naturally, therefore, the
public co-operation and public en-
thusiasm is not there. There is too
much reliance in Government in the
country and in other parts of the
world too in delivering the goods and
in doing everything. If everybody
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has to rely on the Gwemmmt for

everything, no Government is
capable or has the capacity
to deliver ‘the goods except,

of course, in totalitarian comrunist
countries; there, they deliver certain
goods and people have to be satisfied
with them whether thev like it or
not; if they are not satisfied, well,
they will have to accept it, whatever
it is. But that is not the position in
democratic countries like ours. If
you want to be self-reliant and if
you want to do more for the sake of
developing the country, then you
must create a certain amount of pub-
lic enthusiasm in order to do a certain
amount of good for the sake of the
country. How do we get that? You
know very well that before we at-
tained independence we had one com-
mon objective and that was to remove
the foreign government, the alien
government, from the country. We
attained our common objective. What
has happened after independence?
Since the other common objective has
been attained, now our common ob-
jective must be to see that the peo-
ple are enthused, they are brought
up and their standard of living is
raised. We have to see every possi-
ble way of increasing the tempo of
the progress of the country. What I
am saying is that we have to create
enthusiasm among the people and we
must make them do certain things for
the good of the country and at the same
time, see that their standard of living
is raised in the shortest possible time.
What do we find here? Let us con-
sider this aspect. You know only too
well that our standard of living is
very low, sub-standard level. If peo-
ple have a litile more income, natur-
ally people do expect to wear a little
more cloth and eat a little more food.
Unless you provide these things, un-
less you give them these insufficient
quantities, at a cost which he can
easily afford, he is not enthused at
all and in spite of all the efforts that
we have been making he does not
feel at all that he is in any way
better. The other day we were told
that we have to reduce consumption.
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We want to reduce the consumption
of the consumer goods and the most
essential goods. But in things like
food and cloth what is the position?
A person before five years back was
using about 15 yards of cloth. Now
he is using 16-8 yards according to
the present figures and our production
is on that basis. So there is an in-
crease of 1'8 yards in per capita con-
sumption. We want to see that that
consumption is not there because we
are putting a certain amount of res-
triction on the production of cloth
and cloth is not available at the cost
at which the individual would like to
buy and wear more. That is one way
of creating certain amount of enthus-
iasm in this man, the common man
or whatever you call it, and we should
give him these amenities at least for
some time so that the enthusiasm of
the public, co-operation of the publie,
which the hon. Minister is very anxi-
ous to have, will be available. That
is one of the reasons why I feel that
there is a certain amount of confu-
sion in thinking on the part of the
different Ministries of the Govern-
ment. On the one hand, my hon.
friend, the Finance Minister, who
was the er-Commerce Minister,
wanted and made it definitely clear
in his speech before he took over the
other portfolio that under no circum-
stances will the production of con-
sumer goods be reduced, the tariff
walls on consumer goods must be
removed and the targets that have
been fixed must be achieved anyhow.
I suggest that increased production
must take place with regard to con-
sumer goods in order to see that
these are available to the public at
large. But we find that, on the one
hand, our exports of cloth go down,
and on the other there is shortage of
cloth. Now there is shortage of steel,
shortage of cement and shortage of
essential things to the common man
like food. All these things are
still in short supply and we are not
able to give them as much as he
would like or at least a little more
than what he was getting before.

This takes us to the question of
foreign exchange. You know very
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well that only an hour back I had
put a question to which I received an
answer from the present Finance
Minister that he does feel that the
foreign exchange position is not as
happy as we would like it to be. He
has also stated that we are losing
practically about Rs. 20 crores per
month from our foreign exchange. I
had asked him particularly what is
the estimate about the future. He is
not able to give us a correct estimate.
There was an article in the Times of
India a few days back with regard to
foreign exchange needs. The Second
Five Year Plan envisages a balance
of payments deficit to the extent of
Rs. 1100 crores and the Government
expect aboui Rs. 800 crores as aid
from foreign governments. Now, the
rate at which we are moving is fast
and our position in the balance of
payment during the last four or five
months gives an indication that
Rs. 1100 crores is not a correct esti-
mate, it is far wrong than what it
would be otherwise and our require-
ments are much more. According to
this article, they estimate about
Rs. 1500 crores of deficit financing
during the next five years in the
balance of payments. Of course, we
expect about Rs. 800 crores by way
of foreign aid and loans.

Now, under the present Indo-U.S.
Agreement, it is stated, we will be
able to get Rs. 175 crores. I am afraid,
that is not the correct picture because
though the amount of money which
the United States Government will
give us will be Rs. 175 crores, in the
matter of foreign exchange, according
to my calculation, the amount will
be about Rs. 110 crores or Rs. 115
crores and not Rs. 175 crores because
we have to pay freight and we have
to bring the goods here. Therefore,
to that extent, Rs. 175 crores will not
be available for foreign exchange.

1 pv.

Now, looking from this point of
view, I still do not see any indication
anywhere as to how this balance of
payment will be met. With the
foreign exchange reverses which we
will have in the next Five Year Plan,
how are we going to meet this? This
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is going to be a very serious problem.
Only two courses are open: either
we should reduce our imports, or we
should -increase our exports. If we
reduce our imports, our development
suffers. If we export more there is
inflation in the country, naturally
because we are not producing as
much as we want. This is going to
be one of the biggest problems and
our whole future lies in the success-
ful and proper handling of this ques-
tion. I do hope that Government
will not lose sight of this particular
aspect and will properly apply the
levers it has at its disposal, so that
we may be able to go ahead with our
progress, without our foreign ex-
change position becoming worse.

As the House knows—I was not
unfortunately here at that time—the
Reserve Bank has recently been given
certain powers. I am sure the House
will realise that the rupee has today
such a strong backing that it has
created a position for itself in the
whole world, that it is considered
only next-to dollar. I do not want
my currency’s position to be impair-
ed in any way in the world market.
It is a matter of which we must all
be proud of. Today after our efforts
of the First Five Year Plan the rupee
has a position for itself in the whole
world market. In the Middle East
they prefer the rupee to the dollar.

Shrimati Renn Chakravarity: What
about the sterling?

Bbri Tulsidas: The sterling 1s no-
where; dollar is the most current one.

Shrimati Renn Chakravarity: Ster-
ling is lower than the rupee?

Shri Tulsidas: Definitely.

I would like the House to bear in
mind that this is a thiug which we
have achieved after great efforts and
which we should preserve. This is a
very important thing. With the
powers which we have recently given
to the Reserve Bank and with the
amount of deficit financing that there
is going to be, I only hope and pray
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that we will not lose our position
which we have been able to build up
in the past five or six years. I am
sure Government realis: the full im-
plications of this and I hope the policy
of Government will be suzb that this
achievement of ours will nct be lost

The House knows well the value of
the Pakistan rupee. In spite of the
official excvhange rate being 100, the
open market value of the Pakistan
rupee is 160 rupee: for 60 Indian
rupees. I do want that my rupee
which today is as strong as dollar
should remain in the same position.
This is one of the important matters
to which Government should divert
its serious attention.

Now I <orae to the question of pro-
duction. I fully realise that the em-
ployment question should be borne
in mind and we should see that em-
ployment ic not reduced n eny way;
on the other hand, it stwald be in-
creased and increased considerably.
We must provide full employment
for every able-bodied man or woman
in this countty and wita ihat aim in
view we should go forward. But
what is the position? 1 would ask
one questios. Is it puvsible to in-
crease full employment with the way
we are proceeding with our industri-
alisation? § have th: fullest sym-
pathy and 1 do agree that our cottage
and handicraft industries should be
protected and must be given as much
encouragement as possible. We should
at the same time bear in mind that
in those countries where industrial-
isation of the highest order has taken
place there is no unemployment; in
fact, over-employment has taken
place. On the other hand in coun-
tries where they merely live on the
basis of under-developed or non-
technological industry, as the hon.
the Finance Minister pointed out, there
has been unemployment and continu-
ous unemployment. We have got to
take the examples of other countries.
Our employment can only be increas-
ed, if we proceed with the building up
of highly developed industries.
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It is not merely a question of em-
ployment. The hon. Minister of
Planning said that in heavy indus-
tries for every one lakh of capital
expenditure you employ one man.
That is not the real criterion. Employ-
ment is not merely a question of how
much labour is employed. We have
got also to consider the tertiary em-
ployment and other types of employ-
ment that takes place in industrial-
isation. That has not been taken into
consideration. We must see that our
employment is increased and we will
be able to increase employment only
if we increase industrialisation.
Otherwise we will remain behind as
other countries have done. That is
an aspect which I hope the hon.
Minister will take note of.

Let me now take the question of
transport. It is a very important
subject. On this Plan, this huge
document one can talk for hours till
end, but I am taking only those as-
pects which are really important to
our economy and progress. I have
been taking a lot of interest in the
subject of transport, railways parti-
cularly. I have always been saying
that no matter whatever might be
the amount of money you give to the
Railway Minister to spend for the
expansion of railways, our transport
problem will never be solved, because
in no country in the world have the
railways by themselves solved the
problem of transport. It is the other
modes of transport which would solve
the problem, and yet we are not doing
anything to the extent we should do
with regard to the other modes of
transport.

Let us take road transport and see
what progress has been made. We
have done nothing. We are relying
entirely upon our railway transport,
while in other countries hardly 15 to
20 per cent. of the entire goods are
transported by railways; -the rest of
the goods is transported by other
means. What happens when the
transport is not easy? Even if you
produce more, it is not going to create
a healthy effect, particularly in those
areas where there are deficiencies
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with regard to food or cloth. After
all we cannot make every district and
every taluk self-sufficient in all com-
modities. We must have food pro-
duced in large quantities in areas like
the Punjab or Madhya Pradesh and it
has to be transported to deficit areas
like Travancore-Cochin or Kerala,
for which we must have transport.
Only when goods are transported to
deficit areas, the prices are brought
down; otherwise higher prices will be
pﬂ‘evailing.m certain places and lower
prices in certain other areas, with the
result that both the consumers and
the producers would suffer. So,
transport is really another important
problem which has to be tackled.
My firm conviction is that you can-
not rely on the railways alone; we
have got to see that other modes of
transport are encouraged and are
brought about as early as possible.
Otherwise I am afraid the same diffi-
culties will arise again.
1-10 p.m

[Mgr. DEPUTY-SPEAKER in the Chair]

When I point out these difficulties,
I am not pointing them out as a pes-
sifnist or anything of the sort. I do
feel that this country has got the in-
herent strength to see that in spite
of everything it makes progress. And
the country has made progress. Let
us take the example of what we had
before independence came. We had
enormous difficulties; we could not
develop anything; the foreign gov-
ernment was always up against us.
Still the country developed, and to a
very great extent. In the whole of
Asia, excepting Japan, the country
most developed was India. That was
so in spite of the foreign domination.
And I still feel—I am sorry to use
the word—in spite of the policies of
the Government, the country will
develop, because the country has in-
herent strength. But.let us give them
a little more, let us see that our
country gathers strength and pro-
duces more and creates more weaidh,
so that everyone who is now at a
sub-standard level and whose income
is low should go up and rise, instead
of our merely talking about distri-
buting the poverty. The Prime
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Minister has. used those words, that

there is no meaning in merely having

the idea of distribution, because it
will be distribution of poverty. There-
fore, let us have both the processes.
Let us have an egalitarian society. I
am not opposed to it. we must have
less disparties than we have today. It
is disgraceful to see disparties pre-
vailing to such an extent. But what
are we doing? We are merely trying
to distribute it; we are not trying to
raise the standard. So let us have
both the ways. And there are ways.
Other countries have done it. Then
why not we do it? We have the
resources, we have an enormous man-
power in this country which is a tre-
mendous strength to this country; and
that is one of the reasons why we are
today considered one of the countries
on the map of the world.

People lalk of China. I cannot take
the example of China or of Russia,
because the set-up is entirely differ-
ent. The organisational set-up in
China or in any of the communist
countries is entirely different; it is
entirely totalitarian. There, what-
ever happens, the government is
right, and nobody else is right. There
is no question of criticism. If a man
gets a piece of cloth at Rs. 10 or
Rs. 20 a yard, he has to buy it; he
cannot help it. Reference was made
to our administrators. If in Russia
or China an administrator does not
carry out what the government tells
him, there is a bigger punishment,
and that is to be shot or to be sent
to Siberia. The consideration here is
that we have got a democracy. We
have accepted democracy, and we
must see in a democratic country
that, as far as possible, we create
public co-operation and public en-
thusiasm. And that can only be done
by having decentralisation, by every-
body trying to work hard and not
merely trying to rely on the Govern-
ment all the timg and going to
the Government whenever there is
any difficulty. We must create a
certain amount of ' self-reliance in
the country, and that is the man-
ner in which we can achieve our
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objectives. And I hope Government
will at least give us a clear thinking
in this respect. The Prime Minister
is very clear in his views.—] am
clear about it—but I only hope that
the other Ministries. .

Shri Eamath
Planning Minister.

Shri Tulsidas:..... will also have a
clear view while implementing cer-
tain things.

(Hoshangabad):

The other day I was putting certain
questions, and my friend here asked
what happened to the mechanised
plant in the Bombay docks. It has
not been worked, because by doing
so we have got to displace 90 per cent.
of the labour. Therefore, this mecha-
nised plant cannot be used, and it
has to be kept lying idle till the
question of labour is solved. I cannot
understand this. On the one hand
we have got difficultiess. The Com-
merce Minister, for instance, says: It
will probably interest the House to
know that at a meeting recently held

. in Bombay, it was estimated that

within a couple of months the arriv-
al of steel there would be about
2,000 tons a day, while the transport
available there is about BO0 tons. If
that is the position, why should any-
thing come in the way of the mecha-
nisation? It is possible to give em-
ployment to the ninety per cent.
labour that might be displaced. Why
should it come in the why of our
transport or of our progress?

Similarly, I asked a question of
the Railway Minister about transport,
about the C.T.C. scheme which has
been brought about for increasing the
capacity of railways. But he says he
eannot do il. There is, again, the
question of labour. If we are going
to look at it from every point of
view, how are we going to progress?

These are very important issues.
If one has to consider priorities, if we
want to have more goods moved, if
we want greater production to be
achieved, and in that process if cer-
tain things have to be sacrificed, I do
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not see any reason why we should
not sacrifice them. After all, these
people can be employed anywhere
else. There is no difficulty about
that. There is shortage of labour in
certain areas. They can be employ-
ed there. But I do not see any rea-
son why a particular mechanised
plant which costs Rs. 5 or Rs. 6 lakhs
should be lying idle because of this
question of labour. These are some
of the points that I wanted to make,
and I hope that Government will use
their initiative and their imagination
in tackling these problems.

Apart from these, another most
important thing is that there are
certain levers, and these levers will
have to be applied. It may be that
these may not suit sometimes, Sup-
pose there are emergencies; as the
Prime Minister rightly said, we may
have to go slow. We cannot help it.
Suppese difficulties arise, we have to
face them and we have got to go
slow. That is why this is a plan
which is a flexible, a sort of elastic
plan. And we have got to see that
the different levers function in a way
that our economy makes progress in
as short a time as possible. Other-
wise, if we have to be rigid and we
have to see that we do certain things
no matter what other suffer, then I
am afraid it will not be possible to at
least satisfy the needs of the people.

As 1 said from the very beginning,
we have to have a functional ap-
proach, and I have always been say-
ing that the functional approach is
the only approach on which the Plan

can succeed. It is no use thinking in °

terms of anything else. We all would
like that this Plan not only succeeds
but that the targets are achieved in
a much larger measure than what is
envisaged in the Plan.

Shrimati Renn Chakravartty: I thank
you very much for calling me to speak
just after Shri Tulsidas; because that
is exactly the gquarter from which the
Plan, as it was originally envisaged,
has been successfully sabotaged. That
is why I attach great importance to his
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speech, much more importance than

* many of the other speeches.

Shri Tulsidas: Sabotage is a word )
in the dictionary of communists, of
nobody else.

Shrimati Benu Chakravartty: If
communism and socialism mean an
egalitarian society, then it is certainly
something that has been fought for;
and often we shall have to do it by
fighting some of the policies that you
are advocating. Sir, by ‘you' I mean,
through you, Shri Tulsidas..

Mr. Deputy-Speaker: It will go so
record.

on

Shrimati Renu Chakravartty: .....s0
that I may not be misunderstood.

Specifically I want to point out that
Shri Tulsidas has said that the aim
of the Plan must be social welfare,
not socialist pattern of society. So far
as my party is concerned, as you know
we have often criticised what actually
the Congress connotation of ‘socialist
pattern of society’ means. But it does
not mean that the idea of socialism
is something that the entire people
have not supported except may be the
group led by Shri Tulsidas. Now, so-
cial welfare is a concept which you
see in the biggest capitalist countries
too. You find some of the best social
welfare institutions in Sweden for
instance and in many other capitals
of countries. But is that what we are
aiming at, keeping capitalism with its
growth towards monopoly; or are we
going to try and work, step by step,
slowly but surely, towards the deve-
lopment of a socialist pattern of so-
ciety? This is exactly the subtle
method which has been adopted right
throughout to sabotage, step by step,
tne implementation of policies—that
is keeping them and paying lip service
to the aims of the Plan as adumbrat-
ed in it from the beginning of the
Plan and saying, “We stand by the
aim of reducing the disparities, we
appreciate that the national income
must be increased, we certainly sup-
port the question of relieving un-
employment, no replacement ete.”,
but when it comes to a question of
rationalisation, saying immediately,
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“Why should we not have rationalisa-
tion? We want technological . pro-
gress.” 1 shall try to show this how
step by step the Plan frame was
sabotaged. I do not know if I would
have the time for that. The theory
has been put forward: We support
the aims. But, I do not know what
Sri Kilachand means by “functional
approach,” except that once he said
that the plan should allow all en-
couragement to all section of
people—which means that the pri-
vate sector, having successfully eaten
up quite a big part of the sector which
was originally kept for the public
sector, is now feeling that further en-
couragement is needed for it. (Inter-
ruption by Shrimati Tarkeshwari
Sinha) I think the hon. Lady Member
will get her chance and she can put
forward her wviews clearly and sup-
port Shri Tulsidas if she can.

.Mr, Deputy-Speaker: When hon.
Lady Members differ, I should be very
reluctant to interfere. There should
be less interruption.

Shrimati Tarkeshwarl Sinha (Patna
East): I wanted to create greater in-
terest in her speech.

Shrimati Renu Chakravartty: It
will not be necessary for her to create
interest in my speech. I can do it
myself.

The point which I want to make is,
that everbody throughout the country
has supported the importance of in-
dustrial development underlined in
thae Second Plan. That is very useful,
something that we do appreciate.

Secondly, it has to be noted that in
the drawing up of the Secdnd Plan, at
the various stages of discussions that
have taken place both at the stage
when we ourselves were associated
through the Consultative Committee
of Parliament as well as through the
National Development Council, one
common feature was to be seen.
Everybody supported the basic prinei-
ples in the Plan frame, namely that
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the basic frame of the Plan will lead
to a lowering of the inequalities and
provide employment opportunities for
10 to 12 million people and that the
public sector must rapidly expand at
a faster rate than the private sector
and that heavy and basic industries
should be developed. These were the
things that we completely supported.
But, when we come to the final form
of the draft Plan as it has been put
forward, what has happened?

The basic startegy in the Plan
frame was that there should be heavy
industries in the public sector. The
second strategy was that the public
sector should be expanded at a rela-
tively faster rate than the private
sector and the third strategy was that
the private sector’s biggest field would
be the decentralised section, depend-
ing on household production and
hand industries. In every one of
these fundamental approaches, the
Plan frame has been watered down
till the very basis of the National
Plan has been jeopardised. This is
what I shall prove.

This Plan has given up the policy
of underlining the need for the growth
of heavy machine building industries
in the public sector. On page 25, we
find the importance of machine bujld-
ing industries stressed. This has been
accepted. Yet, what is it that has
been done? In the Plan frame, a very
important item was the installation of
an engineering workshop capable of
fabricating machinery required for a
million ton steel plant. A sum of
Rs. 150 crores was given to this. This
is a very very important thing. From
the point of view of employment, un-
less we have the machines to produce
machines, we shall never be able to
industrialise our country. Every time,
a poor undeveloped country will come
up against the question of foreign
exchange, the question of wealth,
political consequences that coms: up
from time to time in trying o get
machinery from other countries. As
regards this sum of Rs. 150 crores, it
is not only a question of money not

.
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being available. As a matter of £act,
today, the Plan as it has emerged, is
covering a larger amount, than was
originally envisaged. In spite of that,
we find that there has been a shifting
. of emphasis from what was decided
earlier and during the Blue book dis-
cussions also, that is, the machine
building industry has not been given
its due place. It is stated that the
N. I. D. C, an organisation whose
character is yet shrouded in mystery
is given a sum of Rs. 15 crores for
setting ‘up heavy foundaries, forging
shops and heavy structural shops. I
must call it a farce incomparison with
what actually was the idea and de-
mand of the day for laying the basis
of the Plan. It has been said that we
are going to set up our country three
foundries and forge shops. Totally
inadequate allocations have been
made for heavy machinery industries
in the public sector. For instance,
the provision is: for the manufacture
of electrical equipment, Rs. 20 crores;
expansion of Hindustan Machine Tools,
Rs, 2 crores; for manufacture of In-
dustrial machinery and machine tools,
Rs. 10 crores. Mines electrical equip-
ment manufacture, the total for
machine tools and industrial machi-
nery, is a mere sum of Rs. 12 crores.
This is a change in emphasis that has
taken place. Instead of taking the
first and firm step towards laying the
basis for building up a machine build-
ing industry, an absolute pre-requi-
site for industrialisation, we are now
changing the emphasis and are giving
only a paltry sum of Rs. 12 crores for
machines and machire tools.

The N. I. D. C, was set up for pro-
viding help to the private sector. We
found that Rs. 20 or 25 crores were
originally to be given for rationalisa-
tion schemes in jute and textiles. This
is a very debatable point on which we
have taken a very firm line. We have
said, at the moment, there should be
no question of investing anything in
consumer goods industries—try to uti-
lise whatever is available, later we
may be able to bring them up to the
level of technological progress, when
we are able to have a little more
money, and we may be in a position
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to take up the guestion of balancing
rationalisation and retrenchment. That
has not been accepted. Substly, the
argument of inadequacy of funds has
been raised. On page 416, there is
an interesting point. Commenting on
the break up of anticipated invest-
ment on industrial machinery and
capital goods, it is stated that on
certain schemes involving the use of
N. I. D. C. resources, decisions have
yvet to be taken whether they will be
in the public or private sector. That
is why I feel that it is not only a ques-
tion of allowing the existing units of
machine production in the private
sector to continue. As a matter of
fact, I think Shri T. T. Krishnama-
chari in one of his speeches said, we
are allowing them to continue; we
are not afraid of the private sector.
He may still say, we are allowing
them to continue. But it is not only
that. It is a'reversal of the Industrial
Policy resolution where heavy cast-
ings and forgings of iron and steel
and heavy plant and machinery re-
quired for iron and steel production
and machine tool manufacture are
within the exclusive purview of the
State. It is a slow infiltration to
allow these to be managed and deve-
loped in the private sector either on
the plea of lack of resources or neces-
sity of allowing the private  sector
opportunities in a mixed economy, or
any other excuse.

Here, I would like to mention that
the very aims and objectives to which
some people pay lip service are being
attacked by this under-playing of the
necessity of the machine building in-
dustry as well as by allowing the
private sector to manage all that in

that sector. For instance, Prof. D. R.
Gadgil has stated:

“A progressive widening of the
public sector is an essential pre-
requisite of any progress towards
a socialistic society, particularly
in an undeveloped area undertak-
ing rapid planned development.
Without such an extension of the
public sector, large planned deve-
lopment will actually breed grea-
ter inequalities and bring about
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greater concentration of economic

power than before.”
This was very honestly said in the
Blue book which we discussed in the
Consultative Committee. Because that
was attacked, this time, I find . that
those sentences have been left out.
Is the Plan draft unless social policy
is adumbrated in the Plan, there will
be wider disparities in income, unless
we are very careful. That point has
been taken out; but the reality re-
mains the same. As Prof. Gadgil
points out, .

“State regulation of economic
activities for planning also in-
creases concentration.”

I feel that by this actual implemen-
tation of the Plan, which has now
been undertaken with under-playing
the importance of the machine build-
ing industries and basic industries,—
except steel, everything has been
under-played in the final stage—the
very object of reducing disparity is
being jeopardised.

In this connection, it will not bg out
of place to quote what Shri T. T.
Krishnamachari said in the National
Development Council.

“Out of the million tons of
fabricated products that we ex-
pect to produce, the expansion in
the private sector m.y account for
450,000 to 500,000 and we (mean-
ing the Government, I suppose)
shall be doing somewhere between
500,000 and 550,000."

As I was reading through the Plan,
two new terms defining the new
mental attitude of the Government
seemed to emerge. Formerly we were
talking about strategic heights. The
Prime Minister talked about strategic
heights, and the controlling of strate-
gic heights. That is why he said the
public sector must take up more and
more basic industries, the heavy
machine building industries, steel and
such like. Now we are finding two
other words which are® coming up
again and again. Bhri T. T. Krishna-
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machari keeps on talking about “fil-
ling up the gaps.” I can give you lots
of quotations. He keeps on talking
of the gaps which are already there
and says if the private sector will not-
be or is not enthused burause of
various reasons like incentives. and
does not come into that, we shall fill
up the gaps. The other thing is
“dovetailing.” These are the two
terms used. Very good, we want
them, but the essence of the matter
is the controlling factor of the State.
There is no doubt about it The First
Five Year Plan, about which Shri
Tulsidas has waxed eloguert, has
shown the weakness of allowing in-
dustry to remain in the hands of the
private sector. We say certanly allow
them full scope in certain industries
which have been allocated in  the
Industrial Policy Resolution, but I
say the Government has alluwzad, in
the final form of the Plan, the piivate
sector to impinge on those sculors
which were really the exclusive pur-
view of the State. Government has
come to the conclusion, Shri T. T.
Krishnamachari says, of seilting up
three big forges and foundries. De-
sides this investment of Rs. 10 vrores
against Rs. 150 crores that was origi-
nally there, if you see thc figures that
have been given for largc-scale in-
dustry you will find thut the public

sector including the N. I. D, C., which

is meant also to help the private sec-

tor, is Rs. 559 crores and the private
sgector will invest Rs. 535 crores. So
we find that the old idra of contrcl-

ling the strategic ‘heights has been
completely given up Except for tae
programme for steel, the giving up of

the machine-building industries 1s a

retrograde step which jeopardises the

industrialisation- of the country.

I do not want to go into other
points, but it has been pointed out in
a very illuminating a:ticle by Ir.
K. N. Raj which I was reading that
while there are certain sunilarities
between the Chinese and Indian Plans
there is one big thing tha: is icissing.
In the Chinese Plan murh greater em-
phasis has been laid vo the machine-
building industry. At the end of the



6659 Resolution re

First Five Year Plan there they will
be capable of producing one million
tons of steel, I think, besides tractors
and other_things. Paucity of funds
isino excuse, It shows a deliberate
policy. That is why I feel Shri Tul-
_sidas has been enthused by this Plan
‘and the speech of the Prime Minister.

I remember very clearly that the
Prime Minister said to us in the con-
sultative committee: “We have to
judge everything from the point of
view of how we are reducing the dis-
parities of income. Production is es-
sential, but how wyou utilise that pro-
duction is a big factor that we have
to take into consideration.” That is
exactly what we find has not been
done. The biggest and most impor-
tant industries like aluminium and
ferro-manganese remain with the pri-
vate sector. Ferro-manganese is
something that creates super profits
and quick returns. That has been
left entirely to the private sector. Yet
we know when we want to have capi-
tal investment and proper channeli-
sation, it is not only the lame ducks
that the public sector has to take up.
It has to take up the strategic indus-
tries in which there is quick return.
Ferro manganese is one such industry.
Yet we leave it entirely to the private
sector. Take the question of alumi-
‘nium, an important and strategic in-
dustry. If we really want to replace
copper which is in such shortage, this
is an important industry. Yet, out of
the proposed total additional capacity
of 30,000 tons—it is only proposed, I
do not know how far we will imple-
ment it—10,000 tons will be in the
public sector. In construction activity
two factors are of importance, cement
and steel. Steel is in the public sec-
tor mainly, but cement which is also
important should be in the public sec-
tor. Only a paltry 300,000 tons out of
13 million tons of capacity will be in
the public sector. Even in regard to
heavy engineering industries, in pri-
vate sector section at page 394 of the
Plan it is stated:

“In other words, heavy engi-
neering industries and workshops
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in the country have to be gene-
rally strengthened for underta_k-
ing such tasks as the construction
of steel plants, fertilizer factories
etc. In this context the creation
of certain basic facilities such as
the establishment of heavy found-
ries, forges and structural shops
is absolutely necessary.”

But if you total the amount which
will be spent by the private sector on
these structurals, forgings etc, it is
the same Rs. 10 crores, the paliry sum
which you are now niggardly advocat-
ing for use by the public sector for
the same purpose.

I have very little time. I just want
to touch one or two points of labour
policy. There are two things sug-
gested by the Plan. One is the ques-
tion of the much-talked-of partici-
pation of labour in management coun-
cils. The idea is to promote increas-
ed productivity and to, give the em-
ployees a better understanding of
their role in the working of industry
and of the process of production. This
is good, it sounds good, but none of
these things will be achieved unless
the main problem of labour are resol-
ved. I do not say they will be resolv=
ed autdmatically, but I say broad
principles have to be agreed upon.
Unless some broad principles are
agreed upon, I do not think the mana-
gement councils will be able to
achieve very much. For instance,

‘there is the question of rationalisation

and retrenchment. It is a tricky ques-
tion but it is a question on which the
broad principles have to be laid down.
I am glad to say that the Plan for
the first time has made a categorical
statement which if carried out since-
rely will mean that many of the things
that are today happening in the jute
and textile mills have to be ruthlessly
put down by the Government in
power. It says: ‘“Rationalisation
should, therefore, be adopted when it
does not lead to unemployment.” A
very categorical statement. And it
adds that it should be introduced in
consultation with the workers and

effected after improving the working
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conditions and guaranteeing a substan-
tial share of the gains to the workers.
Yet, when we ask about the amount
of displacements in the jute and cot-
ten miles, again and again we are told
that they do not know or that the
figures are not available. But the
fact remains and life shows that
thousands are being replaced. So 1
say these are things that are not only
to be discussed and principles evolv-
ed, but they have to be implemented
and practised.

Then there is the question of work-
load, wages, bonus etc. I just touch
on the question of wages because in
the Plan as it has emerged contradic-
tory statements have been made. Al-
most every sector has registered an
increase in production. Has it been
reflected in the wages? What is it
that the plan has said? It says: “A
study should be undertaken to see
whether there is any scope for wage
increase at -the present level of pro-
ductivity.” Is this all that the Plan
has to offer to the workers who are
supposed to be the most important
component of our production? And
then do we have to wonder why
people are not enthused by the
Plan? Certainly we do not
believe that at one jump we
can have real, proper living stand-
ards, but certainly the worker must
be promised wages consistent at least
with productivity. For instance, the
Indian Iron and Steel Co., I have again
and again brought it to the notice of
the Ministers, has made enormous
profit. There is & high rate of pro-
ductivity. Has it been reflected in the
wages? So, the whole question boils
down to this that wage increase is
being put off by Government. I think
it is a way ' of trying to ecircumvent
the issue to say we must undertake
wage census only. The wage figures
have been there in the labour Gazette
since the last 20 years, and what diffi-
culty is there in arriving at some sort
of decision by the Government? The
other machinery suggested for reduc-
ing industrial unrest is the joint con-
sultative committee. This is no new
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suggestion. The joint consultative
committee on jute has been there
since 1948. How many times has it
met? The Plan states trade unions are
necessary. They are necessary, but
even today the basis on which unions
will be recogmised has not been
adumbrated. Why is that so? Statu-
tory steps should have been taken.
Go to the States, the State Ministers
will laugh at you and say it is a
mater for the Centre, and the Central
Government also does not recognise
its Unions and according to the State
it is neither necessary nor feasible.
So, you have not only to formulate
policies, but you have to see that they
are implemented. Otherwise, nobody
will take you seriously.

Since I have no time, I would not
touch even the question of unemploy-
ment. But the question of retrench-
ment in the DVC has opened our
eyes. Here are technical personnel
but they cannot be utilised, because
we cannot think of utilising them by
having a pool for them. Therefore,
these people are thrown out to the
wolves. -

Then, there is decentralisation of
industries which is another big ques-
tion. I feel that today, the decentra-
lisation of industries is not getting the
proper help that it should. After hav-
ing heard the discussion on the Cent-
ral Excises and Salt (Amendment)
Bill, I feel that this is the thin end of
the wedge and that an attack will be
made on the decentralised sector and
the handloom sector, while an attempt
will be made to increase the mill in-
dustries and the consumer goods fac-
tory industries. Anyway, I have not
the time to go into such things in de-
tail.

But I should like to say a wom
two on fiscal policy. We feel, and the
country feels, very much dismayed at
the recent trends in Government poli-
ey. Shri T. T. Krishnamachari had
stated recently that there was nothing
to worry about internal resources, but
the problem was one of foreign ex-
change and a problem of maintaining
prices.
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I do not think I shall have time to
deal with prices. But I would like to
say a word on the question of foreign
exchange, because that has been raised
by Shri Tulsidas also. That is why
1 want to bring to the notice of this
House the fact that this new tendency
that is growing may, I am afraid,
overwhelm Gover it
has come both from the Munstenal
end as well as from the end of the
private sector.

First, let me take internal resources.
Unfortunately, we have not had much
time to discuss the Report of the
Taxation Enquiry Commission. We
have not had time to discuss Kaldor's
report. That is why Shri T. T. Krish-
namachari, clearly and with impunity,
has accepted the position, as if the
House itself has accepted it, that direct
taxes have no further scope of yieding
revenue, and, therefore, Government
will increasingly use the device of in-
direct taxation. We have seen al-
ready the first dose of this in the form
of the excise duty on cloth. The prices
of cloth have gone up in my State of
West Bengal on the eve of the Pujas;
and we know what is coming.

But the amazing thing is that the
Plan has not clearly formulated what
the direction of taxation policy is to
be. What is to be the direction of tax-
ation policy? We have to state it
categorically in the Plan itself, and
not leave it to our new Finance Minis-
ter or to other people to interpret it.
Shri T. T. Krishnamachari had said
clearly in the Rajya Sabha that what
he has learnt from the report of Mr.
Kaldor is that Kaldor wants reducing
the income-tax, and that is rather
difficult, and, therefore, hessays, we
have to think about it. Since this is
the only thing that he has referred
to, we feel thaf if anything comes out
of Mr. Kaldor's report, it will be a
reduction of the income-tax., No-
thing was stated by him on expendi-
ture tax, capital gains tax, gift tax,
annual tax on wealth and so on. But
these are the things that decide
what the social policy of taxa-
tion is to be That is what
one has to be clear abour, but
thet is what is missing. When thig i~
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the position, I feel that what will hap-
pen more and more is that we shall
be making the poor man bear the
burden of the Plan, whilst the top
will get off quite easily.

I would not like to go into the ques-
tion of buffer stocks or State trading.
But the question of State trading is
very important, and it has been
brought up by us again and again on
the floor of this House. We are &
backward country but we are rich in
natural resources. We have got man-
ganese ore, iron ore, mica and other
natural resources, but these are being
utilised by British firms. They mint
money to the tune of millions of
rupees, and yet we cannot undertake
State trading; we cannot even pass a
law which is not challenged in the
Supreme Court; and we are only put-
ting down some targets, instead of
actually mopping up the profits, so
that they can be properly channelis-
ed,

In conclusion, I would like to say
just one word on foreign exchange.
And that was the point made by my
hon. friend. On this very point, an
important paper like The Hindustan
Times has come out with an editorial
on the following lines. It talks a lot
about various things, and then says
that “a special strategy has to be
worked out, so that much of the
effort must necessarily be directed
towards the private capital market
in the U.S.A" Then, it says:

‘“Under favourable conditions,

it may be possible, perhaps, for a
long-term loan to be floated in the
U.S5.A,, under an arcangement with
the Government of that country,
whereby the American investor
may be encouraged by proper
guarantees to subscribe to an In-
dian loan. The foreign exchange
thus secured could be made awvail-
able to schemes in the private as
well' as the public sectors in this
country.”

Finally, it appeals to the Finance
Minister, as Shri Tulsidas has appeal-
ed to him.

“Indeed, the Finance Minister,
it is to be hoped, will take note of
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the needs also of the private sec-

tor, when he comes forward with

the promised statement on the

programme of foreign exchange.”,.

We are rather apprehensive of this.
1t was not very long ago that we had
entered into an agreement with Cal-
tex and we know the guarantees
that had to be given. When we asked
questions, we were told that we were
at a disadvantage at that time, and
therefore, we had to agree to many
things that ‘were not in conformity
without national dignity. So, we
know that this is a very dangerous
thing,

We have to find out how we can get
the foreign exchange, and we shall
certainly get it, if we all put our

hopes today on the question of State:

trading. There are many other things
that I can mention, whereby we can
secure the required exchange. But let
us beware and realise that we shall
jeopardise our National Plan if we
allow these things to go on, and let us
see that we do not allow people, who,
although they pay lip service to the
things which have been adumbrated
in the Plan, have already successfully
won the first round, in which they
have been able to turn and weaken

this Plan, and in which the attack has

come from the right.

Shri Lakshamayya (Anantapur):
I am thankful to you for the oppor-
tunity you have given me to express
my views on the Second Five Year
Plan. First of all, let me congratu-
late the members of the Planning
Commission on their having framed
the Second Five Year Plan. In fact
it is a heavy, and huge task.

It is generally said that the First
Five Year Plan has laid a strong and
solid foundation; it is only a base-
ment over which the future edifice or
a mighty structure has to be built up,
for the comfortable and happy living
of our people, Although we had
spent something like Rs. 2,000 odd
crores, over the First Five Year Plan,
which laid greater emphasis on river
valley projects,’ multipurpose projects,
development of agricultural produe-
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tion, and so on, yet, we find that the.
Tesults thereof are invisible.

The people in the villages have
not yet realised the significance of the
first Plan, although there are some
minor and major projects under con-
struction here and there, and the peo-
ple living near construction of pro-
jects big and all, think that there
is something going on in the country.
But the vast masses of the people
in this land of villages do not know
what the Plan is, where the commu-
nity projects and the national exten-
sion block works are going on. The
people of those parts perhaps are
conscious of the Plan to some extent.
In this huge country,—people in all
villages should know something about
the Plan and its significance. Ac-
cording to the Plan, it would take
nearly five more years for the bene
fits of the Plan to reach each and
every village, either under Commu.
nity Projects or under N. E. S. block
schemes. Though the results that we
have got from the First Five Year
Plan are far-reaching and really
substantial beyond any doubt, yet
many people in the villages being
illiterate are ignorant of them.

Coming to the Second Five Year
Plan, as I have said already, it is a
strong and mighty structure that we
are going to put up. That is why we
have to go forward with redoubled
vigour and energy. The First Five
Year Plan has created a sense of con-
fidence and faith in the people. It
has created some interest and enthu-
siasm also among the literate people,
especially, I may repeat in the areas’
where the community projects and
national extension service works are
gaing on though there is much wast-
age and mishandling of the funds
allotted for them. Now, we are hav-
ing the Second Five Year Plan, where
the amount allotted is nearly twice
the previous flgure, that is, about.
Rs. 4,800 crores.

Rightly, the emphasis is laid in this
Plan on heavy industries like iron and
steel, coal and so on. That are equally
necessary for the progress of any
country. But I wish that more em-
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phasis had been laid on food and
clothing, because these are absolu-
tely necessary for the successful im-
plementation of the Plan. As the
planners themselves have pointed
out, in a democratic set-up of govern-
ment the successful implementation of
the Plan requires public co-operation
and trained personnel, How are we
to get the public co-operation, unless
the people know that some benefits
would be derived from the Plan. Un-
less the people in the villages know
that their life would be bettered, by
these Pians they will not evidence in-
terest in the Plan.

Therefore, the planners must allot
more amount for propaganda and
advertisement work. What was the
amount spent on advertisement dur-
ing the First Five Year Plan? I do

not think adequate advertisement
and enough propaganda were made
on.it. Even in such a big city like

Delhi, in the bazars, public squares,
parks, and buses. We see only
cinema advertisements or commercial
or business advertisements about
fountain pens or inks or pomades or
some toilet soaps. We do not see
anywhere in’ the public places or
chowks advertisement of important
projects and schemes that are going
on in respect of our Plan.

In the U.S.5.R.—where they are on
their Sixth Five Year Plan, there is
s0 much advertisement and so much
propaganda over the achievements of
their plans. Apart from big statutes
or portraits that are put up in public
places in  honour of their leaders,
Lenin and Stalin, there are several
pictures hung at every conspicuous
place,—picture of a woman carrying
large stock of paddy and the men—
harvesting the crop like that. The
title given to a hard worker ag the
hero of social labour has been
published in bold letters in
public places to create incentive to
others. We have to know such things
and see that wide publicity and ad-
vertisement is given to these things
at least during the period of the
Second Plan, so that the people could
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know and become plan-minded. so
that we may get full co-operation
and enthusiasm from the people, so
that it may be very easy to success-
fully implement the Plan.

This is one of the several Plans
that we are going to have. Now we
are going to construct the walls of
this building, and the roofing, ceiling
and so many other things will come
in ‘the successive plans.

The objectives of the Plan are
four-fold: to reduce the disparity in
income, to provide employment, to
the unemployed, to raise the living
standards of the people and to in-
crease the national income. Of
course, these are very good and really
most desirable., It is necessary that
we should achieve these objectives.
But how fer we can achieve these is
the question. For example, take the
question of reducing the disparity
that is existing between the rich and
the poor and between the haves and
have-nots. How far that can be re-
duced? How far we can raise the
living standard of the people of this
vast country. I am for the {farmers
and farm-labourers. Everybody is
co-operating with the Plan. Every
honourable member in the House
expresses his views and wishoes.
Those who are interested in
social welfare, press that more
allotment should be given for
social welfare. Those who are in-
terested in education, ask for more
grants to education, and those who
are interested in defence say that
more amount should be allotted for
defence. But I am one who is plead-
ing for the farmer and farm-
labourer. My plea is that the amount
allotted in the Second Five Year Plan
for agriculture is not adegquate in
view of the importance of food and
agriculture for the country. We
must create incentive in the farmers,
and provide facilities to the farm-
labourers and then demand increas-
ed production of foodgrains from
them. A country like India which is
predominently agricultural is not able
to produce enough food. It is a mat-
ter of damn shame that we have had
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to import foodgrains from lhmld. It
is a scandal that we are importing
foodgrains from other countries,
U.S.A, Burma, Australia and so on.
We are getting rice, wheat and other
things. Why? what is the reason for
this import of foodgrains? Cannot
our farmers produce more to make up
their deficiency? Undoubtedly they
<an but there is no enthusiasm nor
interest in them to produce more. The
prices of foodgrains are low. They
are uncertain and precarious.

First of all, the needs of the peo-
ple should be met for the successful
implementation of the Plan. There-
fore, before going in for heavy in-
dustries—(let them come gradually)
—we should pay more attention to
food and agriculture in the country.
Agriculture is the basis of industry. I
ask why agriculture should not be
«considered as the major industry. It
is agriculture that produces cotton,
sugar cane, ground-nut, and other
raw materials for textile and several
major industries. It is agriculture
that provides food for all the peo-
ple. That is why agriculture is the
life of all the people. It is said—

¢ gt A e
“Therefore, agriculture should hold
high place and be given higher prio-
rity. The Government want that a
ceiling should be fixed on land hold-
ings. Let a ceiling be fixed. I have
no objection to it. At the same time,
1 want that ceilings must be fixed for
the personal income of the rich
people living in the towns and cities
and also the high salaried officials.
‘Why should they be left out? Then
alone we will have achieved the ob-
ject of creating a socialist pattern of

Then we want to raise the living
standards of the people. Who are the
people? As I said, India is a land
of villages. The majority of the people
live in the villages and rural areas.
They are either farm-labourers
or agriculturists. Unless their stand-
ard of living is increased, we cannot
say that our country has improved,
that the country has become pros-
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perous, Therefore, we should con-
centrate our attention on increasing
their standard of living. "Is it possible
within this period? That is the ques-
tion. What is the condition of  the
farmers in the villages?

You are aware that the condition
of the agriculturists in the villages
is most pitiable and miserable. They
are unable to make both ends meet.
From dawn to nightfall, the wife, the
husband, the son, the daughter, in
fact everybody in the family, works
very hard in the field and raises the
food crop. They get a poor yield.
Soon after it is taken to the thrash-
ing floor, the rich moneylender or
sowcar or village Shylock would ap-
pear like ‘Yama’' and take away all
the grains or food produiced at a lower
price. I am thankful to the Govern-
ment for the fact that now market-
ing facilities and credit facilities are
going to be provided to them. That
is good. These may be provided with-
in a year or two or three years. That
is a different matter. Are they satis-
fied with these? For myself I am
not satisfied with it. When the Gov-
ernment show so much sympathy and
generosity for the textile millowners
by allowing a minimum profit of 6
per cent. on the capital invested, and
provide all facilities for the indus-
trial labourer, why should not they
extend the same facilities to the farm-
labourers and poor farmers? That is
what I am asking. The poor farmer
is crying for justice to fix up reason-
able prices for graine but his voice is
not felt.

Mere provision of credit facilities
will not do. As I have repeated a
number of times, in my place of Ra-
yalaseema, agricultre is a gamble in
rain. Rains fail very often. Famines
visit our area frequently. The House
is also aware that agriculture, besid-
es being a gamble in rains, is also a
gamble with the prices. If the farmer
is not sure of a minimum price which
he can reasonably expect, how can
we expect enthusiasm or interest in
him. He gets very low price for his
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produce apart from the poor yield.
Therefore, it is rightly said that the
agriculturist is born in debt, lives in
debt and dies in debt. He is only ap~
pealing to God to do justice for him.

Therefore, in order to raise the liv-
ing standard of the agriculturist and
the poor farmer, the Government
should come forward and take bold
steps to stabilise prices. Some rea-
sonable prices must be fixed for the
foodgrains. Let the agriculturists be
sure that these are the prices that
they are going to get for their pro-
duce after harvest. Even let there be
condition that he must cultivate so
much land under foodgrains, but that
incentive must be there. The Gov-
ernment must make itself responsible
to purchase the produce. When you
make the farmer pay higher price
for cloth, why should the Government
hesitate to ask the non agriculturist
or industrialist to pay more price for
wheat or rice. At the time of the
harvest the Government should help
them because they sell it at a lower
price. The middlemen or some busi-
nessmen come forward and knock off
the produce at a lower price and sub-
sequently the prices would increase.
The businessmen would be largely
benefited. So, I would request
the Government to come forward
and fix a minimum price for
their produce. We cannot any
longer build up our country at the
sacrifice on the bone and blood and
sweat of our poor farmer.

2 PM.

Then, I would ask for implementa-
tion of the Minimum Wages Act for
the poor farmers. That is also neces-
sary. Their life should be made
better, their living conditions should
be improved. If that is done we can
have the satisfaction at least that the
living standards of- the villagers have
been improved.

The position of the villagers is very
pitiable because the labourers have
no houses. They have some hovels,
and dirty ill-ventilated thatched roofs.
Tneretore’ the Planners might have
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have provided more money for the

construction of houses in the rural
areas.

I submit therefore that the
farmers should be provided withp?;
the® facilities that they deserve and
need. I have already said, minimum
prices for their produce should be
fixed and the Minimum Wages Act
should be implemented, and also cheap
electricity should be given to them
for lift irrigation where there is no
such facility. That is very important.
At pres_ent the cost of production of
foodgrains is very high. The poor
farmer has to purchase bulls, manure
and so many other things for his cul-
tivation and you are aware, Sir, how
the farmer is put to heavy expendi-
ture for agriculture. - To reduce that,
cheap supply of electricity is absolute-
ly necessary. It will help him a great
deal. I request the Government to
provide cheap supply of electricity
for agricultural purposes, in Rayala-
seema area, particularly in my Kal-
yandrey Taluk for lift irrigation where
there is no other sources of irrigation
except wells.
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Shri Sarangadhar Das (Dhenkanal-
West Cuttack): Mr. Deputy Speaker,
Sir, with regard to this Plan which
is being spoken of as a tremendous
stride towards the socialistic pattern
of life, I wish I could look at it that
way. But, I do not. I will come to
that later on. But what I see in the
Plan is the beginning of industrialisa-
tion. Industrialisation has been talk-
ed about in our ceuntry for nearly 25
to 30 years. About 15 years ago
there was the Bombay Plan adum-
brated by some capitalists. Since then
we have been talking about indus-
trialisation; and in the First Five Year
Plan with a few large industries, not
the key industries, like Sindri and
Chittaranjan people did think it was
industrialisation. But now with the
introduction of the steel mills, I
believe we are launching on an era of
industrialisation. We are having three
more steel mills and expansion of the
existing steel mills, and plans are
being laid for the manufacture of
electrical heavy equipment, more fer-
tiliser factories and several other key
industries. I hope during the Second
Five Year Plan there will be another
Shipbuilding Yard, although there is
no indication about it as yet.

1 have heard criticism about the
estadblishment of heéavy industries.
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During my lifetime I have had some-
thing to do with the industrial world
as a technologist, and I believe that
scheme is the beginning of industria-
lisation. I would point out, for inst-
ance, to the advocates of Ambar
Charkha, who criticise the establish-
ment of steel mills, that without steel
even your Ambar Charkha cannot be
constructed Then again there is
cement, for instance. It is very sur-
prising that during the last few years,
there has been so much demand for
cement that we have had to import
cement from outside. So, it is neces-
sary to have more cement factories
and increase production. There is one
peculiar situation in the matter of
cement that I might mention here.
Only about ten years ago, in small
towns and in the countryside wher-
ever pucca buildings were being built,
it was bricks and lime mortar. Now-
adays, in the last three or four years,
I have known in the market in my
part of the country there is no lime
mortar to be seen—lime has gone out
of the market and nobody manufac-
tures lime because the masons, who
do the work, find it more convenient
to work with cement than with lime.
Consequently lime has gone out of the
market, and the demand is more and
more for cement. Just now there is
a scarcity for cement in some parts of
the country. ~ So, it is a very good
thing that more cement factories are
being planned.

But to say that these industries will
bring in an era of prosperity for the
peopl:, will feed the people, will clothe
the people, is only a sort of a propa-
ganda on the part of the Government
to lull the people to sleep. But the
people are not sleeping nowadays.

Then there is so much talk about
co-operation and without co-operation
the Plan cannot be successful. I do
not see where co-operation is neces-
sary to start and run a steel mill or a
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cement factory. I do not believe there
is anyone who opposes the establish-
ment of steel mills. I personally wel-
come it. But I must look at the im-
plications of the establishment of these
big industries, whether they give em-
ployment to the people, whether the
proceeds from these investments are
distributed equitably among all the
people; by that I only mean that na-
tionalisation will not do, there must be
socialisation.  Without socialisation
there would be no distribution, and
there is danger in nationalisation of
these huge industries, and lately in the
nationalisation of the insurance com-
panies. There would be more and
more totalitarian methods and con-
centration of all the industrial and
economic power in the Government.
So, I would not call it even ‘nationali-
sation’; it is establishment of State
industries or State business.

About co-operation, just at the pre-
sent time, we see the prices of the
everyday necessities going up. Dur-
ing the last Budget, there was a duty
imposed on edible oils, and immedia-
tely the price of mustard oil, which
is an everyday necessity in the eastern
parts of India and the price of which
used to be Rs. 1-4-0 per seer, went up
to Rs. 2 per seer; now it is Rs. 2-8-0
per seer. Although many a time it has
been pointed out on the floor of the
House, the Ministry has not done any-
thing to control the prices.

About the excise duty that has been
increased on cloth just a few days ago,
about 15 days ago, what has happened
now to the people who should be glad-
ly co-operative with any effort that
the Government initiates? For the
whole of Bengal, there iz the puja
period—puja for Durga, Lakshmi eic.
—which is the biggest and most jo-
yous period in the life of Bengalis,
and that is shortly coming. Immedia-
tely the excise duty was increased,
the prices of cloth which had been
stocked for the last one or two months
in preparation for the Puja festival,
have gone up anywhere from Re. 1
to Rs. 2-8-0 per pair. The House
will remember the condition of the
people in Bengal, where there is a
constant influx from East Pakistan.
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Those people who come over here have
relations and friends who are resi-
dents of West Bengal, and they are
now dependant on many of them.
Each family has about ten mem-
bers and dependants, and on top
of that, there are these re-
fugees who have come from East
Pakistan. The custom of Bengalils is
that they must clothe everyone in the
family—servants, even those servants
who do temporary work and all de-
pendents, Each family in Calcutta,
for instance, may have to clothe a do-
zen people. Now how is.it possible
for a person to clothe all these people?
I was in Calcutta a few days ago, and
wherever I went, I found that the peo-
ple are very much dissatisfied; they
are very much against the Govern-
ment and the ruling party because of
this. Many of them say, “Could not
the new Finance Minister wait 15 days
or a month for the imposition of this
duty? Why did he impose this duty
just before shopping for the Pujas?”
This is the season now for shopping,
and everywhere the prices have gone
up so0 high that they are not able to
purchase their requirements for all
the people who are dependent omn
them. Under these circumstances I do
not see how the Minister talks about
co-operation. Is it possible that these
people will co-operate with the Gov-
ernment? 1 must not be misunder-
stood. There is a cement factory or a
steel mill. Nobody will oppose it. We
welcome it.

But, as far as co-operation is con-
cerned for other developmental works,
how can you expect co-operation,
when you impose duties like this and
make the rich, richer and the poor,
poorer. When the Minister introduc-
ed the Bill, I think he said that there
was a good deal of extra profit with
the mill-owners and that he wanted
to mop up a part of that profit Many
years ago, 1 remember, when excise
duty was imposed on matches, the
price of matches weat up very dispre-
portionately, although the duty might
have been a pie or two per dozen
boxes. Therefore, you cannot mop up
the extra profits from the mill-owners
or manufacturers. The stock that is
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1
[Shri Sarangadhar Das]

with them may be stocks that came
to them before two or three months;
they brought them for the puja from
the mills. All these were with the
dealers. The mill-owners and manu-
facturers will come later on but at the
present moment, these middlemen,
whole-salers and retailers are reaping
large profits and consequently, they
become richer and the consumers be-
come poor and go without clothes.

There is also a plea made always
that we must tighten our belts. I am
glad that one of my compatriots from
Orissa challenged a Minister in the
other House to put on loin clothes ins-
tead of having a paraphernalia of
churidar, coat and so on. First of all,
you do it, then you ask me to do it
You want people, who are going al-
most naked, to tighten their belts. I
do not see any indication that the
standard of living of the people will
go up, if the Plan is carried out in-
this way.

Then, there is the matter of agri-
culture. An increase of about fifteen
per cent. has been planned but the
Prime Minister has asked as to why
it should not go up by another fifteen
per cent. The Ministers assembled
from all the States hate later on agre-
ed to put it at about thirty or forty
per cent. It is all right to sit down
in the offices in Delhi and in the State
capitals and calculate that you can get
so much percentage increase by using
fertilizers, so much by better seed, so
much by good cultivation and so
on. In the practical field, anyone who
had anythigg to do with agriculture,
will agree with me that no amount of
better seeds or fertilizers will increase
the yield unless these two are accom-
panied by water for irrigation. With-
out water, you cannot have increased
yields; you will only lose money. We
often hear that so many millions of
acres have been brought under irriga-
tion by projects such as Hirakud, DVC,
Bhakra-Nangal, etc. There are mil-
lions of acres where water from these
big projects cannot run For instance,
in my State, about half the area is
some sort of a hilly country and al-
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most all the land depends on rain
water. Unless there is the seasonal
rain, the crops fail. There are areas
where crops are failing every year for
the last few years. Minor irrigation
schemes, medium schemes by damming
small rivers and rivulets, are neces-
sary to increase production by about
forty per cent. I say that the average
yield per acre of wheat or rice could
be increased by a hundred per cent
because in India the average yield of
almost all crops is less than the world
average. We have localities where
production is very high. For instance,
there are some districts in South India
where the average yield of paddy is
three or four times of what we get in
Orissa. That is all right, but the ave-
rage yield for the whole country is
much below those of other countries.
It is good that we are going to have
more fertilizer factories and it is also
good that the ordinary cultivator has
realised the value of artificial and
chemical fertilizers, which he did not,
some fifteen years ago. The Plan is
lop-sided in the matter of agriculture
because the money allocated for minor
irrigation schemes is much less than
even the First Plan. It is a great mis-
take. I do not know how far is the
increase in production during the last
few years due to Government's plans
and how far, due to rains and lifting
of the controls when the hoarded
stocks came in the market.

Shri Debeswar Sarmah (Golaghat-
Jorhat): Due to Grow More Food
campaign also.

Shri Sarangadhar Das: It is very nice
of my friend of the Congress Party
to have brought in this. Buf, if you
read the criticisms of Shri V. T. Kri-
shnamachari, Vice Chairman of the
Planning Commission, who presided
over a committee some four years ago
wnitd investigated into this campaign,
you will get an idea of it. It was all
wasted money; nothing has been gain-
ed by the country from the Grow More
Food campaign. So, it is very neces-
sary to have minor irrigation schemes
and medium schemes for supply eof
water for irrigation.
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There is another defect which the
Government has not accepted till now
—that is the price support policy.
Some years ago, when Shri Munshi
was the Minister of Agriculture, he
statted campaigns for growing more
jute and cotton and the Central Gov-
ernment’s agents went all over the
country to non-jute growing areas and
carried on propaganda and persuaded
people. The people came forward.
They grew jute. I had been to one or
two localities in Orissa where jute was
never grown and I found that jute was
growing very well there. They had
very good crops. But, when thg jute
was ready for the market, the price
dropped. Then the cultivators wanted
to see the man who had persuaded
them to grow jute, but he had decamp-
ed to Delhi or some other place and
was not to be found anywhere. There-
fore, it is necessary that we should
be self-sufficient in jute and cotton
because of the constant troubles that
we have with the neighbouring
countries, but you cannot go on per-
suading the growers to grow and do
not give them any support when they
are in difficulties. I, therefore, urge
upon the Government—the Deputy
Minister for Planning and the Minister
for Agriculture are here—to take up
this matter of price support and find
out how with the least investment
price support can be introduced for
these crops which you encourage the
people to grow to meet the needs of
the country.

As far as other crops are concerned,
the Government may think of them
later on. Now I am pleading only for
those crops which you persuade the
people to grow. When the people pro-
duce these things and when there is a
glut in the market the prices drop and
you do not care for them. That is not
correct. You must give them support.

These are few of the points I have
expressed to show that it is impossible
for Government or for anyone to elicit
willing co-operation unless you look
after the day to day difficulties of the
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people, whether they are growers or
consumers. Unless that is done there
would be no willing co-operation from
the people. But, at the same time, I
do not believe there is anyone who
will oppose the establishment of a
steel mill, cement mill or a heavy
electrical equipment factory. Nobody
will oppose that. Even if there is op-
position, that opposition does not
bother you. You go ahead putting up
the mill or the factory, whether it is
managed by Government or by a cor-
poration. You have the power to do it
and our opposition or the opposition of
the common man in the street will not
prevent you from putting up the same.

When I am saying this, I may just
mention that my friend who preceded
me had put in a lot of criticism against
the Opposition Parties and groups. He
quoted all sorts of things from Maha-
bharata and Ramayenae in which I am
not well versed. But to say that there
cannot be equality is not correct. It
is true that God has made a black
man black and a white man white, but
that is no comparison here. The
black man must have the same oppor-
tunity for development as the white
man has. A bhangi's son must have
the same opportunity as the brhamin's
son. And that is given in the Consti-
tution. When we say that, it is the
most conservative people on the other
side who always get shaken up and
say that we talk too much about
equality. “Equality” is there in the
Directive Principles of our Constitu-
tion. Therefore, it ir no use criticis-
ing us.

I hope the Government will make
a note of the points that I have made
and pay attention for increasing the
per acre yield of various crops in
India by giving necessary irrigation
and other things, spreading improved
methods of agriculture, use of im-
proved tools and all that I know
little bits are being done here and
there, but it should be on a large
scale just as you are producing steel
and cement on a very large scale,
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Shri Debeswar Sarmah: The Report
of the Planning Commission is print-
ed in English; so I would request you
to speak in English.

Shri U. M, Trivedl (Chittor): Why
don't you say that loudly? You want
him to speak in English.

igmmg@afcwaa ¥
fag cnfAr FfAEa F1 9% T &7
# w+T UF O W WG F TEA @
ﬁ@ﬂﬂﬁmm’f*ﬂaﬁa‘t
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fear o1 @¥ W W sfwar @ oA
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R T AT I FE T
W & W=t A wifedw wfaw §
e ag feme adt argy g &
g 9¢ 1% X §e ofEd &Y gw
Fgar Wt A T g ) ag a7 o
i g€
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W & g AT T @y, D
e fag ot ad arfz w4, A
I L AT Ye WA AWAT IV FAT W,
Wi gfwa & Y wT awr S g
¥\ o SN qeR w0 anig W
WA AN FANE T A AG, IV
#$§. ...

ﬂolioﬂoiw:iﬂ‘f‘ﬁm
FRied WL g A e
oq AT IaT & 19T &7 g 2

dfear sT TW WP ¢ I 3w
it ag @M Nama &
T 5F g5 & | AfFT Fare o Al
(sfwa) @ #1 & | 9@ A aHT A
G a1 @ g guiw Y Y
AAETATH ot Ag% 7 % aaT § 2
W, LEYY FY TW a1 7 HIHET 0T ¢

e

# wran &< § 5 g oma A
FogeT M W AR E 1 g T
w99 Y firar g§ :av A ¥
wﬁl%azraﬁwn‘rtm
mﬁnmaﬁzﬁm‘r aE ar
wifes a1 W HEAgH wTit
A M moa F 9frEw W)
Fagq graws ¢ | = deEn
Ft At =T At § 9 I HY W
fer wfe fm foredft o < &
¥ T B

& TTRT R W g WA NS
() wer § 1 gy gt wg
Y AT o W TF W [ off, |
T e & ws T ¥ gw A aver
mii AT g gfewrT § Pt @
9@ ¥ w9 3 fr T Wik d«F #
T § W€ AT A g | W W
fad @ 1 T T RNy
% foid X agg @ & 6 9w =
wy % foid w97 sreme e
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wr a1 fF oA § e ofee
waEd F o 39 A T v €
Iq foe & feor mar o fF a7

maﬁmwm\':m‘rg{am
O 6 T W q@ I9 A qEy
T § | TR E ATET A @
A 9 AhE ¢ W) W) qE 9E At
# 39 FT qIdrE "X 5T T gFar g |
forw 7 91 7 % 91 fF g e
(979%) t¥s & = § |
3 pMm

T & TR afew g G
fafreex awgg 4 Wt @i Aifew F
ol & W Tawmar i geTt o
AN @M AWHE, F T

gﬂtwqma@ﬁ?wma‘ﬁ%
qq F TR W oW Q) wrd d g
R qE o W faw § fFowd
7g U fF 15 @R A a7 79 5
o & wowen § fe Qar Femr w2 g
wif ®fee A wEdegET R W
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[ifew srgx T wria)
wimifmgm s N
ag ¥ fa=meast & § |

q IE aF F FT5 0L B A
Fq IE ATAFT A9, T 96
oTgE &, I F AR A AT w0 @
2 fr gt 2w F g W) T 9 few
it seErRe N AT I A W
F gt R WY 37 s Ay g
Fq Jzfanfes (awa) & wwmar
g o %t s o 7z & f w19 wex
¥ AT &7 Y o fgw W F
dril &1 gaar & defonfes awmar
g sfF a8 =1 & fF wEy T w<
faar s 1 & g # wr dufew
TEAT | g WeR ® WOl gt 9w
W O AEE § | 99 99 § a
# oY §g gk wfawe ¥ w= foan
g & W T A F wiwwac @ o
Mg A d T wg e
et g8l T &7 g s =l
wifs gar w7 s gfe § 3o
£ S S @ g F afEars g g,
FEFIRWHaA g fF d 0
oifea %% f5 ot 39 98 *77 € 9|

A

# g feama ¥ w=T N AR
foelt g€ & 97 %7 agi = A qe
ATEET | A A A qg w g fH R
9" W g § efefew (wiwg)
& § W T A F A
g5 W 9fF gt 9w x@ g
F o0 wive ITHe G §, wafed
g9 N TS T g ey 1 S
T 7 2w fe ot dfefew § a7
w T T T I A v
faur fs #1% =R ¥ I §F @
gfes adf 8 1 F wRa ¥ o wow

g § & @ A% 7 anffew
R q AE W | '
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@ 18¥s § 9 guie WeEe
agd wiwwet fafrex 4 @
T 9T 1 &E ¥ fad oF #RE .
fazemé wf o Wi g FAE @ TS
aT qg=T oY i fegear Y | dfes-
e g owm A T w A
FTF TR T TG g7 W & wowan
§ fF 9= ox gt Wi § ag 9w
Wz § @ % fedt F9E A1 99 @
fF ag moHe & oymRE T @ AR
9% a% g 9 AEEi ¥ #T Wk
FEAT 7 F A, @ ANX TG
+1 #1f g6 T a1 | @i fafres
a1 fFY ot fafred €Y @ a@ w7
o @ & 5w W gee ¥ afw
Fieeqm § qadeh F, @ a@
AmgratwIfwmafFm
TOT T e

W W ¥ WL qg e a1 9T
g aren @ fF g 9 At #r @i
¢ il wi fewawa am A faar
T fF SR F T § O I oW
T FT B Biferw w0 wfgg 1 fage
¥ % e wafwai & @9 F Ay
Ff o7 WX FWr aER § W
¥ 0¥y 7 woww A afendi 7 6
wYel ¥y aTg WX W ST = g ?
T A oA & E@m oI
wrfea gaem fear | gom w1 0%
& g o & 5 W x@ Aw F A
@ #1 W § a7 99 F Ay I 6
AW T gy Sfew & Fwaw
g fs fred o, c AWl F fow w2
mHad €@ e A avw gd & sad
e ey o e & fawfa® & af
g 81 & aT% woww F Ig W HC
AT wEa § 6 W 7 ag W e
T HF a1 W9 F7 15 f wivwas
T S I FTHATE A Fro Fare
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f& w qomd & fF a8 @ o aw

gl ¥ Wv F O oARrd ¥ ¢ AR
T WX Wt A & WK ag @i
¥ g uF W Y qEeE A wfed |
o gt g o ¥ W AR A aw
2 i sowd Wi ot %1 afe s
R ofwm & w0 wen fawar &4
™ W o 2wt ¥ gw wY § wee
w fies stewem (g0 # & awgd)
AT ¥ @ ¥ UMY § AT sw &

|
3
%
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I F "I gt wrEw g fafres
WY ATgw | S ww fFAr W fRead
aEg A &, 9 qdar 39 F "=
i ¥ T aY 39 ¥ IR0 g [4Y
9t 5 78 ot qauw Fifew == fam
# 39 wgeAqy w1 FA 3T g
a9 IRfrE) ov o e T @
< ag Anter § & o dad e
Y &1 FT 30 | g7 7 e ey
or3, 7@ 4wl § offs guEed ¥
T | Fd §9 T g WX F FHHAT
g & fawt & quee g gf 1 W
A A ag a0 § 7 ow owwew
w2 § fF e o fegw 9w @
A ag 9 19 KT | W A fawe
TE s wifew 7 fafed &
qA U audre e 9 e 9 i
7 g9E ¥ A o FO0 Agal g
@ F gew far @ fs sl w
W w9 I @F &1 2 AfE W
oI TS ¥ WG a9 U § | F 4@ Al
wrgar fF 3w ¥ folt figed & g9 A
TH ¥ g e & afaaTs g
F o T ¥ 9% qwEH 9g
T ¥ a@ ¥ warw 2 foar ¢ fF wg
Tea e @ e N g e s
&Y 1 T W WO BT T A
W gEd T 1 FH H -
& & A F wgan § oA
N qu qafas FT FGEA i
T gr o § wgar g 5 9w W
I AN ¥ W S N FEW @R
I ¥ WY L H & I Whed | & 7S
R & 49 ¥ g% § § wits & qawa
g fs wfaw 3fe ¥ dm &< 3%
T | gl aF REITHE FOFEr
2, @8 3% s (wmer) @ W
W § el w9gT w1 |e W g AR
dfes Y fom W ogw Wy §
TS @I F FIC & 0 faan and o
¥ WX WY ¥ W F T T
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[ifer sre< e wri]

93 & ST g gfe ¥ o &
& @ A ag awdte § e v YgaE
w & foaem v 99w W@ 9 8w
O @, ag I anit ¥ 2 dfad
sifs el @i TiaEAl S SR
€ W N {5 {Amerd ¥ g o
g1 Ao ¥ qgm WA f oW
W W 7 9 &1 fwed 39 o
WRE 7 G AT I HW A RO
¥ o1 R § fo & fad fs wo 7 gl
qeIT & WEER 9T F9LET F I AGH B
faq & a1 w9 S SR & FEOE
¥ a1 @ § o Y 5 W Ay
< ¥q & foafa® § o9 oww
4 § TR § a1 W 9w A
AT F FANRA 39 91 @ § /¥
fs @& @ ¥ g v v Q@ §
o oo T & A 9T qul grEey g
ard ? & qaE g o wer ant § wee
 IMH ¥ g T FS R T -
T @ g feT s g ¥ sreE
1 T §OF I § A age
AT AfF SUTET gW T @ G
¥ witw ¢ F o0 qe @ dwe

AT I AN w1 i A 3 € fe
W W T TR e R g e
o« X qg W FA A |
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T T e ¥ A F AW wgn
i1 e @ & aww goowg W @ ot
2138 ¥ fag 7 7 ag awdiw W@ &
fe &, @7 < W iz o @
Wk 77 W s ads § W
faar amg Wix ww A G
W W & fod o & T g
T 3 v 7 Y 3y e g
KT ATqueeaer § v 3 arw Wy
TR g & 5§ 9N W s
HE | 99 % W W F IH ARTE X
e 7 g, dc gt § fr a0y
THAT B & WX qg WA T qH
tfe ww 9w ¥ f@ g9
TR § | FH T gL W F F_
o€ g€ F AR AF IS R AR A
AT T (_Pastur) ﬁ-&:q (wT-
mg) € S N g FH W Afw
¥ § 1 A XY 92 91 e
W F 2w ¥ W 98 g 1 e e
T oW et & I e T
¥ g faege wwa § AR & awwar
g f& et & dd & T Fn
e I A oA g aw @
A ¥ gRT W AES T agH @
@ Nt @ oF see § q@eEn O
& maRT § W@ ¥ o9 w1 oy
T WX AFE T W9 F I G; I
ge i amaANwmifs
a1y # faewedt @ F A8 & 1 W
oY & aw A el g A A ®
9@ w1 @ TE & fF e W

W | v ¥ S gy wiwe i
44 of wT g TaAAe 7 S o
I A A wYP 91 IF K AT F IR
waar wifgd fF ot il fad o A
o 2 AT g | § I w Wiw Ay
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T o wwY v § g dew Al
£ wifF o7 N W W fee &
A to Pl ¥ SuTaT WY ¥ FAAT
e amdlr Wi ag qaT gw o S
ATAT | g W F AT A E, §H & 7T
@ ww @ v § dfe aik
iMFaR W N ot 1w F
wft & fgara & Fem arF ot ww odr
=t & gEE t FO% fe WE FW
T 1 3 I 3o FOF UHT WY B
T ¢ fe sfeddes § WX 9w
ore & fogw ¥ WX o a9 &d
F@T 2, WfF W e
i (Ffr waw) 1 fod §
fear gom &, A w9 F q@T TW AT
f& it 3t § F02T g0 T &AW W
Y 1 wifed | oF A w=y wr g
M A E I ITRF AT
GaT FT 21 o9 aF EOA a9 gATe
gl T 9 W g qEw@ § g0
T g9, 919 TG H F W9 F¥ qEH
Tt wr g agw o ¢ R o =
¥ 9g ©x Mg q I 41 9 q92 v
0 2| gafed w9 & aw 2§ @

fe fom Y #7199 @9 w2 €
W1 fo & aEe W9 @R o &,
T FAH AT A AL, WY B AT
A wEr gen fE o9 & SR
=g g W W ¥ g ¥ e §
JEg w¢, wifs &7 & faar s
Wt fwd ¥ wfcd @ @ AR R

W AT F U ¥ o wd
SR FT 9 g s odft S
t o w1 foft & qw A T
T AT 9w fEr oW ¥ feoww
#2H &€, ®E 0 T8 & owh
A & fF to § 30 TAT @
¥ mgt qEOW #ew § WY #Y

%aﬂrm

|
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gt & s ferd 48 v amwr G dew §
AR AT e A s Rargwr e
¥ I AT aFEAT § 1 Go o W
e a3 4 foar fe
agi 9T fad o aHe guwy de
& 7 fgat & W= oF der v
FAT G T Y TEE qEOW T
Y | o wrefRe dew w0
gedw #ew @uwd g | HgrET
¥} 7T gy F ama’ & o= ag arfae
¥ feur fe ot Mo oS Afeww ¥
A o ar ww AT gy @ 4,
T T, L AT Y § 1wl
9 N gudw deA wg T AW
T 1 g A g g d fem,
w0 & fr 9 gwe 7 o2, feer @
TR S gE FW A O IEW
T T &g A TE WA T A
& won wiE gF A GRI W
i TarE o & 1 AW g A ¢ R
frw awg & mae 3@ A0S 9T g
%, wiifs g5 @ & T @ fF 9
) WY i 9 1 T FA I
1 e it e & o &
Waw & faear ams A &1 &
W AW T AW aga AT A
gt d g aRd@ ®
gFar s fred (o o ¥ w9 7 WK
W ¥ 9gF qUA WA, So, Vo
gl ¥ Wi F gt qed QT
weqe w1 gf & B for @ wem
R A saT | T T g & w
Fawd & werEl ¥ oguit gwa ¥
fare Wi qgos # T ¥ AW
& =g T OF =g Y qg 3w &
9 % IE ¥ gag #< foar smn
¢ 1w A arw A T aifar Afew
w9 #t oY fold w A 7 g
I &Y oY feq | 9w § foedy & A
wgrt fs fow o & ool ast &
wWIg ¥ @ ¥ Fah e
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[dfex me amr wwia]

T AT ¥ A FH ¥ FH 9 ANt A
AT TaAHE A ST ¥ W 2w
¥ oqeT & fomar gwra ®@w an,
IH ¥ WA &Y T 4 YO AT
g I AT T A & AT g A
2, =9 % Fgrr o fraa F &y g @,
e i e d
oo g, & W wre Wl ¥ Fgar Ton
o1 @ g, SfF mEie & s W)
9 T G e # AR Sm
¥ a8 ¢ 1 ST ww T oW
2 vaf® =@ 9T AW W = I A
, §VT | = W19 T W g AT AR
L o
Myr. Chairman: The hon. Member
should finish now.
dfeq T T woiw : F agd
TN TA N TE TR
& wa @ 9o 71 7 == @ wfegg
f& agl & AT Fowd ¥ qOTd A
qH WX F S| F A Fe &g
F1T WX W TS FAT FA T A1G )
o ¥ a F1 7 qfAg, S A @
= @ fFaa & aw@ #Y 7w Afad
B | AT B FH FfAT | 99
A gavg fod s ag aare )
dar gur 1 & aut & Joed gw AW
= smowErE Jeaaw WSt Er
¥ o3 aw w5y 9 s Jwd gwrd
FeaET gt @l A fFogw F
ade sifaer qar & 3, ag w1 fa
R ®® #< fewr §, &@ xg @ fen
2 ¥ =g g T o g7 W 7 f,
g w=an e, few ww & s Ay
TG A9 F TRIE AT F FES § 9N
& wm Hifaw | g Fed & gEfaw
9 a% W gF wargan fafadt afe
T & o o T @ o
i qfer ¢ fs @ aws aadie &t
qf dawg & W% 1 ag wder A
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iR g frar gt s
R #Y qTEr ¥ F0% §, WA
ged g 91 w1 Uy SuEr ¥ S
FEHTT T & T TaHe o 5 0
gt wree fggem § osw @Y

E

fF 5@ & o samer s d E )
TE AW A @ A, w9 W e
o A 7 ot e g fE 2,000
FOT ¥ SqIET W ATAEAT T 0
o # A9 T ssyY F7% faw fan
¢, WS waar WY 39 W1 feer &
¥ &1 wgar § fF oY fowet wiw A fog
§ag wal o W g WA FH A
ﬂ?,oeo?&!ﬁmmﬁ
§ | T 9 W A gl faedr s
# TR &, NEfeT o7 1 sgErn
¢ 3 F = foaed @ o €,
a7 & fag g9 § gromw fear gar
M IANE @I IR
wemeat fafet T A a9 aw 3w
T gom 1 W Wi a R g7
e @t & o 0 Yet A rew
&7 fore o s &) T A A T
# griatt § @7 fF A oA
fs tfrreat i 1 9 gew

f& @ ww faar o, dfmer
T ¥ 7z AT ¥ T wiweaw

am o | faed N @ @

E

o P

E-T]
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WS FUT AT LY FIT, IW A ¥ A
%7 &Y, ¥ifs qg AGEAT A O IE
T g ar 1 F 7@ A § O w0
sTgar g fF s s a <A s
¥ oF ¥mT 6 ¥ § uF A«
fafret = & frd 7Y ==, T o=
aife @ f& wimm gl F
qarfes i & 9 & a% 7

Mr, Chairman: The hon. Member
has taken more -than half an hour.
He should finish now. 1 may just
inform the House that there are al-
ready 43 names in the list, and so hon.
Members must be brief and they may
just touch the material points with-
out going much into details.

qfeq s WRTE ;AT qrEr
o # fagma § =@ 30 FO
AT AU FT A6 F uF FqTIT
oo G HEAT | N7 AT A A T T
feam &, v foe et 9 o2 s

FET | & &Y a9 "W A FEAT qr@qw

g

oF a1 ¥ giFeE F AR ¥ 09
FAT ATEAT § 1§ qwwar § oA
T Uy W T FTHAE S wafE
W FT GHfiwea SEwE g |
99 ¥ 9 FYLT T £ | AR a9
TiweRe NERE #1 Fa g, W
afrrer geaudy s fora waT &
o & wurar fefade @@ ww o+
& 1 78 oF O iy @ fow & gaifes
2 & wRT A O Y ) oF e
mﬁmﬁ&oo W{"’ﬂ‘ﬁ
wesT (cattl: Rearing) (et )
{97 A a5 w5 & ! Safeg & sumer
7 %g FT LT & 7 e fir w7
aifedt § 91 I g ¥ s dar
fear &, WY AT IW W oA AE
&1 F waw g 5 fow am @ o
g § o1y v & F qae §
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Tu AL { A g w7 o Jow wfpfaer
¥ AT G TG T | AT §H A
afefaush & o g & @9 AT
fmd #Y 3@ %7 gf aeaET g £t
o9 F A T F oz TS 794 T
e AT ¥ g W & o fageam
97 e faam, co #I2 &7 FT AW =T
W ¥ guw qm F¢ AR faav
g T 7 o wIg TAT &Y T
T F1 3T FT qF AT g1 £ | W
29 ¢ & g ¥ow afgfoe (zmw-
fnie) & wmed & we d= (Smar))
& WS T | W W §o% qRiagear
&l & 1 o fggEw ¥ o= A
et &1 e R amEr @, sfEe

" ag feq w9 W g & e

. TEE Sy g ? uE we Ay
F=a qGT gEETT AW geEr @

& § & 0% AT = 7 FET
qTRAT § | AT ¥ I ST AT FALY
T ft, A Y oF AR AT HF
Al a7 1 gy F dfae (afawaw
@) s M aga =i A A @
T AR § A0 9 SgAr, S
e #Y fagaa & sam o= @ w0
AT § | 9 & =i ) fifer 7 aw
W, AT I% wfeeddy deW
(e e @€ wfw) & gafee,
aa & ar fegem F a@ qw W=
g A wmar g 5 g0 dro
ey &t wawr o four fF gm0 ¥
wiw § oft ag 5 @ @, fme
# qar 7Y 98 & g & a1 ALY, S
79 wEl 9K Hife F9 & afaers
W R R | AT WA H
T e g fe mmw difer sow
w2 ar aff, ¥fFT @ a= T
AT HTT 30, 3o THE FI Hifew s §
Y 78 wF Tifafews Fea (TS
WH) T IR | F A g fE
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[dfea g 2 wnia)
HY T AT 97 FT @Y #v fEar
T &, g A ardy foelt 7 o dee
or WE W R mrEslr T wifae
7 @ fF woar fax 3= ST A%, ar
I N wgewe sfwge  (faee
=EAar) #T99 | A% | e w1
FHT 300 TIF ATGATT § SATAT FTALAT
AT T & W TET | TF grgEr Iy
OTEAT oo ¥ W wu@T Y W
% ¥ feeg  incompatable ¢
0T 3 3 T aeh T SO
T AW A AT IO qFL FE
& &, @ oF W oFe T w4 T 0@
Tifs agt 9 ImTEedaT W &
B W A9 AT O FT R |
ST I o GIATT FH aren gwgd
F1 HF I A A qEEr W &
TE

AT AT, § 7 FE § v
aag & foar § 1 AT 47 g A€ ar
fo & o w1 & o 1
Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): I would sug-
gest that for the future guidance of
the House there should be g division
of time; one hour for one-hour wallas,
half hour for half-hour wallas, and
Bve minutes for five-minute wallas.
Let there be clear guidance for this
House so that there may be differen-
tiation between the Members. That

will be better; otherwise we will get
tired.

Mr. Chairman: The hon. Member
may make this suggestion when the
Speaker comes. Shri Mohiuddin.

Bhri Mohiuddin (Hyderabad City):
Mr. Chairman, Sir, while the report
of the Planning Commission for the
Second Five Year Plan has been re-
ceived more or less with enthusiasm
in this House as well as outside, 1
wish to draw your attention to
one important factor, that so far we
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have not had a complete pieture of
the achievements of the First Five
Year Plan in its various sectors. I
hope the achievements of the First
Five Year Plan, in its various sectors,
will be presented to the House as
early as possible.  Secondly, during
the last Session, the Prime Minister
announced that as the Second Five
Year Plan has been made flexible,
yearly Plan would be presented to
the House and we expected and we
hoped, that the budget of the first
vear of the Second Year Plan will be
presented to this House during this
Session. We are practically at the end
of the Session and the budget has not
yet been presented to us.

With these preliminary remarks, I
wish to say that we generally agree
with the objectives of the Plan, that
the Second Five Year Plan should lay .
the foundation for rapid industrialis-
ation of the country and for that pur-
pose basic and heavy industries have
been given priority and we will com-
mence manufacturing machinery for
the manufacture of machines. Now,
this foundation that is being laid for
the rapid industrialisation of the
country and for the manufacture of
machines is a clear indication that the
ultimate aim of the industrial policy
in India ig the adoption of the modern
improved technique of production and
that the cottage and small industries
and the hand industries which are
given encouragement in this Plan are
only a temporary measure and are
only a relief for unempioyment. I
welcome this principle laid down by
the Planning Commission, and as
accepted by the Government that the
future technique of production will
be modern technique and will not be
the antiquated technique of handloom
or hand industries.

Now, at the beginning of the Second
Five Year Plan we are faced with
some difficulties. While there has
been considerable improvement in
the economic condition of the country
ag a result of the achievement of the
First Five Year Plan, while . our
industrial output has been increasing
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from year to year and now in the
middle of the year 1956 it stands at
about 136, and our balance of trade
is favourable, on the other hand there
has been a sharp rise in the prices in
the country. The index number has
gone up from 360 to 421. In 1955-56,
the foodgrains production was less
only by 24 per cent. as compared with
1854-55 but the demand for food-
grains has gone up considerably and
the prices have risen very sharply.
Similarly the price of cloth has gone
up in spite of the fact that the total
production of mill industry as well
as the handloom industry has increas-
ed considerably. Now, this state of
affairs, that in spite of the successful
achievement of the First Five Year
Plan, the foodgrains have to be im-
ported in large quantities and the
price of cloth has to be controlled or
its demand to be checked, shows that
the estimates made by the Planning
Commission for increased consumption
of these articles three or four years
hence are really an under-estimate.
The Pianning Commission has not
made correct estimates regarding
what would be the demand for food-
grains and what would be the demand

for cloth in the country when the

income of the people rises by a cer-
tain percentage or by a certain ratio.
Now, Sir, the demand for cloth and
the demand for foodgrains in a
country like India is bound to be very
elastic, The increased demand for
these commodities shows that the
elasticity of demand for cloth as well
as for foodgrains is more than unity
viz: if the income of the poor man
increases by 10 per cent. the demand
for these commodities increases by
more than 10 per cent. If this were
true—and the figures show that this is
largely true—the demand for cloth
and for foodgrains in 1960-61 will be
much more than what has been esti-
mated by the Planning Commission.
The Planning Commission estimated
that in 1960-61 the average consump-
tion of cloth will be about 18
yards per head. They have given also
some consideration for contingencies
when it might rise to 20 yards per head
but 1 am sure, the Second Five Year
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Plan at the end of 1961, will show
that the demand for cloth will be
much higher. It will grow very
rapidly. Similarly, the requirement
for foodgraing will be much higher
than what has been estimated. Under
these circumstances it is desirable
that the targets for consumption of
these commodities, which are elemen-
tary necessities of the poor man,
should be revised and the production
should be arranged accordingly.

The Finance Minister in his speech
in the Rajya Sabha has said that he is
anxious about two things in regard
to the Second Five Year Plan: the
first is regarding the maintenance of
the level of prices, and the second is
about foreign exchange. Now, the
maintenance of prices is the most im-
portant factor. The average expen-
diture in the Second Five Year Plan
comes to about Rs. 950 crores. In
1955-56 the outlay on the Plan was
about Rs. 400 crores. With the in-
creagsing outlay on the Plan, even at
the rate of about Rs. 100 to Rs. 150
crores a year, the purchasing power
of the 1 of the people will go
up, and proportionately the demand
will also go up; and naturally, unless
the supply is also increased propor-
tionately, the prices are likely to rise
and shoot up.

The Planning Commission has fully
realised, and has stated in strong
terms in the report, that the main-
tenance of priceg of cloth and food-
grains is of strategic importance. But
the report of the Reserve Bank of
India, the extracts of which were
published yesterday, says that the
supply of money has tended to out-
pace the production level and the
economic activity in the country. This
is the first warning. The increase of
the supply of money on the one hand
and the lack of supply of foodgrains
and cloth on the other with the con-
sequent rise in prices is the. first
warning regarding the state of
affairs that may arise with the defieit
finance in the Second Five Year Plan.
I personally agree entirely that deficit
finance should be, and must be, a
strong plank for the carrying out of
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the Second Five Year Plan. But at
the same time it is necessary to see
that with the addition of money, with
the pumping of money into the econo-
my, the supplies of cloth and food-
grains should also be proportionately
increased. The state of affairs. as it
prevails at the present moment, when
the supply of money has out-paced
the supply of commodities, should be
a warning to the Planning Commis-
sion regarding the future policy.

The Planning Commission had
originally estimated the increase in
agricultural production at the rate of
15 per cent. for the Second Five Year
Plan. This figure seems to have been
revised, and it is likely that the tar-
get of increase of foodgrains pro-
duction may go up to about thirty or
thirty-five per cent. If the foodgrain
target is raised by thirty or thirty-
five per cent, it will be necessary to
provide necessary facilities for the
fulfilment of that target. The Minis-
trv of Agriculture had calculated that
in 1960-61 the  requirements of
ammonium  sulphate will be 375
thousand tons. The Planning Com-
mission has accepted that figure. But
that figure is on the basis of fifteen
per cent increase in foodgrain pro-
duction. If the target of foodgrain
production were to be increased by
thirty-five or forty per cent. there
must be a proportionate increase in
the supply of fertilizers. So far, we
have not had any indication from the
Planning Commission as to their re-
vised figures for fertilizers. We are
importing ammonium sulphate from
America and other countries. Per-
haps we will have to import more
during the next few years. But it is
necessary and essential that we should
revise the figures of production of

fertilizers if the Planning Com-
mission has revised the figure for
production of foodgrains and agri-

cultural produce.
339 oM
[MR. DeruTY-SPEAKER in the Chair].

In this connection I would suggest
that-in addition to the expansion of

.

.. the Second Five Year Plan.
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Sindri, and integrated plan of pro
duction of lignite and ammonium syl-
phate at Neiveli, the plants at Nanga?
and Rourkela, another factory for the
production of ammonium  sulphate
should be established. And 1 would
certainly recommend that Kothagudam
in the State of Hyderabad (or the
future Andhra State) should be select-
ed for this purpose. The distribution
of industries in the various parts of
India must, of course, depend upon
the facilities and availability of the
requirements for that particular in-
dustry which is proposed to be estab-
lished. But at the same time it is
desirable that industry should not be
concentrated at one place, as un-
fortunately it has been the policy
during the last few years. It is
desirable that industries should be
dispersed consistently with the
availability of raw materials and
other requirements in as many States
as possible.

Shri L. N. Mishra (Durbhanga cun:
Bhagalpur): Mr. Deputy-Speaker, 1
extend my whole-hearted  support tc
I sup-
port it because of the fact that it is
going to lay a sound foundation for
the development of a socialistic pat-
tern of society in our country. I
support it also because of the fact
that while giving priority to large-
scale and basic and heavy industries,
it has given an important place to
rural and small-scale industries. ¥
am in agreement with the object and
order of priority in the Plan. You
are aware, Sir, that the Plan while
giving top priority to the basic in-
dustries has also given an important
place to food. As a matter of fact,
food has been treated as t‘he base
for industrial development. Without
prosperous agriculture, I feel, industry
cannot thrive. I would, therefore,
like to confine myself here to the
question of food.

When I talk of food, I do not mean
the question of fertilisers or the
Japanese method of cultivation or
better seeds. They are important, no
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doubt. We have to arrange for them
To my mind, the most important as-
pect of this question is the land
policy and the price policy. As you
are aware, the First Five Year Plan
recommended certain programmes for
land policy. The question of land
reforms was discussed at great length
in the First Plan. Abolition of
zamindari, ceilings for future acquisi-
tion, security for tenants, consolida-
tion of holdings, and co-operative far-
ming were recommended. An examij-
nation of the progress made in this
respect reveals that some progress
has certainly been made, especially
in the abolition of intermediaries lik-
zamindars and talukdars. But, I feel
that no alternative method has been
avolved to replace these two systems
of zamindari and talukdari. I can
say with some personal experience
that the question has not been dealt
with on scientific lines. There is
confusion. As a matter of fact, we
have not been able to get a good
name in this respect. Therefore, I
would suggest that the Planning
Commission should examine this as-
pect of this problem and try to pro-
vide some scientific method to re-
place these systems. I am in full
agreement with the question of abo-
lition of zamindari. It is an out-
moded system. But, we must, at the
same time, provide some better
method of management.

I feel, in this respect, that the pan-
<hayats can play quite a good role.
If we rely on the panchayats for
revenue collection, ete., we will
devclop some sort of village leader-
ship also.

I shall take up.the question of land
reforms dealt with in the Second
Plan. The subject of ceiling has been
dealt with at great length in the
Second Plan. I have tried to under-
stand this aspect of the matter. The
more I have tried to understand this
question, as detailed in the report on
the Second Plan, I have become more
dejected. I feel that the Planning
Commission has not been fair to the
question of ceilings on land holding,
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The Bhoodan movement and the
working of the First Plan created a
favourable atmosphere for this. But,
1 feel, that we have not been able to
take advantage of this favourable
situation to meet this chronic demand.
The reforms in regard to ceilimgs on
land holdings are, I feel, much be-
low popular expectation. The ex-
emptions given to sugar farms and
the so-called scientifically managed
farms are, to my mind, reactionary
in nature. When I talk of ceilings on
holdings, 1 have nothing dogmatic
about it. I advocate ceiling just %o
maximise production from land. I
suggest imposition of a ceiling just
to increase both the marginal and to-
tal return from the land. I do not
neglect the production aspect. I
consider it a crucial thing in - the
Plan that so far as food production
is concerned, we must make every
effort to increase food production by
40 per cent. Therefore, when I sug-
gest a ceiling on land holding, that is
only with a view to maximise pro-
duction. It is my firm belief that
postponing the question of ceiling
and giving various exemption to
higher income groups in the rural
sector are not the correct means of
ensuring higher production. Rather,
it is inviting contrary résults.

‘While I plead for a ceiling on land
holdings, I would like to say some-
thing to those people who talk of
transitional dislocation. They feel
that there might be dislocation and
production might suffer. In this
connection, I would like to suggest
that surplus land may safely be
entrusted to co-operatives. We may
have co-operative farms. In the case
of the people who are being given
exemptions because they have sugar
farms or scientifically managed farms,
there should be a condition that that
exemption will be given only if their
farm will be entrusted to a co-opera-
tive, with equal partnership between
the labour on the one side and own-
ership and capital on the other. In
this way, we will be encouraging the
co-operative movement in our coun=-
try.
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1 feel that -the solution for the
agrarian problems and the chronic
complaint of deficit economy so far
as our agriculture is concerned, is to
be found in growth of the co-opera-
tive movement in our country. Mu-
tual co-operation in the development
of agriculture, agricultural marketing
and warehousing alone will ensure
better results so far as production of
food is concerned. The past record of
the co-operative movement in our
country has not been very much en-
couraging. The record of some of the
States in this respect, I may say, is
not very encouraging. I feel that
the people are not to blame. The
people who were in charge of the
administration or the people who
were in charge of the organisation
may be blamed: not the people. I
feel that our people are quite recep-
tive. If we appeal to them, they can
hear us. They will come forward to
have co-operative farms. Recently, a
survey was carried on by the Uni-
versity of Patna in rural areas. The
report has not yet been published.
But, I had a chance to go through the
report. That report says what amount
of awareness there is among our peo-
ple. There is urge to move forward.
They want co-operatives. That survey
has been carried out under the guid-
ance of an eminent economist in my
State. The. people want to encourage
co-operatives provided they are given
proper leadership and organisation.
Therefore, the problem is not want
of awareness.or consciousness among
the people, but proper leadership and
organisation for the purpose.

You may have seen the proceedings
of the conference of State Ministers
of Agriculture in Mussoorie. I was
startled to read some of the speeches
delivered by some of the state Minis-
ters there. It appeared from their
speeches that they do not care to go
through some of the recommendations
of the Planning Commission itself.
So far as co-opertives are concern-
od, they do not try to' follow the
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spirit of the Second Plan. They have
criticised this. They were doubtful
whether the co-operatives will suc-
ceed or not. I can say with a full
sense of responsibility that the co-
opertive movement will succeed in
our country provided we give leader-
ship. 1 have had some experience of
directly working in this line. I know
how receptive they are, how dynamic
they are and how eagerly they come
forward. You know about the Kosi
project. There we have tried labour
co-operatives. The labourers were
in charge of execution of works just
like some big contractors. They be-
haved more efficiently and more
effectively than any of the other peo-
ple. Therefore, if we have confidence
in them, there can be no difficulty
in having co-operative farming in our
country. There is nothing new about
co-operation. You are aware, Sir,
that in many fields, it has succeeded
even in a country like the WU.S.A.
China has created a new history in
this co-operatives movement. I am
told in the vear 1955 more than 60
per cent of all peasant holdings were
in producers’ co-operatives, and by
1956 they want to achieve a target of
85 per cent. There is much similarity
between our economy and the Chinese
economy. Our people are as back-
ward as the Chinese people. If the
Chinese people can be receptive to the
idea, there is no reason why our peo-
ple cannot be receptive. Moreover, I
feel in a democratic set-up planning is
not merely an economic endeavour of
some few individuals or a particular
party, it is an organised effort of the
whole community to produce more of
wealth for the whole community.
Therefore, if we want to succeed in
the Plan in a democratic manner, we
ghould have confidence in the local
leadership. If we have faith in the
local leadership and believe in decen-
tralisation as one of our prime ob-
jectives, this Plan can succeed and
this target for food or co-operative
movement will succeed definitely. I
am of the view that no amount of
centralised leadership or centralised
control can deliver the goods. The



6719 Resolution re

success of the Plan lies not only in
the achievement of the physical tar-
gets. We have also to see what
amount of enthusiasm and what kind
of spirit we have been able to gene-
rate in our people. That should be
one of the yardsticks to measure the
success of the Plan. In a Plan like
this or in the democratic set-up that
we have, too much of centralisation
will result not only in delay and in-
efficiency, but will also deprive us of
valuable public co-operation. There-
fore, if we want to have public co-
operation, we have to develop local
leadership and the creativeness of
our people.

OQur pattern of society or our poli-
tical set-up is not the same as in
Yugoslavia, but those people had faith
in their local leadership and they
have succeeded in their Plan. We

know what results they have achiev- .

ed. Therefore, I feel it is high time
that we consider giving impetus to
the question of co-operative manage-
ment so far as agricultural farms are
concerned.

Now I come to the second aspect.
For a few months our mind has been
very much agitated over the question
of price. The question of price is
not limited only to foodgrains.
There has been rise of price in other
flelds also. As yet we have not been
able to evolve a stable price policy.
We have not yet been able to evolve
the normal price policy or we know
what should be the range of fluctua-
tion in prices. A slight rise in prices
is taken to be the result of deficit
financing or is treated as an inflation-
ary trend in our economy. The tra-
gedy is this that inflation and deficit
financing are treated as more or less
the same in our country. This feel-
ing has gone round and it is high
time that we allay such kind of mis-
givings. It is very much necessary to
evolve a definite price policy for the
success of the Plan. If we fail to
keep the price line steady, if we fail
to pursue a stable price policy, all
the estimates and calculations and
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tirgets made in the Plan will turn
out to be unreal. Therefore, if we
are serious about the execution of
the Plan, as surely we are, we have
no alternative but to have a stable
price policy.

We know there has been a consi-
derable increase in price levels since
May 1955. The general index of
wholesale prices has risen from 341
in June, 1955 to 421 in August, 1958,
the rise in prices having been most
abnormal in food articles. There has
been a continuous rise since June
1855 and the increase in wholesale
prices has spread to almost all groups.
Even semi-manufactured goods have
been affected and there has been a
rise of about 10 per cent in them.
The price of rice has risen from 405
in June 1955 to 563 in July 1958,
wheat from 347 to 521 and vegetable
oils from 351 to 547. Working class
consumer prices have increased by
11.2 per cent.

I believe in an agricultural econo-
my like ours, fluctuations in prices
are bound to be there. When we
have to implement such a gigantie
Plan there will be some fluctuations.
It is not abnormal and hence there is
more room for caution, we have to
evolve a price mechanism by which
we will be able to have some grip
over the situation. I demand a com-
prehensive price policy also because
of the fact that there have been some
apparent mistakes on the part of the
Government in some cases where in-
stead of controlling the situation they
have helped to aggravate it and it
has deteriorated.

I will take up the question of buf-
fer stocks. We all know that the key
to the success of Shri Kidwai's food
policy laid in maintaining a huge
quantity of buffer stocks. We did
not realise the importance of the buf-
fer stocks and we decided to export
food. We exported food when our
stock was going down. We did not
realise its consequences. The stocks
of rice declined from 1.6 million tons in
May, 1855 to 363,000 tons in July, lvoe
and the stock of wheat from 346,000
tons in September, 19535 to 62,000
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tons in July, 1956. Shortage in stock
was so much that the Government
could not come forward in the mar-
ket and help in reducing prices.

The situation deteriorated also on
account of the fact that the Reserve
Bank was not very much alert to
meet it. We know that during the
busy season of 1955-56 there was far
more expansion of bank credit com-
pared to 1954-55. From Rs. 449
crores in Cctober, 1954 it came to Rs.
580 crores in March, 1956. That
means an increase in bank credit by
22 per cent. Advances against agri-
cultural commodities have been more
liberal.

Besides liberal credit advances, we
allowed progressive increade in money
supply, and it is said there has been
an increase in money supply by 24
per cent. 1 feel therefore that there
have been instances where the Gov-
ernment have made mistakes by help-
ing the rise in prices.

I say all this with a view to sug-
gest that the Government should not
do any such thing which may add to
this tendency of rise in prices. Gov-
ernment should be .alert and vigilant
and see that there is less of rise in
prices. I admit it is not easy to main-
tain an economic equilibrium when
we have divergent economic and also
political stresses, but it is high ‘time
we realise that as we move forward
in the executien of the Plan, more
and more money will be injected
into the society and its natural reac-
tion will be felt mostly on cloth and
food. Therefore, if we guard against
the rise in prices in cloth and food,
we need not worry much.

How can we control the prices-:lf
food? 1 feel there should be strate-
gic controls and perhaps Govern-
ment is thinking on that line, but we
should be also ready to have physi-
cal control if strategic control fails.
I will not mind if we have rationing
eaa price control, because the execu-
tion of the Plan is our first object.
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When you think of strategic control,
you must also evolve a machinery
for physical control. Before you
have physical control, you must have
restrictions on movements also and if
you have restrictions, I think you
will be in a better position to main-
tain a grip over the situation.

I also suggest that the scope of
State trading should be expanded to
cover a ‘wider field Along with
State trading, we should also encour-
age consumers' co-operatives. If we
do this, we will be able to deal with
some of our worries that result be-
cause of middlemen etc.

4 p.M.

On the guestion of buffer stocks, I
would suggest that we must build up
a good stock of foodgrains, for, only
in that case, we shall be able to enter
the market and bring down the ris-
ing prices. Although coming from
an area which is mostly agricultural,
and belonging to the peasant class,
I am not against Government taking
resort to procurement also, because it
is high time that for the success of
the Plan, some drastic steps have got
to be taken when emergencies arise.
Drastic  situations need drastic
actions. Therefore, if a drastic situa-
tion arises, Government should take
courage in both their hands and come
forward and have all these measures.

Lastly, in regard to cloth, I would
like to suggest that these should be
an examination of the question
whether there were possibilities of in-
creasing the shifts in our mills, and
whether the idle looms can be made
to work. I do not feel shy of
encouraging the Ambar Charkha,
because, I feel, that if we encourage
the Ambar Charkha through public
co-operation and other” co-operatives
it will certainly relieve us of some of
our worries.

Shri Bhagwat Jha Azad: Though I
should have wished to have half
an hour, yet I am not among those
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who would take that much time. 1
shall confine myself to 25 minutes.

Mr. Deputy-Speaker: The point is
whether the hon. Member has the
discretion to apportion to himself the
time that he wants. *

Shri Bhagwat Jha Azad: I know,
but I am not asking for an extension
of time to half an hour.

Mr. Deputy-Speaker: Let us pro-
ceed, and we shall see. It cannot be
promised.

Shri Bhagwat Jha Azad: After see-
ing the success of the First Five Year
Flan, we have been emboldened and
encouraged to fix the targets for the
Second Five Year Plan, and we are
going ahead with such speed, encour-
agement and emphasis, that we hope
we shall be able to do a lot in the
Second Five Year Plan too.

This Plan has been formulated,
keeping in view three or four main
objectives. Firstly, we are visualis-
ing that there will be an increase of
five per cent every year in the national
income. Then, we hope that with
rapid industrialisation, with particular
emphasis on the development of
basic and heavy industries, and their
co-ordination with a planned expan-
sion of cottage and small-scale in-
dustries, we would succeed in indus-
trialising the country to a great ex-
tent. Thirdly, we hope that there
will be a large expansion of the
employment potential. And last but
not least, we are hoping that there
will be a reduction in inequalities of
individual income, and that there will
be an even distribution of the
national income and the flowing
income, among the different sections
of society.

Now, we shall see how far we shall
be able to achieve the objectives that
have been laid down in the Seeond
Five Year Plan, by the measures that
we are adopting.

It is heartening to find that more
emphasis has been” placed on the
public sector, in this Plan, as com-
pared with the First Plan. We are
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spending also more than double the
outlay on the First Plan. Therefore,
we feel that we shall be able to in-
crease the income which will . be
available for distribution among the
different sections of society and not
merely go into the pockets of some
small sections.

But we feel also that the relationship
between the public and the private
sectors should not be that between
equal partners. 1 have been advo-
cating this point ever since the First
Five Year Plan was launched, be-
cause we have been finding that much
of the money that has been generat-
ed, and the increase in the national
income that we were able to achieve,
—namely 18 per cent though we had
envisaged only 11 per cenl—have
gone only into the pockets of a small
section of society. But in the Second
Five Year Plan, we want that the in-
crease in national income which we
shall be able to achieve, namely 25
per cent as we are at present envi-
saging, will percolate to the different
sections of society.

For this, it is very necessary that
the relationship between the public
and the private sectors should not be
that between equal partners, but
should be that between a younger
brother and an elder brother, or that
between a senior and a junior part-
ner; the junior partner, namely pri-
vate enterprise, is more interested in
his personal profits, whereas, the
senior partner is more interested in
keeping the entire family of the
nation going.

I wish to emphasise this point,
because in the Second Five Year Plan,
we should always have our grip on
private enterprise¢, so that we can
control them, and we can regulate
how they will invest, and how they
will go on. We should not merely
say, there you are, here I am, here
is the public sector, and there is the
private sector, do as you like, and
have more profits and more crores.
For the successful implementation of
the Plan, it is necessary that we must
have a strict grip over the private
enterprise, so that we can ask them
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and direct them at to which side they
should march, anl how they should
invest their monevy.

Now,; come to the question of foreign
investments, about which many hon.
Members have spoken already. Not
only in this House, but even outside, a
great opposition has been voiced to
foreign investments. I, for one, am
not opposed to foreign investments,
but I want that it should be known

to the country and to the people, .

what percentage of foreign invest-
ments we can have, up to what ex-
tent, we can receive foreign aid, and
what advantages we shall get by
having foreign investments.

So far as foreign experts are con-
cerned, I deprecate the idea of going
in for foreign experts for anything and
everything, as, for instance, sanitation.
Our Health Minister would like to
have foreign experts from outside, for
sanitation. For domestic cooking, she
would like to send a batch of our
friends abroad to learn cooking with
electric ovens ete. I do not know
when that electric oven will come to
India. In our houses also, for wash-
ing, cleaning and for everything, we
want some foreign experts. 1 feel
that our friends have mortgaged their
brains to the god of foreign experts.
I deprecate this,

I am not opposed to foreign invest-
ments, but I want that they must be
regulated. We must not allow them to
come to this country and develop
Leaver Bros.,, so that the price of the
poor man’'s blade may go up from one
anna to four annas, or that the price
of a Lifebuoy Soap may go up from
six annas to eight.annas. I do not
like that such sort of things should
happen.

Then, I would say that the foreign
investors should not be allowed te
remit as much as they want, in the
-shape of profits, to their countries.
There must be regulation and control
over this also. There must be a con-
dition prescribed that they must
invest a certain percentage in this
country, and not remit as much prefit
as they like to thelr country, at the
cost of the consumer in this country.
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If you want foreign investment, you
raust lay down a certain percentage
which they should re-invest in this
‘country, and you should also have a
restriction as to the sector or depart-
ment of industry in which they should
invest. That is the type of foreign in-
vestment that we want. Let us shake
off this idea that for anything and
everything we want a foreign expert,
and that even for cooking, we want a
foreign expert.

It is true that there are many good
points in this Plan, but here we are

-to see what the drawbacks are. 1 feel

that this Plan will collapse in the third
year of its execution, owing to lack of
transport; it will not be implemented,
because there will not be the necessary
technical personnal. According to my
reading these are the two drawbacks
in this Plan.

We have many good schemes
in this Plan, and we are having
money also, now that the new
Finance Minister is there to give
the needed revenue to the Plan-
ning Minister. Let it be by tax-
ing cloth. I do not mind. I am pre-
pared for it. I can say that I shall
speak to my people and ask them to
reduce their consumption of cloth. For
my part, I am prepared to reduce my
consumption of cloth. I have three
dhotis and two pants. I am prepared
to have only one. But I must be
assured by the Finance Minister and
the Planning Minister that the money
which is lying in the pockets of &
small section of society will also come
forth. I would not like that the poor
consumers be taxed in the name of
planning, while the big moneywallahs
are allowed to go ‘hay and gay' in
Bombay, Ahmedabad and Calcutta.
These money-bags must be opened
first. Then, for our part, we are pre-
pared to pay any tax; whether it be
excise duty on cloth; or excise duty
on anything else, we would not-mind.
But it should be known to the people
there that there will be a fair distri-
bution of the burden for financing the
Second Five Year Plan on the different
sections of society. Up till now, we
are not having that.

The other day,

Professor Asokm
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An Hon. Member: He is not a pro-
fessor.

Shri Bhagwat Jha Azad: By (profes-
sor’ | mean a student of economics.
He said the other day that there are
other measures also to tax the people
and to get the money. But the
Finance Minister would not say a word
about that. Let us hope that when
the new budget is presented he is there
and is bold and courageous enough to
come out with new taxes which would
tap these money-bags also.

It is essential when you want to call
upon the country to share the burden,
that you must have a fair distribution
of the burden. Whereas we profess
to raise the standard of living of the
people in the Second Five Year Plan,
what about the immediate apparent
relief, like clothing? This is not the
only means but this is, all the same,
a means towards increasing the stand-
ard of living at the end of the Second
Plan.

‘What about the technical personnel?
Now you have got the money. The
Finance Minister is sure he can bring
the money. You have also got the
plan, a very big thick book, as so many
plans are. But what would you do
with all that? There is no indication
in the Plan. I would like to have a
categorical and specific assurance as to
what are the methods envisaged for
obtaining the technical personnel re-
quired for implementing the Second
Five Year Plan. I do not mean any
aspertion on our friends, either in
office or outside. But I would say that
there is something wrong with the
machinery that is called upon to im-
plement the Plan. They have not got
that zeal which is reqilired. Ower and
above the officers, there is the
necessity for technical personnel
for which there is no provision
indicated in the Plan. Whereas
we have all other things, on one
important point there is something
missing, but which is essential for
implementation of the Plan, that
is, large numbers of technical
personnel. We have not got them.

On the other hand, though we cry
that we want engineers, we want ex-
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perts in jron and steel and so on., we
find that there are experts going abeg-
ging on the roads. On paper, they will
say that they want experts. But in the
field, there are so many available.
5till they will say that they are not ~
there. Let me give an instance. I
know of one particular gentleman—I
won't name him—who had gone to
foreign countries and had gained
experience in iron and steel. He is a
very qualified man But he is put
in an aluminium factory getting some
money. He is a man specialised in
iron and steel in England and he wants
to work as an expert in iron and
steel. But he does not get it. At the
same time, the Ministry is crying that
there are not men available for the
job. What a nice plan? What a won-
derful plan? You want men specialis-
ed in iron and steel. Here is a man
over-qualified from England. But you
do not want him. Here is an engi-
neer. But there is no job for him.
At the same time, you say: ‘Oh, what
can we do? There are no hands
available’.

These two lines run parallel. Of
course, I admit there is dearth. But
there are people available, say, a dozen
or a hundred. But they are not taken
because there is no planning. I can
narfte at least five people now who are
experts. But the hon. Minister will
say: 'l am sorry. I cannot take them’.

So this is a most important point on
which we would like to have some
clarification from Government as to
what their plans are, what is the
numerical strength of the personnel
by which they would be able to have
to tide over this difficulty. We re-
quire all these people also to imple-
ment the Plan.

In my opinion, our planners are
more alive to the present needs and
requirements than to the future needs.
They have refused to peep into the
future. They are much too attracted
by the present and they want to have
more show of such schemes and things
which can be seen immediately, the
results of which will not accrue in the
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present. But so far as the future is
concerned, I am sorry to say that they
do not view the requirements from
that point of view.

What is the position regarding
.cement, iron and steel and heavy in-
dustries? What did they wvisualise dur-
ing the period of the First Plan? The
industrial planning in the First Plan
was not successful from the point
of view of the Second Five Year
Plan or the Third Plan or the
Fourth Plan. They knew already
what was the need and what
‘were the requirements of iron
and steel, in the First Plan. They
should have visualised what would
be the requirements in the future. But
they did not do so. Now they are
running here and there and are behind
schedule though they would say: “We
are not behind. We will make up. Do
not worry’. Wish yvou the best of luck
‘to make up all these things. But I do
not know how you are going to do it.
Planning has to be done differently.

As regacds cement, I can say that in
my area all schemes, minor schemes,
are held up. Formerly they used to
give 50 per cent. of the cost in respect
of minor schemes. It has been a great
success. Now  the contribution
has been reduce to 25 per cént.
A very nice way of planning! Now
people will be discouraged, not en-
.couraged by this kind of planning. As
regards these minor schemes, after
they had gone a certain step—afier
the last rainy season—they have all
-collapsed because there was no cement
available. Some cement was given.
But it goes here and there. I do not
know who is responsible, whether it
is the district officer or others. They
are taking away cement, I do not
know where.

So they had not seen what would
be the resultant increase in demand
after the successful implementation of
the PFirst Five Year Plan in respect of
.all these articles. my hon.
triend, the Finance Minister is crying:
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‘Oh, Mr. Azad, you opposed this spind-
lage’. 1 was opposing it for five
months, What were you doing for
the last five years? The Finance Min-
ister said that I did not impress him
as a student of economics. I can only
give facts and figures, not brain. I
hope the House would say the same
thing. I also am not impressed with
history of dealing things. That is a
fact.

We want not only more cloth but
more employment as well. Let there
be a fine balance between all these
aspects. They could not see all these
things. Now there is scarcity. It is
their responsibility, it is their failure.
Now they come and impose an excise
duty. I say, by all means have it.
You have failed once. Let us hope
that you will not fail twice, and add
to the burden of the consumer more.

What I was pointing out was that
the planners could not see what was
the resultant demand for essential
commodities in the Second Five Year
Plan. Therefore, now we are faced
with these difficulties. Even in this
Plan, which is industrially-biassed,
you have no provision for a heavy
machinery industry. The other day
in Committee B, this was raised. But
the reply was: ‘Do not worry. We
have called for the experts. The team
has arrived. A country going ahead
with a rapid industrialisation pro-
gramme would require a heavy machi-
nery plant, but they say they have cal-
led for the experts and they are exa-
mining the matter. What a nice plan?
So in this respect also, the planners
have not properly visualised things
for the future, and have not planned
in the right way.

Now, I come to one of the most im-
portant points, that is, employment.
We know that at the end of the First
Plan, we have had 5 million people
unemployed in the country. The Gov-
ernment say that they would be able
to create jobs for 8 million people. At
the end of the Second Plan, the num-
ber of job-seekers will be 10 million.
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80 tnere will pe 7 million people rot-
dng in the streets and begging for
employment at the end of the Second
Plan.

8o far as the problem of educated
unemployment is concerned, we know
that 145 lakhs of people will be added
during the course of the Second Plan.
We have already 55 lakhs people
under the category ‘educated unem-
ployed'. So the figure comes to about
2 million. They would be able to
create jobs for only 1'5 million peo-
ple, leaving '35 million educated un-
employed.

This is the state of affairs about em-
ployment. Last year on our suggestion
—or on our protest—the size of the plan
was increased by Rs. 200 crores to pro-
vide increased employment opportuni-
ties. We give our thanks and appre-
ciation for that. But we do not know
what will happen in the Second Plan,
when the employment position at the
end of the Plan would not even be
what it was at the end of the First
Plan. This is not a happy sign. I
know that the prospect of full employ-
ment is an utopia. There are unem-
ployed people evervwhere, even in the
best indusirialised countries of
Europe. But the fact remains that the
volume of unemployment which will
be there at the end of the Second
Plan does not indicate a happy posi-
tion. We have to see how we can
tackle it. We have to so adjust our
priorities, our allocation and our Plan
and our schemes, that we can achieve
one of the four cardinal objectives we
have in view and which I referred to
in the beginning, so that we have at
least have a reasonable number of men
employed during the Second Plan.

Then, I would come to the last but
the most important point and that is
about transport. Omne of my friends
in this House is studying this problem
in detail and I hope he will give his
fine views tomorrow. But within
these 2 or 3 minutes, I would like to
say something on this point also.

The other day the Minister of iron
and steel was saying that we have
imported iron but it is lying there and
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there is no transport to carry it to the
destination. The problem before them
is arranging for facilities for storage.
Leaving aside the demand in different
areas of the country, the problem now
is that of storage first and then of
transport. The transport facilities at-
present are not sufficient to handle the
waffic that is there. I do not know
what will be the position when there
will be the resultant increase due to-
the implementation of the Second Five
Year Plan in the first, second or third
year. My fear is that we will be faced
with an even more critical situation.
My hon. friend to the left says that
there will be a collapse; but I do not
want to say that. 1 say that we would
be faced with a very critical situation
in the beginning of the third year
when due to our implementation of
the Second Plan there will be increas-
ed goods which will have to be handl-
ed by the transport. Not only in this
House but also outside, experts and
others who are- conversant with this
problem, have said that this is the
most difficult problem before the Plan-
ning Commission and the Government,
because we know they would not be-
able to handle the traffic or the goods
and other things which will be there
as a result of the Second Five Year
Plan in the third year. But we do not
see our Government moving. They
are also saying so. They are not
pointing out what would be the
measures that they would adopt for
strengthening this and what are the
schemes by which they will re-allo-
cate the resources in respect of spend-
ing. Supposing they spend A on
industries and B on transport, will
they consider that the resulting
increase from the amount A invested
should be lessened so that it should.
be given to B so that there may be a
happy balance? We would like to-
know from the Planning Minister.

I would ask the Planning Minister-
whether it is wrong to say that the
Plan will reach its most difficult stage:
in the third year or so or in the 4th
or the 5th year. But let him say that.
the country will not suffer; the pro-
gress of the country will not suffer
due to lack of transport facilities when
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we industrialise or strengthen in the
agricultural sector. We would like to
know from the Planning Minister
what are the schemes for develop-
ment of this. I would say that we
‘have to be on the guard against these
things which may go to wreck our
Plan. They are important points and
f would like the hon. Minister to tell
ns what the schemes they have in view
Aare.

With tnese words, I wish this Second
Five Year Plan great success. Indeed
[ and everybody in this country will
[Eive our whole-hearted co-operation
and support.

Shri Debeswar Sarmah: Mr. Deputy-
Bpeaker,. Sir, grateful thanks are due
from us and others for the arduous
troubles which produced this Second
Five Year Plan.

An Hon, Member: The book!

Shri Debeswar Sarmah: It is a mas-
‘terly Plan and it hag taken intg account
all the circumstances in which we are
-conditioned. I am not a pandit in eco-
nomics, Therefore, I will not take uo
the time of the House in speaking of
Jhigh economics. But I will only deal
-with two or three features of the Plan
which have struck me from my study
experience and inference therefrom.

The objectives of the Plan briefly
-gtated are, increase in the mnational
income a rise in the level of the
income in the country, rapid indus-
trialisation with particular emphasis
on the development of basic and heavy
industries, large expansion of employ-
ment opportunities, reduction of
inequalities in incomes and wealth
and a more even distribution of the
-eeonomic power.

If we examine the scheme or the
shape of things to come in the light
©of these objectives, we are confronted
with certain flaws in .it. One thing
which strikes me at the outset and
which I was a little apprehenzive of
wolclng earller is thls. Where plans
Ifixe thesze are leading us to? 1 have
no doubt that the philosophy of the
. P1an {3 very well expounded; but when
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the philosophy of the Plan is examined
with the real schemes and plans which
are envisaged for the next five years,
one is bound to feel confused. 1s this
Plan in the pattern of the Wesi or
have we introduced something new?
Surely, India has taken into account
certain new thoughts and certain new
ideas which are traditional to the
genius of India. But have we tried
to put emphasis on these? What is the
condition of the West?

Briefly stated, about 200 years back,
when there was the scientific discovery
of steam and other things, they went
abead with industrial revolution Add-
ed to that, with the help of the rame
they exploited the rest of the world.
They looted the rest of the world—the
Colonial Powers, if I may say so—and
they enriched themselves. They were
small countries with small populations
but with very considerable amount of
wealth. So, they maintained an eco-
nomy which we are trying to imitate
today. But, what ig their plight today?
The industrialised countries of the
West, shorn of their colonies, are
roming to grief, because of the pattern
of economy that they followed. Ame-
rica, no doubt. is doing fine. Bu! what
iz their race for more power, more
speed and more wealth leading them
to? Subject to correction, T was read-
ing somewhere the other day that
insanity in America is 7 in a thousand.
Is that the state of things that wr are
looking forward to?

In this Plan, certainly, nobody would
guarrel that we have to develop hasie
industries so that they wnuld serve as
the foundation of the prosperity of the
country. But, at the same time. when
we read in another chapter that by
1976 the population of India might
rome to about 500 millions. one shud-
ders to think whether this capital-
intensive industries are likely to feed
these millions, whether there will be
parlty or greater digparity of wealth
hetween those who have and those wao
have not.
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Ag regards employment, it is already
stated that the employment prospective
under this Plan is not very great
because it is the beginning of the
establishment of key industries as the
foundation for other industries. There-
fore, one has to wonder where and
when we shall cry halt to our present
policy before we come to grief. What
I mean frankly and clearly is this.
When do we look to the self-suffici-
ency of the villages, the teeming mil-
lions of the villages and so that we
may adjust the pattern or design of
our big industries which have an
ulterior motive as we have stated
here, to raise national incomes so as
to raise the level of living of the
masses generally in the country?

Let us take a lesson from the last
Five Year Plan. We have achieved a
great deal. Any country in our posi-
tion and in our difficulties may be
proud of it. Right from the top, I
mean the Ministers, down to the ordi-
nary man in the street and the labour-
er who has put his shoulder to the
success of the Plan may congratulate
himself. But even looking back to the
first Five Year Plan, what do we actu-
ally find in our villages? What do we
find in our State? I may state briefly
that the objective is no doubt good.
but there is lacuna. For example. un-
fortunately, my State, that is, Agsam,
is not a model. A small amount was
allotted. round about Rs. 20 crores, and
that could not be spent entirely, I am
afraid. If something could not be
spent, it Is no fault of the State. I
will come to it later if vou would be
pleased to give me a little time. What
do we find In the N.ES. Blocks and
Community Projects on which we lay
great stake? If we have to lift the
entire  community. entire people. if
they have to feel that it is their India
for which they have to live and they
have to die, what should we do? The
Community Projects have been worked
with the best of feelings and every-
body is putting his shoulders to it
But what do we find? In the ordi-
nary administrative gystem. for ex-
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ample, in the district level, the agri-
cultural inspector in the district
where there is a NES. Block,
says that it is the duty of the Agri-
cultural Extension Officer and that it
is not his duty to look after it. Simi-
lar is the case with the Education
Officer and similar is the case with
the Health Officer. Have we been able
to bring about co-ordination here?
If not, how can we raise the level of

this country?

In this Plan, out of a total allot-
ment of Rs. 4,800 crores, we find
only about Rs, 200 crores given to
village and small industries. I sub-
mit hdre is an indication that the
masters who framed the Plan  went
the Western way. They did not think
in the way that we have to lift our
villages and to look to our villages
for uplift of their conditions. Rs, 200
crores is a big sum by itself, but
when we have five lakhs of villages
with people having no adeguate
means -of living, we have to pause
and ponder whether Rs. 200 crores
ig enough. I submit that another Rs.
200 crores is perhaps allotted for the
Community Projects and N.ES.
Blocks. There again I would submit
that it is time that the Administra-
tion rather than keeping their eye
on books and papers would evaluate
what is going on actually in  the
fleld.

The other day when our amiable
young Deputy Minister for Planning

delivered a lecture on a Resolution
here, I felt impressed and I
also felt enthused. I was going
to my constituency and was

trying my levz! b2st to main-
tain that enthusiasm, but alas! It
evaporated, because we find here one
thing on papers and speeches and ac-
tually in practice we have not been
able to work up to that, rather the
ways and methods adopted are tend-
ing to work the other way abour,
almost. :
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S0, 1 would submit that in this
Plan, foundations for key and basic
industries have beé€n very well laid,
but village and small industries have
not been adeguately provided for.
Until and unless village and small
industries are adequately provideg for
and looked after in India, India ag a
whole cannot prosper, and the stand-
ard of living of the common man
everywhere cannot be raised :

The second point that I would deal
with is the imbalance in this Plan—
that is to say imbalance in zonal or
regional development. The States Re-
organisation Commission as well as
the Plan itself say that we have to
see that the Central money is spent
in such a way that people in various
parts of India get equal benefit and
that the different regions may deve-
lop, as much as conditions permit,
at par. Of course, one cannot be
unmindful of the fact that other con-
ditions such as raw material, power,
water, electricity, etc., do court. But
leaving aside those crucial points
which we cannot afford to neglect,
has this Plan a scheme for balanced
regional development? TUnfortunate-
ly it has none. One cannot sound a
warning too emphatically against
such a treatment. There are places
well, some portions in Madhya Bharat,
in India in the East, in the West as
some places in the South, and per-
haps certain regions in Punjab also......

Shri Bansal: Yes, definitely.

Shri Debeswar Sarmah: ....which
have never received due considera-
tion from the Centre. If you speak
about opening up or development of
these areas you cry in the wilder-
ness. If India is a Union of so many
States, it is only equitable and fair
that the different States receive ade-
quate consideration from those who
are at the helm of affairs in Indla.
What do we find, for example, in the
North-Eastern portion of India? If
¥you examine the last Plan, i you ex-
amine the present Plan, you feel like
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asking yourself with great depression
of mind as to whether our Indian
leaders want thig portion of territory
to remain inside India or they do not
care what happens to it. Ctherwise, how
can you think that in both the Plans
there is no plan for the development
of this area? I submit that it will be
no news to you, I hope, since you
keep wide information of this sub-
continent, that sometimes up to five
months in the year there is np com-
munication, and within that period
something there is np air communica-
tion even. To that extent things are
to be carried usually by air, even es-
sential commodities. So long as the
train plies to Assam or the Airline
Corporation works in Assam, Assam
pays very well and it is always profl-
table and remunerative. Even for all
this rejected wagons and locomaotives
that find their way to Assam; there is
no workshop worth the namz and not
much development has taken place.

As regards shipping, it is out of
question as this is via Pakistan. One
can never be too sure, therefore, as to
what Pakistan may do and one cannot
afford to send strategic goods by a Bri-
tish steamer via Pakistan. One has
to be careful about it.

As regards industry, there is not a
single factory even for cement. for
paper or sugar, not to speak of a big
industry. Lately oil has been found in
abundance in that State. We are not
sure and the Government has not becn
able to tell us whether a refinery will
be established there. Technical and
economic difficulties have been trotted
out to deprive that State of a refinery
for the newly found oil there.
The people in that State are
asking “What is the tech-
nical difficulty? What is the economic
dis-feasibility?” It may be that if an
oil refinery is established nearabout
Calcutta or Allahabad, or Kanpur or
Gorakhpur, there may be more profit.
Certainly, crude oil will not be manu-
factured at loss if the refinery is set
up in Assam. No one can belleve if it
is said that a refinery will work ot
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a loss in Assam, Why then thig anxiety
for more profit? After all, ours is a
welfare State, and in a welfare State
the welfare of the people is more to
be looked to than income. Our is
not a capitalist economy. What are
the technical difficulties, one wonders!
It is a fact that oil hag been found in
Assam in abundance. Some say it is
one million tons annually: others say
it may be twp million tong per year;
yet others say that there may be four
million tons per annum, that is a big
bulk of the total requirement of India.

The other difficulty, technical diffi-
culty, which the ordinary common
man feels is this—whether the soil
there will stand the heavy steel strue-
tures for the refinerv or not. The rest
of the difficulties, whatever they are,
are man-made. If the Centre wants
to take away or deprive Assam of
a refinery, it will find any number of
technical and economic pleas etc, But
if it wants to give a refinery to Assam
in the same way it will find technical
and economic advantages and other
arguments in support of giving the
same to Assam, This regional] im-
balanee in planning must be avoided
The Centre can do it easily. One can
pass on today, tomorrow or some years.
But, let not psychological frustration
come over big sections of the popula-
tions. Evenly distributed, balanced
zonal development is the accepted
policy of the Government and there-
fore, it is for the Government to fulfil
its promise to the people of different
States.

1 now come to the railways. We cri-
ticise them; we attack them on vari-
ous counts. There is a saying that if
a child does not cry, even the mother
is likely to forget to give it milk. When
we come to the railways, this plan
appears to be lop-sided. All activities
are dependent on Transport. There
will be increased productivity in the
agricultural sector; there will be the
steel plants which will produce millions
of tons of steel; there will be industries
in other sectors which will produce
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more, But, how to transport all these
things? 1 am afraid that this transport
bottle-neck will hamper and hinder the
plan to a very great extent. The rail-
ways, we hear, asked for Rs. 1480
crores and then they raised it to Rs,
1520 crores. But, their demands have
been reduced to Rs. 1125 crores. Let
us see how this cut affects the Plan.
With Rs. 1520 crores, there was an
estimate that they would be able to
carry sixty per cent more of the goods
and thirty per cent more of passengers.
With the curtailed amount, eighteen
per cent has been cut off from the
goods and so, only forty-two per cent
remains, With the overall increas=
that has been envisaged in the Plan,
how will the railways transport the
raw materials, finished goods, etc.?
How the planners expect that the rail-
ways will be able to supply all the
necessary materials and will be able
to transport goods and run services
with this cut? Rs. 120 crores are being
cut from the amount allotted for the
purchase of rolling stocks. I fail to
understand, how, with thig cut, they
would be able to transport steel, ceal,
etc. It is said that the Plan will be
revised from year to year. Railway, I
submit, is an industry where imme-
diate investment of money cannot
increase the tempo of working. If they
have to purchase new engines and
other things, they will require a
minimum of three years or a little
more. To produce in India, it will
certainly take more than that time.
So, how will they be able to transport
all the goods and passengers to the
extent demanded of them. I fail to
understand. The railway is the founda-
tion on which the rest of the Plan
depends, ’

Take for instance, a State like
Assam. We cannot do anythink if we
cannot get steel or corrugated iron
sheets or cement. Even if the railways
work all through the year, we cannot
get our normal requirements and so
the prices are high there. How will
that State execute the Rlan? Rs. 59
crores have been allotted. I do not
think that we can get enough materials
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to execute the Plan to the extent of
spending Rs. 40 crores. I shall con-
gider it lucky if the Plan could be
achieved to that extent, in spite of this
transport bottle-neck.

One may say that there is room for
efficiency, If one looks at our rail-
ways, there is room for criticism here
and there. But, certainly, our rail
wiys are doing a first class job of what
they have, with all the short-falls in
tnaterials, etc. And also considering
the fact as to how they were merciless-
ly used during the previous ten years
by the British and the Americans dur-
ing the war. You will be surprised to
know that in my State, when an engine
gets disabled or when a bogie gets out
of the track, the Americans threw i*
away to the ditch with their jack and
other equipment; literally it was done
s0, and another train would be rushed
in. Considering the way they treated
the railways and considering also the
shori-falls of rolling stock ete.
that we have had to face,
I must say that they have done a
good job. A ten per cent increase in
the efficiency las been taken into con-
sideration in the Plan. Further addi-
tional efficiency, 1 submit it will be
difficult to attain in the present state
of affairs. More money must be allot-
ted if the Railways are to perform the
task that they are called upon to.

In the Plan itself, it is stated that for
extreme operational urgency and for
transport of iron, steel and coal about
eight hundred miles of new lines will
be laid. Is petroleum lesg important?
I submit that in India, petroleum
is one of the most important things to-
day, if not the most important. If you
take a short range view of the matter
in the immediate present it is of the
utmost importance. I submit that the
Planning Commission must be
able to find some money for
transport of oil. From  where

# should come, I do not know..

But it must find money for laying
additional track for carrying petroleum
—either doubling the present lines or
. changing the metre-gauge into broad
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gauge. If the Plan is to be executed
and if we have to achieve our target,
the railways cannot but have more
money. The railways cannot achieve
desired development without more
money and this aspect of the matter
should receive the earnest attention of
the Planning Commission.

Bhri N. Rachiah (Mysore—Reserved
—8ch. Castes): Sir, I rise to support
this Resolution. The First Plan has been
completed with success. Our Govern-
ment has sponsored the Second Five
Year Plan with the object of achiev-
ing a socialist pattern of society.

In page 21 of the summary of the
Second Five Year Plan, it says:

“The socialist pattern of society
is not to be regarded as a set or
rigid pattern. Each country has to
develop according to its own genius
and traditions, but it is important
to stress certain basic values and
the institutional arrangements im-
plied in them. The accent of the
socialist pattern is on the attain-
ment of positive goals; the raising
of livin._g standards, the enlarge-
ment of opportunities for all, the
promotion of enterprise among the
disadvantaged classes, and the
creation of a sense of partnership
among all sections of the com-
munity. The soclalist pattern is,
one could say, a more concretised
expression of the directive princi-
ples of State policy embodied in
the Constitution.”

This shows that the true objective
of the Second Five Year Plan can be
achieved and taken advantage of by
the people of the country only when
there is compulsory and free educa-
tion in the country. Otherwise the
entire benefit of the Second Five
Year Plan, as it was in the case of
the First Five Year Plan, will go to
the benefit of the few advanced class-
es or the greedy vested interests in

The true objective of the Constitu-

tion and the true perspective of the
First and Second Five Year Plans is
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to uplift the masses economically,

ially and educationally. Without
social equality we cannot achieve the
economic progress, and without eco-
nomic progress there cannot be any
political stability. So, to achieve the
social objective, the social equality
or social justice ‘ all the people of
the country or the society, education
is the first and best thing. Whenever
any country—as a matter of fact, any
country in the world—attained its in-
dependence, we know it always made
it a point to introduce compulsory
and free education immediately. Even
in our Constitution, article 45 contem-
plates, and directs the State, that
within ten years of giving -effect to
the Constitution free and compulsory
education should be given. But, al-
though we are already in the tenth
year after we achieved independence
and in the seventh year after the
Constitution has been given effect to,
no attempt has been made by the
Planning Commission or the Govern-
ment to introduce and implement this
particular provision of the Constitu-
tion.

Sir, the Planning Commission seem
to have people who have no practical
experience or knowledge of the mas-
ses of India. I can boldly say this
because they want to build this de-
mocracy from above; they do not
want to build this democracy from
below. Without introducing this
compulsory and free education I do
not know how our democracy would
thrive, I do not know to what extent
this democracy would flourish in our
country. To create the great desire,
the dynamism or the enthusiasm
among the masses it is the education
that is the most important factor
needed in our country. Ours is a
country where there are hundreds
and thousands of castes and communi-
ties which are in conflict. It is not a
question of class conflict that is seen
in our country, but it is only the
eommunities, castes which are now
struggling for power in this country.
Many of the communities, though
they are numerically small in num-
ber, want to take advantage of the
ignorance, the poverty and the illi-
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teracy of the masses. They want to
exploit and perpetuate their supre-
macy or superiority over the masses.
We the Scheduled Castes people have
been subject to a lot of untold misery
and criminal atrocities of the upper
classes.

Shri Boovaraghasamy (Perambalur):
Which is that community that is do-
minating over the Scheduled Castes?

Shri N. Rachiah: It is not one sin-
gle community. Even among the
Backward Classes there are certain
communities. I do not say that it is
one particular community. In every
community there are vested interests.
You may speak of one particular ad-
vanced community, but what is hap-
pening in the south? There are
Backward Classes which call them-
selves as Backward Classes but wha,
at the same time, do not want to give
justice to Harijans. So I do not blame
only the advanced classes. Seeing
the advanced classes perpetuating
their supremacy in their sphere over
the others the Backward Classes want
to perpetuate their supremacy in their
field with the result that the socially
very backward, extremely backward
classes, are the worst sufferers today.
Unless and until compulsory and free
education is introduced and the peo-
ple take advantage of that education
I am sure—I am deliberately telling
you as a very true Congressman—no
scheme, no Plan would be a success.

SBhri Bhagwat Jha Azad said that
within three years this Plan is going
to collapse, because he did not' see
any provision for giving transport
facilities and training technical per-
sonnel. I say this Plan is sure to be
a success without any transport faci-
lity or technical personnel. I do not
agree with Shri Bhagwat Jha Azad
on that point. But this Plan is cer-
tainly going to fall because there
won't be any co-operation from the
public. Why do I say that there won't
be any public co-bperation? With-
out giving them education, they would
not understand the spirit of demo-
cracy. How can you expect any co-
operation froni the people even if
they are willing to co-operate when
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they cannot understand what your
Plan 'is, what co-operation is and
what the real object of this Plan is?

They have not understood what the
socialistic pattern of society is. It is
only mere talk by some people who
are Members and Ministers, and by
people who are to some extent liter-
ate. But what about the masses?
They have not understood the real
spirit of the socialistic pattern of so-
ciety. As such I'request the Govern-
ment to see that compulsory and free
education is introduced with imme-
diate effect. Even the Backward
Classes Commission, in their Report
which was placed on the Table of the
House last week, have stressed this
point. They have emphatically re-
quested the Government to see that
this article 45 of the Constitution,
which deals with free and compul-
sory education, should be implement-
ed. Moreover, article 46 of the Con-
stitution provides protection of edu-
cational and economic interests-of the
Scheduled Castes, Scheduled Tribes
and other weaker sections of the so-
ciety. The object of this article is
actually based or is dependent on
article 45, and it is one of the Direc-
tive Principles of State Policy. How
can the Government implement all
these important articles, which ac-
tually desire to give special and some
certain concessions or protection with
regard to education and economic
equality to the Backward Classes,
unless they introduce free and com-
pulsory education?

Why I am so emphatic about the
necessity for introduction of compul-
sory and free education is this. Now
1 am sure not a single child belong-
ing to the advanced classes is going
without the benefit of education.
They are in power with united
strength and economic stability. So
the Backward Classes try to provide
themselves through the Government
officials and Ministers certain privil-
eges and facilities in the form of hos-
tels, grants, immovahle property and
80 on. That is not taken note of by
the country. But, if one or two
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grants, or some aid is given to the
Scheduled Castes there is wide pubH-
city given to it to show to the world
how lots of things are being done for
the uplift of the Harijans. All this,
I should like to say, though not
farce, is only a pacifying factor in
view of the fact that we have not
been able to understand the Govern-
ment objective. If compulsory and
free education is not introduced, it is
only the Scheduled Castes and Sch-
eduled Tribes who will not get the
benefit of this plan because such a
thing will directly benefit them and
afterwards the other extremely back-
ward classes in the country. Very
small amount is provided in this plan
for their uplift. It is only this com-
pulsory and free education that will
add to the stability of our politics.

Coming to land reformn, one Mr.
Thapar, a Government official who
accompanied our beloved Deputy
Minister, Shri Krishnappa, to China
last month, gave a talk on his im-
pression of his tour in China to Mem-
bers of Parliament last week in the
Central Hall.

5 p.M,

I put a question to him as to whe-
ther there is any problem like agri-
cultural labour in China. He said
that there is no problem like agricul-
tural labour as such there, because
no man who is an agricultural
labourer is without land. That
means every agricultural labourer who
was without land before the advent
of the present Government has beem
provided somehow or other with
some land on which he depends. Sao,
land is the source of all wealth in
the country or in any part of the
world. As such, land has solved
every problem, according to him, in
China. Thus, without solving this
problem of land reform, I do not know
what these planners of our country
are imagining. I do not understand
it at all, It has taken ten years after
our Independence and it is now seven
years since our Constitution came
into force, and yet, they want to con-
sult some committees; they want te
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appoint another sub-Committee; they
want to waste the poor man’s money
on these committees and other things.
If the Government brings forward
legislation today, treating this land
problem as a Union subject or a
Union problem, and introduces a Bill
like the Hindu Code Bill, I am sure
that in eight days, this Parliament ean
pass such a legislation and nobody
can come in the way. I say so be-
cause we have removed hundreds of
Rajas and Maharajas. So, there would
not be any difficulty in removing
such vested interests in the country.
H the land reforms are not effected
with immediate effect, it will certain-
ly add to the dissatisfaction and dis-
integration of our society. For, after
the Constitution came into force, the
people have become aware of their
rights and their privileges and they
cannot bear this exploitation any
longer. As such, I urge upon the
Government, particularly, the Plan-
ning Commission, to give more atten-
tion and immediate attention to the
solution of the land problem.

The Government have already as-
sessed certain lands as available for
cultivation throughout the country,
in every State. I urge on the Gov-
ernment that such lands should be
immediately given to the landless
labourers. Now, there is no one rule
‘which has to be followed in regard
to the giving of land to the landless
labour or the tillers of the soil, in
the country. In the name of rela-
tions, people approach the Ministers
and other officers, and thus, many
people who are in power and who do
not cultivate the land and who have
already got lands with them get fur-
ther lands. The result would be that
by the time the poor people come to
know their rights, the available land
would have been granted outright to
those who already possess land and
those who are wealthy and are in
power. Therefore, this kind of ex-
ploitation should end.

Next, I would come to the question
of administration. Power is always
accompanied by honour, money and
what not. Certain classes in Indla
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claim superiority over others because
they happen to be in power; they
monopolise power and so0, I would
say that power is superior even to
God. I say so because God does net
diseriminate between man and man,
while it is man who discriminates
between man and man. So, it is the
social, religious, economic, political
and educational monopoly that has
made man feel superior to others.
So, with reagard to administration, in
the name of efficiency, merit or quali-
fication, people who have no heart or
sympathy to the poor man and who
have no nationgl-mindedness or pat-
riotism and who have no sense of
non-communalism are appointed to
several high posts in the administra-
tion, even after the advent of free-
dom.

Nearly 99 per cent of the gazetted
posts, particularly the posts in the
IAS and IPS, have been monopolised
by the advanced sections and some
backward classes. If you refer to the
statistics or data given by the Public
Service Commission of Mpysore and
as published by the Backward Classes
Commission in its report, you will see
that the advanced sections have
monopolised 50 per cent of the posts
in Mysore. The backward classes
have monopolised the remaining 50
per cent. But what happened to the
Scheduled Caste people in Mysore?
The Scheduled Castes form one-fifth
of the entire population of Mysore."
We have 20 seats out of 100 in the
Mysore Legislative Assembly. That
shows that the Election Commission
and the Parliament have recognised
that we form one-fifth of the popula-
tion in Mysore. But in the matter of
administrative services, though ' the
popular Government has been func-
tioning in Mysore for the past ten
years, we have got only .07 per cent
of representation in the administra-
tion. Article 335 and article 320(4)
of the Constitution provide that Gov-
ernment can appoint or recruit a
Scheduled Caste or Scheduled Tribe
candidate even without consulting
the Public Service Commission. In
spite of this, adequate representation
is not given to Harijans. I have been
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urging these matters on the Home
Minister Shri Datar but he has not
_been able to consider our request.
Though half a dozen people were
available from our class, though they
were very senior to some non-Sch-
eduled Caste officers and they have
been intelligent and very efficient and
also very honest and though they
have put in 15-25 years of service,
having been recruited to the civil
service by the old Dewans,—they
have not been taken over to the IAS,
whereas people who were appointed
straightaway from the college about
three years back have been taken
over to the IAS. On the contrary,
the Scheduled Caste officers whom I
mentioned should have been taken
over to the IAS, in the usual course,
as Deputy Commissioners and District
Magistrates. But they have been
superseded by the caste Hindus due
to deep rooted caste prejudices under

some plea or other.

Recently, 62 officers have been ap-
pointed, but not one of them is a
Scheduled Caste member. The posts
are usually given to the privileged
classes, the advanced sections and
also to some backward classes but not
to the Scheduled Castes. As such, I
earnestly request the Government not
to allow such favouritism. If any
Minister practises such discrimina-
tion, I am sure the Prime Minister
would take action against such a
Minister.

With these observations I support
the resolution moved by the Planning
Minister regarding the Second Five
Year Plan, and I hope that the Minis-
ter will implement the provisions of
the Constitution properly and give
effect to the recommendations made
by the Scheduled Castes Commis-
sioner in the matter of appointment
to the services and I also hope that
he will do justice to all sections of
society and in particular to the Sch-
eduled Castes and Scheduled Tribes.

" The Deputy Minister of Planning
(Bhri 8. N. Mishra): It is unique
occasion and it is indeed & unique pri-
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vilege of each one of us in this Heuse
to participate in this great debabe.
This is going to be a year of great
change, because, in this year, we are
going to lay the foundations for the
fundamental transformation of our
society. It was in this year that the
sovereign Parliament redrew the poli-
tical and administrative map of India.
It is in this year that the Second Five
Year Plan has been put out, and it is
in this year that nuclear energy has
been generated in the country herald-
ing a new era. So, it is without any
fear of exaggeration that I say that
when this sovereign Parliament will
be setting the final seal of approval
to this great Plan, it will be reckon-
ed as a day on which Indian history
took a new turn.

After I have said this, it is obvious
that it would not be possible for me
to deal with the entire spectrum of
views and comments that have been
expressed on this Plan either in this
House or in the Committees in which
the hon. Members of this House parti-
cipated. Most of the points, as you
know, were dealt with at great length
in the Committees and I assure the
House that all the points are being
considered in the different divisions
of the Planning Commission with all
seriousness and  attention they
deserve. Even in attempting to deal
with certain points, I am conscious
that I am going to assume a certain
amount of omniscience, because the
points that I have to cover belong to
so many Ministries which were in
the picture in the formulation of the
programmes. However, 1 take this
comfort that the criticisms that have
been made of this Plan were mostly
of a very peripheral nature, while
there has been agreement on the
central. We in the Planning Commis-
sion do not suffer from what the
psychologists call the “narcissus
complex”. It is not our claim that
we have presented to the nation or
the Parliament a perfect plan or a
plan which is faultless in every detail
of its design. One can easily and
justifiably, therefore, find fault
with 2 number of points contained im
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this Plan; but, it must be recognised,
when I say so, that there is no such
thing as a perfect plan. A plan be-
comes perfect only in the process of
implementation. One simply does
not begin with a perfect plan. The
subjective design in a plan has to be
tested in the objective conditions; we
have to test out the correspendence
of the Plan with reality.

I think I should also say by way of
introductory remarks that a plan, for
that matter, is not like a book of
cookery which tells you that if you
mix so much of this and so much of
that, you get a delicious food,
por a planner can be said
to be a perfect angler in
any sense of the term. Therefore,
1 should say that while planning, we
are all in a sense groping towards
certain balances and a certain co-
ordination which ultimately lead to
correct solutions. There are genwne
dilemmas in the way and if hon.
Members express certain other points
of view, one cannot say that they are
wrong. It may be possible that some
of those solutions might stand us
in good stead. Therefore, I say that
there are genuine dilemmas in the
way and it would be foolhardy to say
that one is categorically right. What-
ever claim we in the Planning Com-
mission can make so far as the Second
Five Year Plan is concerned is only
this, namely, that we are trying to
evolve a streamlined rational metho-
dology and look at our problems in
the proper perspective to find out
right solutions. We are trying to find
out scientific methods of planning, but
we have made only a beginning in
this direction. Therefore, we cannot
lay claim of an accuracy of the kind
to which some of the Members have
drawn our attention.

Having said that, I think that with
all respect I should refer to certain
observations made by Acharya Kri-
palani the other day, while opening
this phase of the debate. It is need-
less for me to say that Acharya Kri-
palani is one of those personalities in
the country upon whom we look with
great respect as one of our great
national leaders. But on that day he
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seemed to be full of undue scepti-
cism and he collected the uncertain-
ties of the Plan with the passion and
assiduity with which a  philatelist
collects stamps or Casanova collected
his wives. He seemed to be always
harking back without looking to-
wards the future, nor even looking
all round at other countries, in what
directions they are going and what
great changes are being made in those
countries. I may say, again, with
great respect, that many of the
speeches which sounded to us in the
past as clarian calls seem to sound to
us like an old gramophone record with
the needle stuck in the groove. He
said, our plan is based on western in-
dustrialisation. Let me state very
categorically that we have not pur-
loined the garments of any other na-
tion. Whatever pattern of industri-
alisation we have adopted is quite
peculiar to our own conditions. They
are in line with our own genius.
Acharya Kripalani nailed his flag
to the mast of cottage and small-
scale industries. We also salute that
flag. Had he been here, I would
have invited him to look at our ranks
in this part of the House to see whe-
ther we respect or we have the neces-
sary  passion for the cottage and
small-scale industries in the measure
he wants, or the ranks of his party-
men have that passion. All of us are
wedded to that and even the clothes
that we have on our body belong to
the cottage industry—I mean khadi.
He propounded in my opinion a very
queer theory of industrialisation. I
do not know whether in the modern
conditions of today, there would be
even 5 per cent. of the intellectuals
in this country who can sub-
scribe to that kind of view
about industrialisation; but, at the
same time, I should like to say that
we attach the greatest possible im-
portance to the development of cott-
age and small-scale industries. For
that, you have not to go very far, but
look into this Plan itself. When
Acharya  Kripalani was  speaking
about it, he was speaking no doubt in
a very fundamental sense. But even
#0, he should have seen what a great
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magnitude of effort is going to be
made in regard to the development of
the cottage and small-seale industries
under the auspices of the second
Five Year Plan. The House would
remember that while in the first Plap
the- provision made for the develop-
ment of cottage and small-scale indus-
fries was only to the tune of Rs. 35
to Rs. 40 crores, the amount that has
been earmarked for the development
of this sector is somewhat of the order
of Rs. 220 crores, if you take the pro-
visions under the Ministry of Rehabili-
tation etc. also into account. So, this
shows clearly that we have a great
passion for the development of this
sector of the industry. If you look at
the Industrial Policy Resolution which
was adopted during the month of April
this year, that also clearly lays down
that we have to take steps to impart
sufficient vitality to this sector, so that
it may be self-supporting and it may
ultimately be integrated with the
large-scale industries. Therefore, our
effort is to see on the one hand to in-
tegrate it with agriculture and on the
other hand to integrate it with the
large-scale industries. We are going
ahead in that direction and I  think
it is a challenge to the contructive
workers of the country to rise to the
occasion and make vigorous efforts to
see that the programmes are made
a success. If the entire programme
of Rs. 220 croreg or so is successfully
implemented, I have absolutely no
manner of doubt in my mind that it
would make a substantial impact on
the under-employment in the rural
areas.

When I speak about cottage and
small-scale industries, and also about
the heavy industries, basic and capital
goodg industries, many people might
say that we are flaunting a coat of
two colours, But it is not that we are
having two things which are diame-
trically opposite. In our pattern of
industrialisation we do feel that cott-
age and small-scale industries  con-
stitute an integral part of our whol_e
economic fabric and they are going
to continue in very progressive forms,
in changing forms, which may be In
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consonance with the spirit of indus-
trialisation.

Having said that, I would like to
say one word or two about the idea
of Acharya Kripalani in having ail
the important basic and heavy indus-
tries also on the model of the cottage
and small-scale industries. I do mnot
know how it would be possible to
derive all'the advantages of modern
technology and all the economies
flowing from them if we want to
develop all of them on the basis of
the cottage and small-scale industries.

So, after having said all this in
regard to the point raised by Acharya
Kripalani relating to cottage and
small-scale industries, I think I
would not be doing justice to him if
I do not deal with another important
peint that he raised and that has a
good deal of philosophical or ideolo-
gical importance. He said that if we
went ahead with the programmes of
industrialisation, as we were doing
now, he had no doubt, we were head-
ing for centralisation of power and
the emergence of authoritarianism in
the country. I do not know how any-
one can be afflicted with a doubt of
this kind, in a country in which we
are functioning within the framework
of a vigorous and vigilant parlia-
mentary democracy unlike Russia with
which Acharya Kripalani compared
the conditions in India which would
be flowing from the Second Five
Year Plan. I would like to humbly
submit that even in Russia the pro-
cess of democratic regeneration is at
work—that the process of such re-
generation is not at work in Russia,
one cannot say now. And so in India
with the temperament and traditions
of the people, knowing as we do, I do
not know how we are going to have
authoritarianism. Then, we i
have also to bear in mind that the
political system in Russia is comple-
tely different from the political sys-
tem in our country. What happened
in Russia in the elections of 18347
The students of politics would besr
testimony to me when I say that in
the elections of 1954, while the per-



6755 Resolution re

centage of voters who went to the polls
constituted 9908 per cent. those who
voted for one list of candidates con-
stituted 99-7 per cent. That being so,
how can you compare with any
amount of validity the conditions that
prevail in Russia with the conditions
that are going to prevail in our coun=-
try? So, I think the House would
bear in mind these things while con-
sidering the observations of the kind
that have been made by Acharya
Kripalani. But I wish also to say,
Sir, while I am in this con-
text that I believe with Arthur Lewis
that governments may fail either be-
cause they do too little or they do too
much and I think it is significant
enough to be only cryptic like that in
this particular connection.

I would then come to fears and
anxieties and apprehensions about
the uncertainties in the Plan. At
thiz stage, I think the real question
is not whether the Plan is going to
succeed. When there is near unami-
mity in the nation on the basic objee-
tives of the Plan, when in this House
also we find that there is a majority of
the section in complete accord with
them, in my humble opinion the real
question is not whether it can succe-
ed but the question is that it must
suceed because that represents the
minimum that the situation demands
from us at the moment. So far as
fears and anxieties are concerned, I
would only say that our fears are
infinitely more precise than our hopes.
I think I cannot say much more at
this stage. Unless the planned be-
comes the actual, the real argument
from the Planning Commission would
not be forthcoming. The real test of
the Planning Commission would lie in
the fact when the planned becomes the
mctual, the potential becomes the
factual; and so we have to con-
centrate all our energies and atten-
tion on this aspect of the Plan.

Now, it is not for me to deal with
the question of resources with which
my hon. colleague, the Finance Min-

. ister, will deal tomorrow, I think,
some time in the afternoon round
about 5 o'clock, But if anybody is
feeling somewhat diffident about the
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resources, I am reminded in this
context of what a Russian expert said
to an American at Geneva probably
two years back. He was working at
an enormous machine which is called
the “atom smasher” and almost as-
tronomical amount is required for
building that machine. @ When the
American asked himhow he got the
fund “What do you mean?” was the
reply. “How do you get all that
money?” was the question again put.
The reply was: “I do not understand.
We decided that this was the machine
we need and we built it” So, Sir, the
resources in a community are the
function of the awareness of the
community of the urgent needs which
face it and the determination of that
community to fulfil it. Therefore, I
don’t feel any amount of diffidence
on that score and I would humbly
submit to this House that the situa-
tion demands much greater effort
than playing safe in the normal sense
of the term.

Having said that, I think I should
take cognizance of some of the
observations made by Professor Hiren
Mukerjee and I shall do that with a
certain amount of personal feeling of
what you may call ‘class conscious-
ness’. I had the honour to belong to
that class though only for a little
while but I suffer from a certain
amount of class consciousness. Mr.
Mukerjee happened to be—I do not
know  whether he still happens to
be—a professor and I know that he
has a great reputation as a professor.
He said that Prime Minister always
said that the community development
programme had brought about a re-
volution in the country. But Profes-
sor Mukerjee was at a loss to find
where that revolution was. When I
heard Shri Mukerjee speaking like
that I was reminded of the sad fate of
a French nobleman who, when he was
told that the French Revolution had
broken out, remarked that he had
decided to ignore it. I would not say
anything more than that but I think
that if he has not been able to sense
that revolution, there is something
that is wrong with his way of look-

ing at things; I do not know whether
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it is because of a deliberate effort on
his part that he is not able to see it.
{Interruption).

1 do not have much time to go into
all the good results produced by this
movement—the community develop-
ment programme. It was only a few
months back that this House had the
full opportunity of going into all the
aspects of the community development
programme when a non-official reso-
lution was discussed in this House.

I must also say a few words about
the observations made by Shrimati
Renu Chakravartty this morning.
Shrimati Renu Chakravartty show-
ed a certain amount of passionate
attachment to the plan frame. We
stand for the approach and the spirit
of the plan frame, but I am sorry that
we have no physical infatuation for it.

Sir, the Plan frame approach is in-
deed what guides the approach to the
Second Five Year Plan. That approach
was endorsed by the National Deve-
lopment Council and that still conti-
nues to be the sheet-anchor of the
Second Five Year Plan. But to hold
on to everything that was contained
in the Plan-frame is something which
does not stand to my reasoning. That
was, as the Finance Minister, in the
last Session, said, only an exercise in
macro-planning, and that only served
as a peg on which to hang on one's
hat. But that did not mean that every
detail that was contained in the Plan
frame was to be adhered to even
when the experiences showed the
other way.

Shrimati Renn Chakravartty: Fun-
damentals.

Shri 8. N. Mishra: But our commu-
nist friends have the knack of making
religion and idolatry of everything
and they have made a religion of the
Plan frame also. I would not say that
they should not have all the fervour
for it, but.I would only say that we
should logk at all these things with a
certain amount of rationalism and a
certain amount of pragmatism. What
we have done is this. We have made
certain modifications keeping the basic
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approach of the Plan frame intact as
far as possible.

Shrimati Chakravartty also suggest-
ed, I hope I did not get her wrong,
that we should not invest at this stage
so0 much in the consumer goods in-
dustries. Now, Sir, I do not know
whether we can oblige her by bring-
ing about conditions in India which
may be similar to those of Poznam
because we have to bring about a
balance between the consumer goods
industries and the basic and the
capital goods industries.

Before I take some other points—I
know that I have shown some prefer-
ence for- these three distinguished
speakers—I think that I should draw
the attention of the House towards a
more important test that should be
applied in judging our Second Five
Year Plan. A question was asked
during the last Session also in this
regard and, therefore, this has always
been in my mind to suggest to this
House to judge our Second Five Year
Plan by certain important indicators
and also in relation to certain coun-
tries which are, more or less, in simi-
lar economic conditions or which are
facing, more or less, problems of a
similar character. I think it should be
of great interest to this House to think
on those lines. It is necessary to do
that lest we judge ourselves by com-
placent standards of our own and we
indulge in  self-congratulations. I
must, however, sound a note of warn-
ing in this connection that any com-
parison that we make would be only
of an extremely limited validity, be-
cause comparisons with other coun-
4ries are always difficult, due to a
number of qualifications attached to
the conditions in them. Now, what
are these indicators by which we
should judge our Second Five Year
Plan, or for that matter, any Five
Year Plan? They are, mainly, the
rate of investment as a percentage of
the national income, (2) rate of
growth in national income and (3) the
rate of growth in per capita income.
Let us take, first of all, the rate of
investment which is the most vital
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determinant of the rate of progress.
The rate of net investment as per-
centage of national income in our
country during the Second Five Year
Plan is expected to rise from 7.3 per
cent. in 1955-56 to 10.7 per cent. in
1960-81. In the Italian Ten Year Plan,
it is expected to rise from 14.5 per
cent. in 1954 to 19.7 per cent. in 1864
and in Ceylon’s Six Year Development
Programme it is expected to rise from
10 per cent. in 1954 to 10.3 per cent.
in 1960. A comparison of our Plan
with that of China's First Five Year
Plan, that is, their planning from 1853
to 1957, is somewhat difficult in the
absence of official estimates of the
national income figures for China. But
according to one eminent economist to
whom Shrimati Renu Chakravartty
was referring this morning, Dr. K. N.
Raj, the investment in China is ex-
pected to rise from 8 per cent. of the
national income in 1953 to 12 per cent
in 1957, that is, as against 10.7 per
cent. of India in 1960-61.

Now, as we are starting from the
lower level of economic development,
the House would observe that our rate
of net investment......

Shri K. K Basu (Diamond
Harbour): What about China?

Shri 8. N. Mishra: I am speaking of
other countries. Please bear with me
for a moment. China stands in a
separate category and my hon. friends
would not like me to lump it with
other countries. I am, in deference
to their wishes, going to take China
in a separate category. In regard to
Ceylon the rate of investment there is
higher. The standard of living in
Ceylon is higher.

Shri U. M, Trivedi: Why not Goa?

Shri 8. N. Mishra: But I would not
go into all that. I was going to men-
tion that as we are starting from a
lower level of development in com-
parison with some other countries our
rate of net investment as percentage
of national income is expected to
grow at a faster rate, ie, the percent-
age of increase in the rate of invest-
ment in India during the Second Five
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Year Plan would be 46 per cent. as
against 36 per cent. in Italy during 10
years, as against 3 per cent. in Ceylon
in six years and in the case of China,
increase at the end of 1957 would be
of the same order as at the end of the
Second Five Year Plan of India.

After having said so much about
the rate of investment of national in-
come in this country I would come to
the rate of increase in national in-
come and per capita income as a
result of investment. The rate of in-
crease in national income, as the
House knows, in this country is 25
per cent. whereas in Italy it is expect-
ed to be 63 per cent. in ten years, in
Ceylon 26 per cent. in six years and
in Pakistan 20 per cent. in five years.
As a result of the investment pro-
gramme in China—I come to Ching
now—the total output of agriculture
and industry there is expected to in-
crease by 43 per cent. during 1953-57.
This increase seems exaggerated be-
cause on the industrial side only fac-
tory output is taken into account and
weightage is given to industries in the
index of total output. That is again
according to the authority whom Shri-
mati Chakravartty was quoting this
morning. Now, Sir, Dr. Raj says that
if we make somewhat comparable the
conditions in China to those of India
in this respect then 25 per cent. in-
crease in national income would be
almost comparable to about 30 per
cent. in China. He does not believe
that it would be to the extent of 48
per cent. as is made out. It may be
that theré are certain gqualifications
attaching to it, but if we bring them
down according to the conditions
which prevail in India then it would
be of the order of 30 per cent.
Hence, on a rough basis, the First Five
Year Plan of China and the Second
Five Year Plan of India, in overall
terms of investment and income, do
not differ in any great extent. But we
should not forget that their plan will
be over by 1957, and we will be reach-
ing the same level in 1960-61. Thus,
they are, in this view of tht matter,
three years ahead of us. But here I
would submit to the House that if we
increase our agricultural production te
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the extent that we intend to, that is
by thirty to forty per cent, and we
also improve the targets of the plan
by energetic and vigorous drive, I do
not think that the rate of growth in
India would in any way be inferior to
the rate of growth in China.

If we have a look at the per capita
income, probably the conditions are
similar, and I would not weary the
House with these figures.

' Now, a few words about employ-
ment. But here I would again like to
sound a note of caution, that to put
out the absolute figures of employ-
ment to be generated in different
countries does not convey much sense.
But since it might interest the House
to know the employment targets in
the plans of different countries, I
would like to put them out, with a
certain amount of hesitation. While
in India, as the House knows, in the
Second Five Year Plan we are going
to generate 8 million jobs in the non-
agricultural sector, in Italy it is going
to be 4 million in ten years, mostly
in sectors other than agriculture; in
Pakistan it is going to be 2 millions
in the industrial sector; in Ceylon it
is going to be 0.14 million in six
years; and in China, by 1857, 4.2 mil-
lion agdditional workers, office em-
ployees and shop clerks may be em-
ployed. I do not want to suggest that
this is the total employment to be
generated so far as China is concern-
ed. But whatever figure is available,
I have put out before the House.

Now, Sir, having said something
about these aspects, I would come to
education about which there has been
a good deal of criticism and concern
in this House. It has been said that
we have assigned a shockingly low
priority to education. The Planning
Commission are also painfully aware
of the inadequacy of provision made
in relation to the urgent tasks await-
ing to be accomplished in the sphere
of education. We would, indeed, have
been very happy to make a higher
allocation for this purpose, because
we believe and recognise that educa-
/tlen is not only an end in itself but
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it is also a means for securing greater
production and greater productive
efficiency. But the financial limita=
tions were there which had to be
reckoned with; and although we have
tried to do our best in the circum-
stances, we do feel that we could
have done much more, had we got a
little more resources at our disposal.

It is indeed true, as many hon.
Members have tried to emphasise,
that economic progress requires a well
designed system of education. In no
country of the world has any signifi-
cant progress been made without a
well designed system of education.
But a balance has to be struck bet-
ween a social investment of this kind
and the economic investment. And .
what we have tried to do, with all
humility I might suggest, is only to
strike this kind of balance in the
given circumstances.

The position in regard to allocation
for education, however, is not so bad
as it appears to be on the surface.
What was the provision in the First
Five Year Plan? Let us remember
that and then we shall find that it
has almost doubled. The provision
that has been made during the Second
Five Year Plan is double the provi-
sion that was made in the First Five
Year Plan. The provision is to the
extent of Rs. 307 crores. Hon. Mem-
bers are sometimes apt to forget that
there is also a committed expenditure
of the order of Rs. 448 crores which
we have to meet, and then the provi-
sions under other heads for education
have increased from Rs. 55 crores in
the First'Plan to Rs. 150 crores during
the Second Five Year Plan. So, if we
take all these together, we shall find
that we have got not an inconsider-
able amount of money for this
purpose.

But we have not contented oursel-
ves with having made a provision of
that order. We have also suggested,
as the honourable House knows, that
there should be a levy of local cess
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for the purpose of education. When I
mention that, I am also reminded of a
criticism that has always been made
that we have done that only to get
away from the responsibility for mak-
ing a higher allocation for education.
It is not a matter of that sort in any
manner, because, the House knows
that in other countries too most of the
responsibilities for local education are
shared by the local communities, and
we in India also have had this great
tradition of fostering and maintaining
institutions for education in the locali-
ties. So it is a duty cast upon us to
see that this great tradition is revived.
And if we revive the tradition, it will
not only give us more funds but also
give more responsibilities to the com-
munity, it would import vigour and
lite into those communities them-
selves,

Having said this about the total al-
location for education, I would now
like to say a few words about the
elementary education. Hon. Members
in this House have complained that
the Planning Commission does mnot
seem to be in any way serious about
conforming to the Directive Principles
of the Constitution so far as universal,
free and compulsory primary educa-
tion is concerned. Indeed, the overall
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great challenge to the hon. Members
of this House as the leaders of public
opinion to go about and create condi-
tiens in the society, so that there may
be a larger number of girls taking
advantage of the existing facilities of
education.

Shrimati Sushama Sem  (Bhagalpur
South): That is not correct.

Shri N. Rachiah: Why don’'t you
implement article 45 of the Constitu-
tion?

Shri S. N. Mishra: The second fac-
tor is the poverty of the parents
which compels them to withdraw their
children from school to supplement
thejr family income.

When all is said and done, my sub-
mission is that the problem is wvast,
and we can think of solving it only
over a period of the next ten years
or so. That seems to be the inevitable
result of the situation with which we
are confronted at the moment. 1
would also submit that it should not
be looked at as a purely financial
problem. The problem of education is
not only a financial problem, least of
all, primary education. If we are a
little earnest about it, if we are able
to take maximum advantage ,of the
existing facilities of education, I have
no manner of doubt that there would

target of achievement for the S d
Five Year Plan is low, and we are
unhappy about it. The percentage of
children of the age-group six to four-
teen will rise from 40 in 1855-56 to
49 in 1960-61. But here I would like
to draw the attention of hon. Members
to the fact that if we attempt a little
more analysis, it would reveal that in
the age-group six to eleven the per-
centage of boys attending schools
would rise to 86 per cent. It is only
in the age-group eleven to fourteen
that the real shortage has occurred.
About that also we have to do a great
deal. But let us explore the reasons
as to why the percentage is so low.
The reasons are, in the first instance,
the shortage of girls to take advantage
of the facilities. And the shortage of
girls is manifestly due to the prevail-
ing conception in the society in regard
to the education of girls. Here is a

be a larger percentage of boys and
girls attending schools. We can also
economise on buildings on which
there is a tendency generally to splash
about a good deal of money. There is
a good deal of scope for saving funds
in this case. So far as wastage bet-
ween the ages 11 and 14 is concerned,
this should not be allowed to happen.
Compulsion should be introduced
everywhere and enforced. These are
the practical points which the Plan-
ning Commission want to bring to
bear upon the problem of elementary
education. It is not in a theoretical
or in a purely financial way that we
look at this problem. We want this
problem to be faced in a rather con-
crete, practical, realistic way. There
is no reason why with determined
effort and with the support of the peo-
ple we should not be able to achieve
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much higher results than we have
been able to achieve so far, or which
on purely financial considerations we
would be able to do in future.

1 would say a few words about the
problems of the under-privileged and
the most disadvantaged sections of our
society. Having sat through the debate
and also through the discussions in
the Committees, I have been some-
what impressed with the way in
which many Members have tried to
make a realistic appraisal of the
situation. Some of the observations
made in this House were rather mov-
ing, because, they depicted the pathe-
tic plight of the most disadvantaged
sections of our society. There is no
doubt that there is need to move
faster in the matter of the uplift of
about 74 million of our brethren who
are designated as backward classes,
Scheduled Castes and Scheduled
Tribes. It is true, as hon. Members
have pointed out, that there is no
sense in talking about an egalitarian
social order unless we are able to take
care of the 74 million people who
happen to be disadvantaged at the
moment. Taking cognisance of this
problem, the Planning Commission, as

s hon. Members would find, has tried to
do the utmost possible in the circum-
stances. Therefore, we find that there
has been an increase of the order of
133 per cent. in the provision of the
Second Plan bver that of the First
Plan so far as the welfare of these
sections of our society is concerned.
In other words, the increase is from
Rs. 39 crores to Rs. 91 crores for the
uplift of these people. This provision
B8 meant especially for programmes
designed for the welfare of these peo-
ple. But, it must not be lost sight of
that there are provisions for the gene-
ral population of the country in which
these sections of society are also going
to be beneficiaries in no mean mea-
sure. Taken together, all these pro-
visions, I have no doubt, are going to
make a substantial impact on the
gltustion so far as the problems of
thest «classes ate concerned.
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Some hon. Members have made a
demand for the formation of a sepa-
rate Ministry for the backward classes.
This has become a kind of mania. Be-
cause, I have found during the debate
and in the discussions in the com-
tittees, suggestions for the formation
of so many Ministries coming forth
from hon. Members. This morning,
we had a sugpestion from a very re-
vered Member of this House regard-
ing the formation of a Ministry for
animal husbandry. In the same man-
ner, there is a suggestion for a social
welfare Ministry. All kinds of Min-
istries are suggested by hon. Members.
But, when Ministers are appointed
they always raise a voice that there is
almost a ministerial inflation taking
place. So, I do not know how to meet
the argument in this respect.

An Hon. Member: It is good for
you.

Shri S. N. Mishra: The purpose for
which they suggest the formation of a
Ministry is going to be served by the
two panels which have been consti-
tuted by the Ministry of Home Affairs,
one for Scheduled Castes and another
for Scheduled Tribes. As the hon.
House is aware, there is also going to
be a unit for the welfare of backward
classes which will look to the admi-
nistration of the programmes and
undertake an evaluation and assess-
ment of the results achieved in these
fields.

Shri L. N. Mishra; What about ani-
mals? No panel for animals?

Shri 5. N. Mishra: I am not going
to take care of the animals in prece-
dence to men.

Emphasis was also laid on the right
approach and personnel in this res-
pect. There were several other points
also raised. But, it would be almost
impossible for me to take care of all
these points even though I try to move
almost at a supersonic pace flitting
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from one point to another. One would
like to express agreement with hon.
Members when they say that there
should be right kind of personnel,
mostly drawn from these sections of
the people and that if workers are
drawn from these sections, they would
command greater confidence and bring
to bear on the problems of these clas-
ses a great deal of sympathy and pas-
sion which the others may not be ex-
pected to. We have also suggested
that welfare extension workers should
benfound, as far as possible, from
amongst the educated youth in the
tribal communities. In a nut-shell,
our approach is to assist the tribal
people particularly—I am now speak-
ing of the tribal people—largely
through their own institutions and
if possible, through the workers drawn
from their own ranks. The main ap-
proach of ours is to build the econo-
mic strength of these classes. For that,
a number of measures have been sug-
gesied. 1 cannot be temerarious
enough to think that I would be plac-
ing before the House more than what
is contained in the Second Plan itself.
Having said all this, I would like to
make some general observations in this
regard.

Some hon. Members have had in
their mind the need to increase the al-
location for these purposes. They
want more money, more funds for pro-
grammes of this kind. To my mind,
allocations and recommendations in
the Plan, are, after all, only prelimi-
nary steps. The real struggle in my
mind, lies in the fulfilment of pro-
grammes in the Second Plan in the
interests of the weaker sections of the
corimunity. I speak of the entire
gamut of the Second Plan. The real
struggle lies in the implementation of
the Plan in the interests of the disad-
vantaged and backward people. It is
on this that the success of the Plan
will depend. If, therefore, through-
out the country there is a sincere effort
with a conscience which is sensitive to
the needs of these sections of the peo-
ple, I hope much greater results can
be achieved towards the uplift of these
sections of society.
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1 wish to say only a word or two
regarding rural housing. Many hon.
Members think that the provision for
rural housing has been rather extreme-
ly meagre. We also think that the
provision is meagre, if we look at the
vast needs with which we have to
struggle. But, the provision is not so
low as it appears on the surface. The
hon. Members think that the provision
is only of the order of about Rs. 10 or-
15 crores.

6 P

If you analyse the Ministry of Re-
habilitation and some other Ministries:
and then the community project ad-
ministration, the entire provision for
rural housing comes to about Rs. 40
crores. And now a decision has been
arrived at to work out programmes
m a co-ordinated manner—the pro-
grammes which would be based on the
allocations made to these Ministries—
but the real problem in my opinion
is not to make contribution to each
hut or hovel for their improvement.
The real solution lies in bettering the
conditions of the people in the rural
areas so that they may be able them-
selves after some time to bring about
an improvement in their huts and cot-
tages. Therefore, to think of it in
terms of pure financihl allocations is
somewhat looking at this problem in a
WTONg way.

A few words about regional justice.
I am conscious of the fact that I am
taking too much of the time. Probably
I would be displacing two Members:
during the course of my speech, but
there are so many points made by the
hon. Mombors that it would be doing

. injustice to them and showing a lit-

tle less respect if I do not take care
of one or two points today. This pro-
blem of regional disparities has also
exercised the minds of the hon. Mem-
bers in a considerable way, but my
submission as a student of economics
would be that the essence of this lies
in making an impact on the total pro-
blem of under-development in the
country in the first instance. That is.
the essence of the present situation.
But there i3 no doubt that we have
to take care of the conditions in diffe-
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Tent areas and, to the extent it is pos-
sible, we should try to bring up those
areas which are at the moment at a
lower level of economic development.
But this I would like to state with a
<certain amount of clarity and emphasis
that the real struggle lies in making
an impact on the total problem of
under-development in the first ins-
tance and after our economy has
gathered some strength and momen-
tum to apply correctives to the situa-
tion. But that does not mean that
to the maximum extent possible in the
given circumstances we should not
bring about the correction here and
now. The Planning Commission has
tried to do as much as possible in the
present circumstances. In some cases,
however, it would be realised that the
location of industries is bound up with
the natural advantages, with the avail-
ability of means of transport and com-
munications and things of that kind
"These operate rather rigidly in so far
as the heavy industries, the basic in-
dustries are concerned. So far as the
«wonsumer goods industries are con-
cerned, there, however, is a little room
for manoeuvre, and there we have
tried to do a good deal to help those
areas which are in need of industria-
disation of this kind. If you take into
account what has been done even
in regard to the basic industries,
you would readily come to the conclu-
sion that some of the most backward
areas of our country have been taken
care of. Iron and steel, coal, lignite,
aluminium and petroleum are proposed
1o be developed in relatively undeve-
loped regions like Madhya Pradesh,
Madhya Bharat, Vindhya Pradesn,
«Orissa, Assam and Travancore-Cochin.
1 would also like to suggest that we
should not look at this problem of in-
dustrialisation purely from the point
©of view of industries. The basic thing
is to build up the economic overheads
-which form a part of industrialisation
no less than the industries themselves.
1t we go into the history of the indus-
‘trialisation of Japan, if we go into the
‘Thistory of the industrialisation of the
United States, we shall find that in the
preliminary stages the economic over-
theads formed a great part of their in-
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dustrialisation, and so if that is sought
to be done at the moment those areas
should think they are also going to
have industries in no distant future.

The Planning Commission has, as
the House knows, made certain recom-
mendations in this respect to do justice
to these backward areas. They have
said that the encouragement of decen-
tralised modes of production should be
undertaken. They have also said that
location of industries and enterprises
should be in the backward areas
where there is a choice so far as loca-
tion is concerned. Then they have also
suggested mobility of labour and
organisation of schemes of migration
and settlement from more to less
densely populated areas. In this con-
nection I would also like to draw the
attention of the hon. Members to the
industrial policy statement which has
made recommendations in this regard.
We have to adhere to the industrial
policy resolution and particularly the
Planning Commission is anxious to do
that.

Before concluding I hesitate to
touch upon the subject of transport
on account of which my friend, ener-
getic and indeed one of the most vigi-
lant Members of this House, Shri
Bhagwat Jha Azad made a kind of
prognostication that the Second Five
Year Plan was going to collapse in the
third year. The hon. Member Shri
Debeswar Sarmah also had his fears
and anxieties about this transport.
Let me state very clearly that we in
the Planning Commission are also not
quite happy with the position in re-
gard to transport, but we are not so
panicky about it either because we are
teking certain steps which should help
us to steer clear of the situation about
which the hon. Members are naturally
apprehensive.

Shri Matthen (Thiruvellah): May I
know what steps the hon. Minister s
taking about development of shipping?

Shri 8. N. Mishra: If the House
would like me to take up shipping, I
shall do so. _

Shri Feroze Gandhi (Pratapgarh
Distt—West cum Rae Bareli Distt—
East): We should like you to sit down.
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Shri 8. N. Mishra: I know the story
has gone round that Shri Feroze Gan-
dhi has been studying the problem of
the railways for the last six months or
s0. And he is naturally very anxious
to be on his legs himself to regale us
with all the fatts and figures he has
been able to muster during the course
‘of his study. We shall be indeed
grateful for his observations. I was
looking forward to his observations
this morning and it was with a certain
amount of reluctance that I got up to
speak this afternoon.

An Hon. Member: You can speak
again tomorrow.

Shri S. N. Mishra: I do not know
whether he is confident that he would
be making such substantial points as
would require some observations from
this side. 1 think humility should be
the badge of this tribe of parliamenta-
rians also.

About transport and communication,
as the House knows we have made a
. provision which is 29 per cent. of the
total of the Plan. Whereas in the
First Plan the allocation was 23‘6 per
cent., in the Second Plan the provi-
sion is 29 per cent. So, it comes to
2} times the provision made during
the First Plan in over-all terms; and
relatively speaking the proportion of
this sector in the total outlay has in-
creased by over 5 per cent. What ‘has
been exercising the minds of the hon.
Members is the gap that we have our-
selves shown between the traffic offer-
ing and the provision made for trans-
port. We have not tried to disguise
the gap that, we think, would occur
in this regard.

Let us first of all take the railways,
about which Shri Debeswar Sarmah
spoke at some length. The Railway
Ministry came to us for a provision of
Rs. 1480 crores on the basis that there
would be an increase in the originating
traffic to the extent of 60'8 million
tons, that is, that the total traffic offer-
ing at the end of the Second Five Year
Plan would be 120 million tons plus
60: 8 million tons,—120 million tons at
the end of the First Five Year Plan,
and 60-8 million tons that would
occur during the course of the Second

_this respect.
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Five Year Plan—or a total of 180-8
million tons. In terms of finance, we
have made a . provision of about
Rs. 1125 crores. But in terms of line
capacity, the provision made is for
170 million tons. In regard to wagon
capacity, the provision made is for
162 million tons. So, it is obvious
that in regard to line capacity, there
is a shortage of about five to six per
cent, and in regard to wagon capacity,
there is a shortage of about ten per
cent,

This is the shortage that stares us in
the face. What are we going . to do
abput it? There are certain factors
on which also we count for relief in
Although those factors
are not of a very substantial mature,
yet they may be mentioned in spite of
the fact that I do not know to what
extent I shall be able to mention them,
during the short time at my disposal.

As the House knows, there are some
provisions for the rehabilitation of
stock, and we do feel a certain amount
of confidence that the replaced stock
would relieve the position to a certain
extent. They should not be lost sight
of in making the ecalculations in this
regard.

Then, we have made also certain
provisions. for the steel imported from
the foreign countries, which would be
consumed by the railways. It is the
opinion of some people that some por-
tion of the price for the imported steel
may be shifted to the Ministry of Iron
and Steel. Now, it is neither here nor
there. But it is thought that a part of
this burden may be shifted.

There is also a provision of Rs. 10
crores for the participation of the rail-
ways in the rail-road undertaking, and
it is #elt that the participation of the
railways in this respect may not be
required to that extent.

But all these things are only of a
small nature, and we do not bank
upon them. Rather, we are apprehen-
sive that because of the increase in the
load of traffic and also because of the
intended rise in agricultural produc-
tion, there might be an accentuation
in the pressure on transport. That is
the position. So, there might be some
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accentuation in this position. But T
would again submit what I had sub-
mitted to the other House the other
day, that the pressure on transport
depends upon the developments tak-
ing place im other spheres of activi-
ties. All this traffic of 180-8 million
tons that would be offering to. the rail-
ways can: enly cccur, if the develop-
ments in other spheres take place.
We do not pray far short falls in this
respect. But if developments take
place in other spheres, we can also
be optimistic that there would be
enough of stimuli working upon the
economy which can give some re-
sources that may be required for the
purpose. That is to say, in plain and
simple language, the response from the
economic situation might be of a
greater order than we are thinking
at the moment, if all our programmes
go off quite well.

Shri A. M. Thomas (Ernakulam):
But should we not plan ahead?

Shri §. N. Mishra: We have done
that. In fact, as I submitted earlier,

we have already seen to what extent-

wie have made provision, and to what
extent the gap remains. But the pre-
caution that we have taken is that in
the first year of the Plan, that is, dur-
ing this year, we have made a provi-
sion for the entire expenditure requir-
ed by the railways; during the second
year of the Plan also, we hope to do
the same thing. If we do that during
the first two years, I think the condi-
tions during the later years of the
Plan would be of a satisfactory na-
ture, and everything might proceed
according to schedule. But time does
not permit me to go into greater de-
tails about it.

Now, I come to the observations
tnade by the hon. Members, that we
have not taken into account the di-
version of traffic to other forms of
transpart, that is, road transpert, in-
land water transport, shipping and all
that. Again, I do not have time to go
into all these forms of transport. But
I would only submit that the Plan
clearly shows that we have laid to the
exient it is needed, ® stress on all
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these forms of transport. We do not
have any preference for a particular
form of transport on a priori grounds.
We take into account all the factors
of the situation, and then come to a
conclusion regarding the adoption of
a particular form of transport.

I have taken too much time of this
House, and so, I would now like to
end with the observation......

Shri Matthen: What about shipping
and inland transport?

. Shri 8. N. Mishra: But the hon.
Member would not permit me more
time.

Mr. Deputy-Speaker: This is not the
final reply. The hon. Member shall
hear the other Ministers also. Ship-
ping can come later. Let us walk on
the earth for the present.

Shri 8. N. Mishra: Hon. Memberg
have said that the conditions in the
rural areas have not improved to the
extent they should have during the
course of the First Five Year Plan.
What we had claimed in regard to

_ the results of the First Plan was not

that they had ushered in a spring on
the economic scene of India, but only
that the ice had begun to melt. But
the very results and achievements of
the First Five Year Plan should be a
constant reminder to us that we are
riding a bike, and we must keep
pressing forward, lest we fall down.

With these observations, I now con-
clude.

Shrl U. M. Trivedi: To attack this
Plan is a very difficult task, inasmuch
as, from the way the debate has gone
on, we find ourselves in the very un-
happy position that a plaintiff brings
forward a plaint before the court, tells
us that all the facts and all the pre-
mises of the plaint are accepted, and
the case may be argued against the
pigint,

In the case of this Plan also, the
same thing is true, that the Plan must
be accepted, and we can offer such
criticisms as we like. But I submit
that when we fihd that the whole
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plaint is untenable, when we find that,
the whole Plan is untenable, it be-
comes extremely difficult to offer even
-one constructive criticism on a plaint
to which we cannot agree.

I would say at once that this is a
soulless Plan. The first fundamental
that was laid down by Mr. K. T. Shah
in his National Planning—Principles
And Administration was this:

“Planning under a democratic
system may be defined as the
technical co-ordination by disin-
terested experts, of consumption,
production, investigation, rate and
income, and distribution in ae-
cordance with the special objec-
tives set by the bodies representa.
tive of the nation. Such planning
is not only to be considered from
the point of view of economics and
the raising of the standard of liv-
ing, but must include cultural and
spiritual values and human side
of life.”

I have gone through this whole big
volume of the Plan. I have gone
through also the two big volumes that
had been supplied to us on the last
occasion. I find that so far as the spi-
ritual and cultural values are con-
cerned, we are absolutely mute about
it. We have absolutely closed the
chapter about them.

The four points that have been in-
troduced when the Plan was consider-
ed by the National Development
Council and the resolution was pass-
ed by them were put in this langu-
age:

“Having considered the Draft
Second Five Year Plan, the
National Development Council
places on record its general ap-
proval and acceptance of the ob-
jectives, priorities and pre-
grammes embodied in the Plan;
and

“relying on the enthusiasm and
support of the people....

God alone knows where is the en-
thusiasm and where is the support—
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“affirms the common determina-
tion of the Central Government
and the Governments of all the
States of the Union of India to
carry out the Plan, and to improve
upon the targets set out in it; ard

“calls upon all the citizens of
India to work wholeheartedly for
the full and timely realisation of
the tasks, targets and aims of the
Second Five Year Plan”.

Nowhere in the whole Plan has
the point been touched upon that we
must improve the standards of our
people in morality. Hundred and fifty
years of British rule and four hundred
years of slavery under the Muslims
have rendered our nation completely
deveoid of gpood morzls. We were
struggling under the Muslim rule. We
struggled hard, but’' we were being
crushed. Then came the British, and -
what little we had left in us was also
crushed out of us. Seven years of this
rule—we will call it ‘misrule’—~have
left us as stranded as we were before.
(An Hon. Member: No). We are our
own rulers and we have now to build
up ourselves in such’ a way that our
morality must rise, corruption must go
out—corruption must be roated out.
However big our schemes.k may be,
however much money we may spend,
if out of the Rs. 4,800 crores which
you intend to spend, Rs. 2,400 crores
go into the pockets of dishonest peo-
ple, corrupt people, people who want
to enjoy life, life of a different type
from the lfe which an Indian wants
to live, then this Plan is not guing to
talte you amywhere.

Shri Raghavachari
Distribution.

Shri U. M Trived: Not into the
dishonest hands of dishonest people.
We are running down people who are
dishonest. Time was when we
used to say, just when the war was
ending, that we would catch the black-
mailer and would hang him in the
street. But we are not able to do it,
even though we know that blackmail-
ers and black-marketeers are there.
There are tons of money and we have
not been able to touch anybody except

(Penukonda):
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-
[Shri U. M. Trivedi]
those who have not been gracious
enough to give into the coffers of the
ruling Party funds for purposes of
elections. -

I will, therefore, say that this soul-
less Plan that has been put before us
will not lead the country any-
where. There ought to be a pro-
gramme and there ought to be a plan
for religious tuition to be imparted
at the elementary stage in our edu-
cation. It is there that we are miss-
ing completely. We have not provid-
ed anything whatscever by way of
religious tuition. There is not a single
religion, at least none of the religions
practised in India, which will say
that corruption is very good,
that bribery is very good, that tell-
ing lies is very good, that killing
people is very good, that murdering
people is very good and drenching
one’s hands in blood is very good. No
religion will teach‘ that.

An Hon, Member: This is secular
State.

Shri U. M., Trivedi: Leave aside
your secular State. Do not talk of a
secular State. It is not a secular
State, absolutely. It is a State in
which the rulers are frightened of a
particular type of community, and
frightened of it, they want to call this
secular. Go to their houses. One puts
on a**mark on his head in one way.
A second puts it on**in another man-
ner. A third puts on a sacred thread.
The fourth grows a beard and mous-
tache. Everything is there.

Shri Nand Lal Sharma
TOSE—

(Sikar):

Mr, Deputy-Speaker: The hon,
Member should not refer to these
things in such a light manner. Others
have their own sentiments. He may
not agree with them. That is a differ-
ent matter. .

Shri U. M. Trivedl: I say we are
not secular. We are all very religious.
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That is what I am propounding.

Mr. Deputy-Speaker: But the way
the hon. Member has been talking was
rather offending.

Shri U. M. Trivedl: I am very sor-
ry if I have conveyed in any manner
any disrespect to anybody. What I
say is this, that I was interrupted in
my speech. ...

Shri Nand Lal Sharma: [ rose on a
point of order, that he should not be
talking out of point with regard to so
many religions and their faiths in such
a light manner,

Shri U. M., Trivedi; It was far from
me to convey in any manner any such
impression or to ridicule any faith.

Shri Nand Lal Sharma: May I beg
pardon to intervene again? The very
word **used was most objectionable.

Mr. Deputy-Speaker: I
agree with the hon. Member.

Shri Nand Lal Sharma: I would ap-
peal to you to order that it should be
expunged.

Shri U. M. Trivedi: I agree with
him. It should be expunged**. That
was the only thing I wanted to con-
vey. I am very sorry if it has offend-
ed anybody.

Mr. Deputy-Speaker: 1 will consider
whether it ought to be expunged.

Shri U. M. Trivedl: I would request
you that it should be expunged.

Mr. Deputy-Speaker: I will consider
that and pass orders. The hon. Mem-
ber may continue.

Shri N. R. Muniswamy (Wandi-
wash): He also used the words ‘beard
and moustache’, They may also be
expunged. .

Mr. Deputy-Speaker: Beard and
moustache would not suffer by his say-
ing anything. I myself have them.
{Interruptions.)

I would direct that the word** and
the adjoining words might be ex-

entirely

e*Expunged as ordered by the Chair.
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punged. I would ask the Press: -alse
not to report them like that.

Shri U, M. Trivedi: That is very
kind of you.

Mr. Depuly-Speaker: Others ought
to be kind to him. He wants to be
kind to others as well!

Shri U, M, Trivedi: I am really very
sorry if I have conveyed any impres-
sion offending others. I am extremely
sorry if I have in any manner wound-
ed the feelings of any Member in this
House., It was far from my intention.

Dr. Suresh Chandra: In your over-
enthusiasm, you did it.

Shri U. M. Trivedi: What I wanted
to say was that our country was still
full of people who were religious
minded. That was the only purpose
of what I uttered. That was the only
thing that I wanted to convey.

Shri Raghavachari: What about cor-
ruption? N

_ Shri U. M. Trivedl: This corruption
is not due to people of the age of Shri
Raghavachari or of my age. They are
not doing the illegal act of taking
illegal gratification and acceptin
bribe. o ¢

Mr. Deputy-Speaker: Has carrup-
Hon any relationship with age?

8hri U, M. Trivedi: Yes, Sir. (Inter-
ruptions).

When our country was developing
wht'h people with good education and
University education being placed in
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jobs, where only a few educated per-

- sons were formerly going, we expect-
ed that, at least after people with Uni-

versity education were placed there,
the corruption, which was rampant
and which was only attributable to the
lack of education on the part of those
employees who were there, might no
longer be in existence. But unfortu-
nately, what has happened is that the
new generation which is now coming
into being under this so-called secular
State has absolutely no religious edu-
cation being imparted to it. This ap-
plies to a very great majority of the
boys, to a very great majority of the
inhabitants of this country. No reli-
gious education is imparted. Thereby,
when they come into employment, a
temptation is being offered to them
and they are easily tempted and go
the wrong way, in which ordinarily
people would not go, if they had
received a religious education with a
moral backing behind it. It is there
that this Plan of ours has miserably
failed to provide that particular as-
pect of the fundamentals of our life.
through which we are bound to pass.

Mr, Deputy-Speaker: The hon,
Member has dealt with what is not
contained in the Plan. Does he want
to deal with what is contained in the
Flan?

Shri U, M. Trivedi: Yes,

Mr. Deputy-Speaker: He may con-
tinue tomorrow,
6.30 P.M.

The Lok Sabha then adjourned till
Half Past Ten of the Clock on Wed-
nesday, the 12th September, 1956.
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DAILY DIGESY

\Juesday, I11th September, 1956)
CoLtmns
PAPERS LAID ON 1HE PRESIDENT'S ASSENT TO
TABLE . . . 6611—16 BILLS . . .
The followin, were
laid on the uﬁtp‘ers to
Lok Sabha that the following
() Newmji Enquiry Com- Bills which passed
mittee Report. by the Houses of Parliament
(#) Statement re. retrench- during the current Session,

ment of lus  wor-
kers in D“:frfme Instal-
lations

Affairs
(Shri Jawaharlal Nehru) made

a gtatement re Nemji
Committee Report. Eoquiry

" MESSAGES FROM RAJYA

Secretary  reported the
following two messages from
Rajya bha:

() T'hlt Rajya Sabha had
recommendations to
%“ia“’ " ibe. Indian
to

Post )OEJ?, {Amend-
ment pnsncd by
Lok Sabha on the 1st

September, 1956.
(2) That at_its sitting held
8th September,

1956, Rajya Sabha had
without any

on the 1st September,
1

6616—17

t and Mis-
cellaneous
Bill, 1956.

(2) Industrial Disputes
(Amendment) Bill.

(3) Reserve Bank of India
(Amendment) Bill

(4) Code of Crimina! Pro-
cedure  (Amendment)
Bil.

(5) Securities  Contracts
(Regulation) Bill.

(6) Appropriation

6) B& iy No.  3)

6] ﬁ%%?um Na. 4)

8) Ni (Price and
® Memwr) B
REPORT OF COMMITTEE

TINGS OF THE HOUSE
PRESENTED . .

Seventh Report was presented.

COLUMNs

6617

6617 —18
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CALLING ATTENTION
TO MATTER OF
URGENT PUBLIC
IMPORTANCE .

Shri Dasaratha Deb called
the attention of the Minister
of Home Affairs to the situa-
tion arising out of recent
ﬂoods,_smrdtycondiﬁom,and
the relief rendered in Assam.

The Minister in the Minis-
tuy of Home Affairs (Shri
Datar) laid on the Table a
statement in regard thereto,

DAILY DIGEST

COLUMNS

6618 —20

RESOLUTION - UNDER
DISCUSSION . B

Further discussion _on
Resolution re Second Five
Year Plan was continued and
the discussion was not con-
cluded.

AGENDA FOR WEDNES
DA;I, 12TH SEPTEMBER,
1956~

Further  discussmion
Second Five Year

6784

CoLume
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